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PARLIAMENT OF INDIA 
Thursday, 14th December, 1950

Th r Hoi:.se met at a  Quarter t o  Eleven 
oi the Clock.

[Mr. Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Salt Production

Shri B. K. Das: WiU the 
Minister of Industry and Sapply be
pleased to state:

(a) the reasons for the <ielay in 
utilising the Bay of Bengal coast in 
West Bengal for production of salt 
about which several surveys had been 
conducted and reports received; and

rb) the future plan of Government 
regarding salt production in these 
areas'^

The Minister of Industry and Supply 
(Shri Mahtab): (a) There has been 
no avoidable delaj' in the development 
of the Salt Industry on the West Bengal 
seR coast. Sufficient progress has now 
been made in this regard, which in­
cludes the grant of financial and tech­
nical assistance to the existing salt 
works and elaborate investigation like 
Geological survey, Topographical sur­
vey and Meteorological survey etc. The 
previous surveys and reports did not 
cover any of these points. Government 
cannot rush into a project without very 
careful consideration as to whether it 
will be a commercial success or not.

(b) The scheme as  ̂finalised with 
regard to the Contai sea4>oard com­
prises the following:

(i) Expansion of the biggest existing 
salt concern in the ar^a viz, the Beng^ 
Salt Co. Ltd.

(ii) Establishment of a large scale 
modem Salt Factory either State-owned 
or Government-cum-Private enterprise.

(iii) Utilization of the balance of the 
area, if any, for the production of salt 
through the medium of Co-operative 
Societies.

Shri B. K. Das: Is it a fact that some 
French experts were appointed by the 
State Government of West Bengal for 
surveying that area and to make a 
report thereon?

Shri Mahtab: Yes: that is a fact.
The French experts will submit their 
report by the end of December 1950.

Shri B. BL Das: They have already 
submitted?

Shri Mahtab: They will submit by
the end of December.

S iri B. K. Das: Does the finalisation 
of the scheme depend on their report 
or will it be done on the basis of other 
reports with the Government?

Shri Mahtab: Otherwise, there is no 
other scheme to be launched bv the 
Government.

Shri A. C. Guha: How many facto­
ries are working there and what is the 
annual production?

Shri Mahtab: One is the Bengal Salt 
Co.; another is the Hindustan Salt 
Works: there is a third one. a smaller 
one.

Shri A. C. Guha: Is there any idea 
of helping the other two companies to 
expand their operations?

Shri Mahtab: ' As a matter of fact, 
the West Bengal Government have 
given a loan of Rs. 20.000 to the Hindu- 
s t ^  J^ lt Works. They have given 
suitable land to the third company also.

Shri B. K. Das: My information is 
that the Salt Expert Com­
mittee appointed by the Gov­
ernment of India surveyed 
those areas and submitted a report, 
which I thought was final. After that. 
Salt experts from France were appoint­
ed by the Government of West Bengal 
What is the position. I wanted to know 
whether the former report will be



substituted by the new report or 
whether it will be supplementary. 
What is the position with regard to 
the two reports?

Shri Mahtab: These two reports are 
with regard to two different subjects. 
The Salt Expert Committee of 1948 
gave their opinion that solar evapora­
tion scheme would succeed in the east­
ern coast, that is the West Bengal coast. 
These French experts have been called 
upon to submit a detailed estimate. The 
Experts were invited by Dr. B. C. Roy 
himself and the West Bengal Govern­
ment have taken the incentive them­
selves. They have also contacted the 
neighbouring. provincial Governments 
to join them in this scheme. When I 
was in Orissa, the Orissa Government 
were also thinking of joining the West 
Bengal Government in furtherance of 
the scheme. That has nothing to do 
with the Salt Expert Committee report. 
Assuming that the scheme of the 
French experts fails, then Government 
will take up the Salt Expert Committee 
report and try to do something.

Shri Gautam: How much of the
spontaneous salt is not allowed to be 
used in India, and how much money 
do you spend in preventing people from 
using the spontaneous salt?

Mr. Speaker: I don’t think this ques­
tion can be allowed. The Question is 
restricted to the utilising of the West 
Bengal coast in West Bengal.

Shri Gautam: How much sponta­
neous salt in West Bengal on this coast 
is not allowed by the Government to be 
used by the people, and how much 
money do you sp e n d ............

Mr. Speaker: Spent by them?
Shri Gautam: ............how much

money do they spend . . . .
Mr. Speaks: The question is to

be addressed to the West Bengal Gov­
ernment. ^

Shri Mahtab: The hon. Member also 
suggested this some time back. I told 
him on that occasion that there was no 
such thing, ^  cannot really understand 
this question. %̂ ®his is unintelligible to 
me. If the hoa. Member could kindly 
give me a note as to how Government 
do not allow spontaneous salt to be 
utilised by the people, I shall certainly 
look into the matter and inform the 
hon. Member of the steps taken.

Mr. Speaker: We will go to the next 
question.

D is p o sa l s  (E l e c t r ic  F a n s)
*899. Shri gidhva: (a) Will the Mhii- 

ster of Industry and Supply be pleased 
to state what is the number of electric

fans, both ceiling and table, that are 
now available in the various disposals 
stores in India?

(b) How many of them are service­
able and how many unserviceable?

T|ie Minister o f^ d lis try  and Supply 
(Shri Mahtab): % )  aSd (b). On the 
1st of November, 1,402 ceiling and 104 
Table Fans were available for disposal. 
Details of their condition are as 
follows

-5
1

1 "a
5

440 1,102

71 104

Ceiling F ans 575

Table F an s . 33

Shri Sidhva: May I know why these 
fans, which were available in the Dis­
posals, were not utilised and new fans 
were purchased locally or from foreign 
countries?

Shri Mahtab: I have got the import 
figures. According to the rules, these 
and other articles in the Disposals have 
been offered to the priority indentors. 
As soon as it is ascertained what the 
priority' indentors take, then, it would 
be open to the public to take the rest.

Shri Sidhva: The question is this.
These fans were available from the 
commencement with the Disposals. 
Government have purchased a very 
large number locaUy and from outside. 
May I know why these good fans were 
not made use of?

Shri Mahtab: A very much larger
number of fans were available: only a 
few are now remaining.

Shri Sidhva: 1,100 are still remain­
ing. I want to know how many were 
purchased by the Government during 
this period.

Shri Mahtab: I suppose the hon.
Member wants the figures since the 
Disposals began. Unfortunately, the 
figures are not here. I shall supply the 
figures to him.

Shri Tyagi: I want to know why new 
fans were purchased by hon. Minister.

Mr. Speaker: He has already replied 
to that question that they had to make 
reference to the priority committee and 
then as the goods were being released, 
they were being purchased.

Shri Sondhi: Priority of , Government 
is No. 1.

Mr. Speaker: Whatever that may be.



Shri Sondhi: Government could not
have purchased when they had them in 
stock.

Sliri Mahtab: ‘Government’ is such
a general term that that term could not 
be used in this connection.

Shri Tyagi: Who was responsible for 
this purchase?

Mr. Speaker: Order, order. Next
question

P e n ic il l in  ( P r ic e )

*900. Shri Sidhva: WUl the Minister 
of Indnstry and Supply be pleased to 
state what is the price of penicillin at 
pre.^ent prevailing in various towns in 
India and what was the price as on the 
1st January, 1950?

The Minister of Industry and Supply 
<Shri Mahtab): A statement giving in­
formation regarding market prices of 
Glaxo Laboratories’ Penicillin Crystal­
line. 1 lac unit on the 1st January 1950 
and 1st November 1950 at Madras. 
Bombay, Calcutta, Nagpur, and Delhi is 
as follov/s:

• STATEMENT

1st Jan . 1950 l.st Nov. 1950

Madras The drug 
not ttvtwlable 
in the market.

12 annas per 
phial.

Bombay, Rs. 1—7—0 
per phial.

13 anaas per 
phial.

Cftlcuttft. Rs. l - ^ 3 - 0  
per phittl.

13 annas, per 
phial.

Nagpur. Rs. I— 3— 0 to 
1—7—0 
per phial.

13 €ttmas per 
phial.

Delhi. R«. 1 - 7 —0 
per phial.

Between a o n tt 
11 and 12 
per phial.

Shri Sidhva: How do the prices com­
pare with the previous j’'ears?

Shri Mahtab: I am sorry, the figures 
are not available.

Shri Sidhya: May I know whether
sufficient stock is available in the differ­
ent cities in India?

~ ^ h r i  Mahtab: There is no complaint 
that peniejttin is not available; I sup­
pose penicillin is available.

Dr, Deshmukh: May I know^w 
ar6 the steps taken to see that s4c 
aituatioBT does not recur hereafter?

Shri Mahtab: I do not think anybody 
can guarantee that, because we are 
importing this from abroad. I can give 
that guarantee when our own penicilan 
factory is set up.

Shri Kamath: Sir, from which coun­
try was penicillin imported during the 
last twelve months and what was the 
comparative landed cost?

Shri Mahtab: Penicillin was brought, 
so far as I remember, from both hard 
currency areas and soft currency areas. 
I do not have the names of the coun­
tries from which it was imported; but 
from wherever it was available it was 
brought.

Shri Sidhya: Sir, may I know if there 
was any restriction placed on the im­
porting of penicillin, in the granting of 
licences tor this purpose to commercial 
persons who wanted to import the 
article, and whether caused the short-* 
age? ^

Shri Mahtab: That was the case for 
some time.

Mr. Speaker: Let us go to the next 
question.

SiNDRi F actory

*901. Shri Sidhva: (a) WiU the 
Minister of Indnstry and Supply be
pleased to state what is the total cost 
of Sindri factory upto date and 
whether the production is to start on 
the original date given by the MinistiT?

(b) Do Government intend to appoint 
any Committee of Enquiry to look into 
the management of this factory as the 
original estimated cost of Rs. 10.5 
crores has now increased to Rs. 22 
crores? .

Industry and Supply 
(Shn Mahtab): (a) The total expen­
diture incurred on the Factory upto 
the 31st August 1950 is Rs. 16-5 crores 
approximately. It is expected that the 
constructional work of the Factory 
would be completed about the middle 
of 1951 and that production operations 
would commence about the same time.

(b) There appears to be nothing un­
known about the causes of the rise of 
the cost of the factorj'; therefore an 
neceSary^°”^^^^^^  ̂ appears to be un-

Theoriginal rough estimate of capital 
mvestment for toe Project framed in 

crores. The total 
ultimate cost is now expected to be 
in the neighbourhood of Rs. 23 crores.
^ T h e  main reasons for the Increase 

^  additional works
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(ii) The original estimate framed by 

the Technical Mission in 1944 was only 
a very rough estimate and has no rela­
tion to the factual situation as regards 
world costs during the constructional 
period. Since the Mission prepared the 
original estimate,, prices have risen 
abnormally, e.g., 100 per cent, increase 
in the price of steel, 80 per cent, in­
crease in the cost' of cement, 300 per 
cent, increase in the cost of labour, etc.

Shri Sidhva: Now that the original
cost of Rs. 10 crores has risen to as 
much as Rs. 23 crores, may I know 
whether the Finance Minister’s sanction 
was being obtained from time to time 
for increasing the cost of this project?

Shri Mahtab: The hon. Member I
think, should know that it was not a 
regular estimate. The Mission gave 
only a guess estimate at that time; and 
whatever money has been spent on this 
project has been spent with the sanc­
tion of the Finance Minister.

Shri Sidhva: Sir. may I know whe­
ther any actual estimate for this work 
was prepared and whether this estimate 
for this scheme was sent to the Finance 
Ministry and the consent of that Minis­
try obtained?

Shri Mahtab: Actually no such esti­
mate was made; that is the unfortunate 
part of the matter. No estimate was 
made in 1944.

Dr. Deshmukh: Sir. may I know
when this revised estimate for Rs. 23 
crores was prepared and also whether • 
the hon. Minister is aware of the fact 
that the price of steel is going up and 
therefore, is" there a likelihood of this 
estimate being re-revisftd?

Shri Mahtab: The fact of the case
is. no estimate was ever prepared for 
this thing. It was only decided that a 
fertilizer factory should be set up, and 
that was in 1944, long before the Nehru 
Government came into being and even 
before Pandit Nehru became the Vice­
President of the Interim Council.

Dr. Deshmukh: But my question is, 
when was this revised estimate prepar­
ed and whether count has been taken 
of the fact that the price of steel was 
rising?

Shri Mahtab: The Technical Mission 
submitted its report in 1944 and’ the 
agreement with the Chemical Construc­
tion Company was made in 1945 and 
then the whole thing began. Now we 
are in the midst of this work. We 
have also to remember that contrary 
to popular idea, this fertilizer factory is 
not a single factory; it is a combination 
of several factories, as several other 
things are also included in this work. 
As was pointed out by an hon. Member 
in this House the other day, there is 
to be a cement factory: and the addi­

tion of these things increases the cost. 
There are all these things connected 
with this question and if the hon. Mem­
ber wants it. I can explain the whole 
thing in detail here.

Mr. Speaket: It seems th at questions 
are beir^ put without graspii^ the 
implication of what the hon. Minister 
has said. If we are to go further into- 
this question, we shall have to take one 
full hour, which I do not propose to ^o. 
The Minister’s reply is this'. No esti­
mate was originally made, but a con­
tract was entered into some time in 
1944 or 1945. Now the point is that 
that contract has to be put through, 
and in the midst of the thing, it cannot 
be given up. So, I think, there is na- 
question of a revised estimate comirig. 
It is a question of the completion of the 
contract which has already been enter­
ed into.

Shri Sondhi: But there is no contract. 
Sir.

Mr. Speaker: That is another matter. 
He said there is a contract for some 
parts.

Shri Mahtab: The contract with the 
Chemical Construction Company was 
made on 8th February, 1946.

Shri Sondhi: For what amount?
Shri Mahtab: It is not a contract for 

a particular amount, as in the case of 
a P.W.D. contract. The contract was to 
construct the thing; they were entrusted 
with the work of setting up the thing.

Mr. Speaker: I go to the next ques­
tion.

O v e r se a s  S h ip p in g

*903. Shri S. C. Samanta: (a) WiU 
the Minister of Commerce be pleased 
to state what steps Government have 
taken for the development of our over­
seas shipping?

(b) How many Indian Companies 
are operating for overseas shipping 
and what is their total tonnage?

(c) On which lines are these com­
panies operating?

The Minister of Commerce (Shri Sri 
^Prakasa): (a) Government have help­
ed Indian Shipping Companies to be­
come full members of the Shipping 
Conference controlling the India/U.K./ 
Continent, India/North America, India/ 
Australia and India/Malaya trades. In 
order to facilitate the entry of In d i^  
shipping into all the important overseas 
trades and to assist in solving the diffi­
culty experienced by Indian shipping 
companies in raising the necessary 
capital. Government have announced 
their scheme for the setting up of 
Shipping Corporations on a state-cum-
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t>rivate ownership basis. The first 
Shipping Corporation, viz., the Eastern 
Shipping Corporation, was registered in 
March 1950 with an initial capital of 
Rs, 2 crores and has been functioning 
since then. Necessary assistance is also 
being given to Indian shipping com­
panies for acquisition of additional 
tonnage, by furnishing information 
regarding availabilities and arranging 
liberal release of foreign exchange. The 
‘Services of our diplomatic representa­
tives abroad are also freely made avail­
able to Indian shipping companies in­
terested in acquiring fresh tonnage. 
Government are also using their good 
offices to ensure that Indian companies 
operating in the overseas trades get 
their fair share of cargoes.

(b) Two Indian shipping companies, 
viz., Scindias and the India Steanjship 
Company apart from the Eastern Ship­
ping Corporation, are at present operat­
ing in the overseas trades, with a total 
of about 1.76.000 gross registered tons 
of shipping.

(c) The Scindia Steam Navigation 
Company Ltd.. Bombay and the India 
•Steamship Company Limited, Calcutta, 
are operating in the India/U.K./Conti­
nent trades, and the former also in the 
India/North America trade. The East­
ern Shipping Corporation is operating 
in the India/Australia and India/ 
Malaya trades.

Shri S. C. Samanta: Sir, may I know 
what steps the Government have taken 
to expand the Vizag Port in order to 
facilitate the building of more ships for 
overseas shipping?

Shri Sri Prakasa: This question can 
best be answered by my hon. colleague 
the Minister of Industry and Supply.

The Minister of Industry and Supply 
(Shri Mahtab); Government have al­
ready decided to place orders for three 
more ships with the company.

Prof. Ranga: What about construct­
ing a dry dock at Vizag?

Shri Mahtab: Pending examination
of that question, this order has been 
placed.

Shri S. €. SamanU: Sir, is it a fact 
that those countries who are not mem­
bers of the International Chamber of 
Shipping insist on 50 per cent, of the 
trade should be carried in their national 
ships?

Shri Sri Prakasa; So far as we are
concerned, there are conferences con- 
aisting of all the various shippii^ com­
panies that ply on a particular line and 
these settle the rates among them­
selves. The question of any other ships 
does not arise.

Shri S. C. Samanta; May I know if 
the definition.of Flag Discrimination of 
the International Chamber of Shipping 
is detrimental to the oversea shipping 
of under-developed countries like India 
and if so what steps have Government 
taken in the matter?

Shri Sri Prakasa: The whole ques­
tion of flag discrimination is under the 
examination of the Ministry.

Shri A. C. Guha; May I know how 
the Eastern Shipping Corporation has 
been floated? What is the Government 
contribution and what are the terms on 
which Government is participating?

Shri Sri Prakasa: The authorised 
capital was Rs. 10 crores but the initial 
capital, subscribed was Rs. 2 crores. 
The proportion of Government contri­
bution is 74 per cent, and that of the 
Scindia Steam Navigation Co., who are 
the managing agents, is 26 per cent.

I might add that the original idea of 
Government was to offer 23 per cent, 
to the public and keep 51 per cent. 
themselves but that was not found 
feasible and on the advice of the Re­
serve Bank we contributed the whole 
of 74 per cent, ourselves.

Shri A. C. Guha: What are the terms 
offered to the Managing Agents and 
what is their remuneration?

Shri Sri Prakasa; I have not got the 
terms here. If the hon. Member would 
like to know the terms I shall be in a 
position to supply them later.

Shri R. K. Chaudhuri: May I know 
if the passenger fares and cargo freights 
of Indian shipping companies are the 
same or equal to those of foreign ship­
ping companies?

Shri Sri Prakasa: Is the hon. Mem­
ber referring to coastal or general ship­
ping?

Mr. Speaker: I think he means
general shipping.

Shri Sri Prakasa: There is a differ­
ence and we are always on the lookout 
to see that as far as possible equitable 
rates are fixed.

Shri Gautam: What percentage ot
the goods imported and exported by 
Governments, both Central and State, 
is carried by Indian ships and what 
percentage by foreign ships? -

Shri Sri Prakasa: I am afraid I have 
not got the detailed information at 
hand.

Shri Syamnandan Sahaya: Is there
any proposal for the reservation of 
coastal shipping to Indian companies?
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Shri Sri Prakasa: We issued a press 
note on the 15th August saying that we 
are going to reserve the whole of the 
coastal shipping to ourselves by the 
15th August 1951.

Coal (Export)
■̂ 904. Shri S. C. Samanto: (a) Will 

the Minister of Commerce be pleased 
to state the amount of coal exported 
from India in the years 1948-49 and 
19^ci-50?

(b) What are the principal countries 
to which coal is exported?

(c) What was the percentage of 
export to the production in these two 
years?

The Deputy Minister of Commerce 
(Shri Karmarkar): (a) The amount of 
coal exported from India in the years
1948-49 and 1949-50 was 2,709,704 tcms 
and 2.599,599 tons respectively.

(b) The principal countries to which 
coal is exported from India at present 
are Ceylon. Australia, Burma, Japan, 
Hongkong and Malaya.

(c) The percentage of export to the 
production in the years 1948-49 and
1949-50 was 10 49 and 9-33 respectively.

Shri S, C. Samanta: May I know
whether it is a fact that the export of 
coal during the last four months has 
decreased?

The Minister of Commerce (Shri Sri 
Prakasa): That is so, because of our
stopping our export to Pakistan.

Shri Mimavalli: What was the value 
of coal exported during 1948-49 and
1949-50?

Shri Karmarkar: The value of the
coal exported in 1948-49 was 
Rs. 3.77,02,469 and during 1949-50 
Rs. 4.03,28,076.

Shri R. L. Malviya: What was the
rate per ton at which coal was supplied 
to different countries?

Shri Karmarkar: I am sorry I can­
not give the figures offhand.

Pandit Mtmisfawar Datt Upadhyay:
What is the percentage of coal that is 
consumed in our own country?

Shri Sri Prakasa: 10 per cent, of our 
coal is exported and the rest is consum­
ed in our own country,

Shri T. N. Singh: What was the
value of coal exported during 1948-49 
and 1949-50 to Pakistan?

Shri Karmarkar: During 1948-49 the 
total coal exported was 11,95,229 tons 
and during 1949-50 it was 10.75,968 tons

Shri T. N. Singh: What was the
price charged for this coal?

Shri Sri Prakasa: In 1948-49 the
cost was Rs. 3,45,94,212.

Shri T. N. Singh: I was referring to 
Pakistan.

Shri Sri Prakasa: I am also refehing 
to Pakistan. Would the hon. Member 
like to have the figures separately for 
West and East Pakistan? I have got 
the figures with me.

Contributions to U.N. Organisations

*905. Dr. M. M. Das; (a) Will the 
Prime Mimist^ be pleased to state 
India’s contribution to the different
branches of the U.N.O. under different 
heads for the year 1950?

(b; What are the main benefits, 
political, cultural, medical or any 
other, received so far by India from 
the different branches of the U.N.O.?

(c) For what particular department 
of the U.N.O. has India to spend most?

The Prime Minister (Shri Jawaharlal 
Nehru): (a) to (c). The information
required by the hon. Member is being 
placed on the Table of the House. [See 
Appendix VII, annexiire No. 17.]

Dr. M. M. Das: May I know whether 
the contribution of India to U.N.O. is 
made in hard or soft currency?

Shri Jawaharlal Nehru: A large part 
of it in hard currency and a small part 
in soft currency.

Dr. M. M. Das: May I know whether 
it is optional or compulsory for India 
to join the different branches of the 
U.N.O. such as the WHO, UNESCO, 
etc.?

Shri Jawaharlal Nehru: I do not
think there is any compulsion in the 
matter.

Dr. M. M. Das: May I know how
far the security of India as an inde­
pendent country has been achieved by 
India joining the U.N.O.?

Mr. Speaker: Order, order.
Shri ^Rathnaswamy: May I know 

what is the extent of India’s contribu­
tion in the promotion of world peace 
which is also the ideal of U.N.O.?

Mr. Speaker: Order, order.
Shri Kamath: Since India became a 

full-fledged member of the U.N.O. and 
its ancillary bodies have the contribu­
tions of India to these various organi­
sations been progressively increasing 
during the last four years?
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Sbri Jawaharlal Nehru: The exact
figures are given in the statement which 
I have laid on the Table. I believe they 
have increased: not only India’s but the 
contributions of other countries also.

Dr. Deshmukh: Is it a fact that India 
pays the share of Pakistan’s contribu­
tion also and if so, has that contribu­
tion. been recovered from Pakistan?

Shri Jawaharlal Nehru: I am not
aware of that so-called fact.

Dr. M. M. Das: In view of the pre­
sent financial difficulty is there any 
proposal before the Government to 
come away from some of the branches 
of the U.N.O. to which we have to 
contribute large sums of money?

Shri Jawaharlal Nehru: No, Sir, 
there is no such proposal. We do not 
think it will be right for us to leave 
any of the subsidiary organisations of 
the U.N.O,, because they are obliged 
to help us in various ways.

Shri Joachim Alva: In proportion to 
the financial contribution made by 
Indip to the U.N.O. are the appoint­
ments of Indians made proportionate­
ly in the U.N.O. Secretariat, at any 
rale vis-a-vis the other Member- 
StQtes? -

Shri Jawaharlal Nehru: No. I do not
think they are in proportion to our 
contribution. I may add . . . .

Mr. Speaker: Next question.
T o w n s h ip  f o r  D ispla ced  P e r so n s

*906. Dr. M. M. Das: (a) Will the 
Minister of Rehabilitatioii be pleased 
to state how far the scheme of setting 
up a refugee township and polytechnic 
in Fulia in West Bengal has materialis­
ed?

(b) What is the total estimated 
expenditure of the scheme?

(c) What is the total number of dis­
placed persons who will be rehabilitat­
ed by this scheme?

The Minister of State for RehabUita- 
tion (Shri A. P. Jain): (a) The scheme 
for the construction and development 
of the townships at Fulia^ is being im­
plemented according to the schedule. 
The progress made so far is as 
follows:

(i) Eight industrial sheds, five sheds 
for administrative and community pur­
pose: and 20 sheds for housing the 
displaced families have been completed. 
A 6" t«be well is under construction.

(ii) Raw materials ai^ arriving at 
site.

(iii) Carpentry. Biacksuxithy, Weav­
ing and Bidi-making industries have 
been started.

 ̂ (iv) The Poljrtechnic at Fulia has
* about 250 trainees on its roll in various 

trades and crafts. .
(b) The total estimated expenditure 

for the Fulia Scheme is 40 lakhs:

Township and Rehabilitation Scheme 
—Rs. 37*5 lakhs.

Polytechnic—Rs. 2*5 lakhs.
(C) The township is designed to re- 

habUitate 5,000 displaced persons and 
to encompass in its economy a sur­
rounding rural population of 15,000 
persons.

Dr. M. M. Das: May I know whether 
the implementation of this scheme is 
being executed by a special oflScer 
under the Central Government or under 
the West Bengal Government, or by a 
development board like that of the 
Andamans?

Shri A. P. Jain: InjpJdmentation is 
directly under the Central Government, 
th ro u ^  an officer appointed by the 
Central Government.

Dr. M. M. Das: May I know the
total acreage of land acquired for this 
project?

Shri A. P. Jain: One thousand acres,
Shri A, C. Guha: May I know how

many townships have so far been estab­
lished for East Bengal refugees?

Shri A. P. Jain: This is one of the
model townships which have been 
established. As regards the other 
towmships like Kanchrapara, I have 
made statements more than once in this 
House.

Shri A. C. Guha: Is there any poly­
technic or any other arrangement for 
vocational training of these refugees 
in the so-called townships?

Shri A. P. Jain: In some there is.
I gave exact figures of the vocational 
training centres the, other day when a 
question about it was asked.

O il  D r iv e n  F^jm p s

*907. Dr. M. M. Das: (a) Will the 
Minister of Industry and Supply be 
pleased to state the number of 
industrial concerns in India that 
manufacture pumps driven by oil?

(b) What is their total production 
annually?

(c) What is the annual demand of 
such machines in India?

(d) What are the reasons for restrict­
ing the import of such machines?

The Minister of Industry and Supply 
(Shri Mahtab): (a) Eight.



(b) 1949—14,333. 1950 (Jan—Aug.)—
10.557.

About 40,000.
(d) For balance of payment con­

siderations, imports of the types made 
in India are allowed to the extent neces­
sary to fill the gap between demand and 
\ocal production. In other cases, a 
liberal import policy is followed.

Dr. M. M. Das: May I know whether 
^Government is prepared to consider the 
proposition that the import of these 
machines be placed on the O.G.L. list?

Shri Mahtab: That will virtually kill 
the local industry here. As a matter 
of fact, this import policy was decided 
upon in a small committee which was 
convened for the purpose. In fact, two 
tjT^es of pumps are required. Only one 
type is manufactured in India and there 
is restriction on that t3T)e. With regard 
to the import of the other type, there 
is practically no restriction at the pre­
sent moment.

Dr. M. M. Das: May I know whether 
the hon. Minister means by “restric­
tion” a complete ban?

Shri Mahtab: No. ‘'No restriction”
means that applications for licences are 
dealt with li^ ra lly .

Shri Deogirikar: May I know how
many oil pumps were imported last 
year?

Shri Mabtab: I am sorry the figures 
are not here.

Shri S. C. Samanta: May I know
whether one Ghatak and Company has 
submitted a scheme to the Ministry for 
manufacturing these pumps?

Sbri Mahtab: Many firms have
approached the Ministry for setting up 
these factories. They want financial 
help from Government, Under the 
existing rules it 4s the State Govern­
ments who can render financial assist­
ance to the industries there. There is 
no provision for the Government of 
India to render any financial assistance. 
But there is the Industrial Finance Cor­
poration which grants loans to indus­
trial concerns.

Dr. M, M. Das: May I know whether 
the Ministry of Industry and Supply has 
received any complaint from the 
Ministry of Agriculture that their 
■grow-more-food’ campaign is suffering 
for want of proper pumps?

Shri Mahtab: The Committee which 
I referred to was attended by the hon. 
Minister of Agriculture and myself, and 
all of us came to this decision.

P rice and Quality marked on Cloth 
Bales

♦ m  Shri S. C. Samanta: Will the 
Minister of Industry and Supply be 
pleased to state:

(a) whether it is a fact that bales ol 
cloth are packed and the price, quality 
and quantity of cloth, etc. are printed 
on the pack in the presence of <k»vem- 
ment officers in cotton mills before they 
are delivered to agents appointed by 
Govenment for sale; and

(b) whether Government are aware 
that in most cases, when these bales ol 
cloth are opened by retailers for sale» 
the quality and price of cloth inside do 
not tally with imprintings on the back 
of the bales ?

The Minister of Industry and Supply 
(Shri Mahtab): (a) No, it is not a
fact. The fact, however, is that only 
the month and year of packing, tex- 
mark number, category of the cioth 
packed in the bales (i.e. superfine, fine, 
medium or coarse, the words ‘grey’, 
‘bleached’ or ‘coloured' according to the 
contents of the bales), are to be stamp­
ed on each bale. No price-stamping is 
to be effected on the outer cover of 
the bale; nor the yardage actually pack­
ed in the bales is required to be stamp­
ed thereon. The hon. Member is 
referred to notification No. T.C.(6) 1/44, 
dated 19th February 1944 and 80-Tex. 
l/48(iii). dated 2nd April 1950. The 
quantities packed in each bale are not 
checked by any Government Officers 
nor is packing done in their presencre.

(b) No such complaints have been 
received. The only complaints received 
so far in this connection are in regard 
to shortages found, at times, in bales 
as against the quantity actually invoic­
ed by the Mills. These- have been 
received generally from dealers in the 
various States receiving cloth from the 
State importers.

Shri Ghttle: What action has been 
taken by the Government in regard to 
the complaints which have been receiv­
ed by the hon. Minister about . the 
quantity?

Shri Mahtab: This is a complaint
against the State nominees whose duly 
it is to check the supply from the mills, 
and for that a notification was issued 
as to how their complaints could be 
properly dealt with.

Pandit Krishna Chandra Sharma: Has
the Government received a complaint 
that some inferior cloth has been priced 
highly and it is not saleable J n  the 
market?

Shri Mahtab: Although it does not 
arise out of this, I may say that a 
complaint was received and investigat­
ed and it was found that that complaint 
had np basis. ^



Shri Deog:irikar: May I know whe­
ther Government is aware that retail 
'Cloth dealers do not get cloth at the 
prices printed on it?

Shri Mahtab: If that is the complaint, 
it should be brought to the notice of 
the State Governments concerned who 
are entitled to take the necessary 
action.

P enicillin and Sulpha Drugs

*909. Shri R. L. Malviya: Will the 
Minister of Industry and Supply be
pleased to state the quantity and value 
of penicillin and Sulpha and anti- 
malarial drugs annually imported and 
their requirement in the country?

The Minister of Industry and Supply 
(Shri Mahtab): Information regarding
the quantity and value of Penicillin, 
Sulpha and Antimalarial Drugs annual­
ly' imported is not available as these 
items are not specifically recorded in 
the Indian Sea-Borne Trade Accounts. 
The Directorate General of Health Ser­
vices has, however, been collecting from 
the beginning of this year statistics 
regarding the monthly imports of 
essentia] drugs through the Assistant 
Drugs Controllers at the ports. The 
information available from this source 
for the period 1st January. 1950 to 30th 
September, 1950 is as follows:

It«m Quantity Value Ra.

Penicillin _  (Ex 32,05,705 1,63,22,157
eluding ta b le tM e g a  Units 
ointments

Sulpha Drugs. 1,11,032 lbs. 24,2M 83

Antimalariala 64,782 lbs. 15,65,291
(Paludrine)

The estimated annual requirements 
of these drugs are as follows:

Penicillin—5-3 million Mega Units
(1 Mega U n it= 1,000,000 Interna­

tional Units)

Sulpha Drugs—240 tons.
Antimalarials—2,77,000 lbs.

Shri R. L. Malviya: Is there any pro­
posal to manufacture penicillin and 
sulpha drugs in the country?

Shri Mahtab: There is a proposal.
I t is well known.

Mr. Speaker: This question has been 
^answered a number of times.

Shri Kamatfa: How much peiiicillin
has been imported, if at all, from Japan, 
and is it a fact that Japanese penicillin 
is cheai^r than European and American 
penicillin?

Shri Mahtab: I have heard that
Japanese penicillin is cheaper, but I do 
not know exactly how much of it has 
been imported into India.

Shri Sonavane: How is the penicil­
lin that is imported sold to the con­
sumers by the different States except 
Bombay?

Mr. Speaker: It is a question for the 
States.

Dr. M. Das: By malarial drugs,
does the hon. Minister mean only 
paludrine or does that include quinine 
also?

Shri Mahtab: Quinine also. One lakh 
pounds of it has been imported.

J ute offer by P akistan

•912. Prof. S. N. Mishra: Will the 
Minister of Commerce be pleased to
state:

(a) whether the Government ol 
Pakistan have offered an additional 
quantity of Jute on a barter basis 
after the expiry of the April agree­
ment; and

(b) whether Government have 
accepted the offer?

The Minister of Commerce (Shri Sri 
Prakasa): (a) No, Sir, but just before
the termination of the April agreement, 
an offer was received from the Pakistan 
Government for making additional sup­
plies of rejections available against 
goods of equivalent value.

(b) No. the offer was not ultimately 
pursued.

Prof. S. N, Mishra: May I know
whether it was Pakistan that did not 
pursue the matter or whether the Gov­
ernment of India did not pursue it for 
any particular reasons?

Shri Sri Prakasa: The Pakistan Gov­
ernment—or their officer on their
behalf—did telegraph to us asking us 
if we would extend the date and take 
these rejections in exchange for certain 
goods that they wanted. Among the 
goods that they wanted was brick burn­
ing coal, which was a new item and 
which we were not prepared to supply.

With your permission. Sir, I should 
like to read out the final telegram that 
was sent to them which closed the nego­
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tiation. The telegram is dated 28th 
September. 1950 and reads as follows:

“Your telegram dated the twenty- 
sixth. Brick burning coal is not 
included in current trade agreement 
and the demand therefore is a new 
one which requires consideration. 
Moreover our experience in regard 
to the working of current limited 
trade agreement has not been satis­
factory with particular reference to 
punctuality in despatch of Jute and 
settlement of disputes over quality, 
weighment etc. In these circum­
stances would not best course be 
to allow present agreement to ex­
pire on thirtieth of September and 
consider question of revival of 
trade between two countries to 
which we attach great importance 
on fresh basis”
We got a reply to this agreeing to let 

the Agreement expire and adding:
“We reciprocate your desire for 

trade between the two countries”.
Prof. S. N. Mishra: May I know

whether Government took care to see 
that all consignments of jute for which 
price had been paid in advance duly 
arrived in India?

Shri Sri Prakasa: Yes, Sir.
Shri B. K. Das: What was the quan­

tity offered by Pakistan?
Shri Sri Prakasa: 4 lakh maunds.

J apa n ese  P eace T reaty  
^914. Shri Kamath: WUl the Prime 

fifinister be pleased to state:
(a) the steps taken by India so far 

towards the conclusion erf the Japanese 
Peace Treaty;

(b) which Governments have had
consultations with India on the sub­
ject up till now; ’

(c) whether any difficulties have 
"  arisen in connection with the Japanese

settlement; and
(d) if so, what are they’

The Prime Minister (Shri Jawaharlal 
Nehm): (a) to (d). The Government 
of India have continuously urged the 
desirability of an early peace with 
Japan. This matter rests with a num­
ber of Powers and it is not possible 
for India to take any effective step by 
herself. There had been consultations 
on this subject with other members of 
the Commonwealth on various occa­
sions, and a Commonwealth Woricing 
Party considered it in London last May. 
Consultations have also taken place 
between our Ambassador and the U.S. 
representatives in Washington.

Difficulties have arisen between 
different Powers owing to differences 
of opinion on certain matters of proce­
dure and of substance. There is no 
agreement yet as to which countries 
should participate in the drafting of the 
Peace Treaty and what Should be the 
voting procedure. Among other contro­
versial issues are (1) disposal of terri­
tories belonging to Japan and (2) what 
arrangements should be made for the 
defence of Japan against external 
aggression and internal subversion.

Shri Kamath: What further progress 
has been made in this matter since the 
appointment of the Commonwealth 
Working Party at the Colombo Confer- 
enoe in May? ^

Shri Jawaharlal Nehru: A lot of talk 
has taken place without an3rthing being 
committed to paper.

Shri Kamath: Has this matter been
raised subsequently either at the 
Commonwealth Conference in L^Sndon 
or at the Pacific Relations Conference 
in Lucknow or at any meeting of the 
U.N. General Assembly?

Shri Jawaharlal Nehru: At the
Colombo Conference, a Working Party 
—a Commonwealth Working Party— 
was suggested to consider this matter. 
This Commonwealth Working Party 
met in London in May last and made 
some progress in the sense of putting 
down various vievi^oints which were 
circulated and which are being con­
sidered.

So far as the Pacific Relations Con­
ference is concerned. I can give the 
hon. Member no informstion. It was a 
private non-official iJonference which 
discussed the issue privately and in­
formally.

Shri Kamath: Is it a fact that any 
of the Big Powers—either the U.S.A. or 
the U.S.S.R.—has expressed any reluct­
ance to conclude an early Japanese 
Treaty?

Shri Jawaharlal Nehru: I do not
know whether anyone has expressed 
any reluctance. The main difficulty all 
this time has been that the U.S.S.R. has 
been of opinion that four Powers should 
draft the Treaty—the original draft— 
the four Powers being the four Big 
Powers concerned, while the U.S.A. 
point of view has been—as well as that 
of other countries—that nine Powers 
should do it. Therefore, nothing has 
been done except separately by separate 
groups. '

Shri Kamath: Is it a fact that India 
has made it clear to the other Big 
Powers concerned that she looks upon 
this matter as part of the general settle­
ment in Asia and South East Asia?
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Shri Jawaharlal Nehin: I do not
think India has said any such thing, 
and there would have been not much 
point if she had said it. I do not 
understand the exact point of it, except 
that everything is a part of the general 
settlement.

Shri Raj Bahadur: May I know whe­
ther the procrastination in the conclu­
sion of the Peace Treaty with Japan is 
being viewed by China with suspicion 
that India is obstructing world peace?

Shri Jawaharlal Nehra: This is a 
question which m a y  be addressed to 
China.

Shri T. N. Singh; Is there any truth 
in the report that U.S.A. and certain 
allied nations propose to proceed with 
the treaty with Japan keeping out 
certain Asiatic countries, namely, China. 
Soviet Russia and others?

Shri Jawaharlal Nehm; I have just 
said that there have been two ap­
proaches—one the four-Power approach 
and the other the nine-Power approach. 
The nine-Power approach—which is the 
U.S.A. approach—includes the follow­
ing countries: China, the Netherlands. 
Canada. Australia. New Zealand, India, 
Burma. Pakistan and the Philippines—
i.e.. alJ the Pow^ers that somehow or 
other were in the picture at the major 
stages of the war with Japan. When I 
say ‘China’ here, of course as to who 
should represent China is another 
point.

I r on  O r e  (E x p o r t )

*915. Shri Jnani Bam: Will the 
Minister of Industry and Supply be
pleased to state:

(a) the total export of iron ore from 
India in 1949 and 19l50; and

(b) the circumstances under which 
iron ore is being exported?

The Minister of Industry and Supply 
(Shri Mahtab): (a) 1949̂ —4.300 tons.

1950 (January to September 50)— 
36,605 tons.

(b) In exchange for steel, industrial 
machinery and other commodities.

Shri Jnani Bam: May I know the 
countries to which iron ore has been 
exported?

Shri Mahtab: Japan and Czechoslo­
vakia.

Shri Jnani Bam: Has it affected the 
steel factories in India?

Shri Mahtab: Not at all. Steel
factories in India consume only 1-5 
million tons, whereas the existing iron 
ore. according to present estimates, is
10.000 million tons.

L abour  D is p u t e s

*916. Shri Kishorimohan Tripaiiiir
(a) Will the Minister of Labour be  
pleased to state the number of labour 
disputes concerning “Central Sphere” 
undertakings which came up for dis­
posal in 1950 before Labour Tribunals 
under the Central Industrial Disputes 
Act. 1947?

fb) What was the maximum and 
minimum period taken by the said 
tribunals for disposing of the dis­
putes? ^

The Minister of Labour (Shri 
Jagjivan Ram): (a) The number of
labour disputes which the Central Gov­
ernment hdve referred to Industrial 
Tribunals during the year 1950 is 16. 
Of these. 4 have been disposed of.

(b) The maximum and the minimimi 
period taken by the Tribunals for giving 
the awards is 7 months 15 days and % 
months .3 days respectively.

Shri Kishorimohan Tripathi: May I
know. Sir. how many of these disputes 
were connected with industries pro­
ducing consumer goods and the extent 
of damage done to production as a  
result of the disputes?

Shri Jagjivan Bam: How does i t
arise. Sir? This does not relate to 

. strikes. Even in cases where a strike 
is threatened and the workers have not 
actually gone on strike, the dispute is 
referred to a Tribunal. So. the loss ta  
production does not arise.

Shri Kishorimohan Tripattii: Out of
the cases which have been disposed of, 
how many were disposed of in favour of 
the labourers?

Shri Jagjivan Bam: In most cases
the labourers gained certain advantages.' 
I may say that in all the cases they 
were in favour of the labourers in one 
respect or the other.

I n d u st r ia l  L abour (L iv in g  Co s t s  
AND W a g es)

*917. Shri Kishorimohan Tripathi:
Will the Minister of Labour be pleased 
to state the average cost of living as 
also the average real wage, both per 
capita, in case of labooir engaged in 
the following industries:

(i) Coal-mining; (ii) Jute; (iii) 
Textile and (iv) Iron and steel?

The Minister of Labour (Shri 
Jagjivan Bam): Cost of living figures
art  ̂ computed not for workers in speci­
fic industries but ^or important indus­
trial centres. They are published in the 
press and in certain official publications 
including the Indian Labour Gazette 
and vary from month to month.



As regards “per capita average real 
wage”, the factors governing wages in 
the different industries and even in the 
different sectors of the same industry ' 
vary from centre to centre and com­
putation of an all-India average of 
wages would-be statistically unsound 
and even misleading. However, a state­
ment showing the average earnings of 
workers worked out on a rough basis 
is laid on the Table of the House. [See 
Appendix VII, annexure No. 18.] In 
the absence of a reliable series of all- 
India Cost of Living Indices, it is diflfl- 
cult to calculate the corresponding real 
wages. It is, of course, possible to cal­
culate the real wages at any particular 
centre, as both the current wages and 
the Cost of Living Index for that centre 
are ascertainable.

Shri Kishorimohan Tripathi; Could 
-the hon. Minister indicate, Sir, for 
Calcutta at least the rise since 1939 of 
the real wage and the cost of living, 
in the case of workers connected with 
the jute industry?

Shri Jagjivan Ram: It is very easy
for my hon. friend to calculate that.
I have not got the figures here. The 
index number for Calcutta for the base 
year 1939 is well known and the present 
index number is published every month 
in the Indian Labour Gazette. As far 
as the wages in the jute industry are 
concerned, they are given in the state-  ̂
ment that I have laid on the Table of '  
the House.

Shri Kishorimohan Tripathi: What
further steps do Government propose to 
take in order to reduce the cost of living 
in the case of industrial workers?

Shri Jagjivan Ram: That is a very
wide question. Government’s attention 
is already concentrated on the question 
of stabili.sing or reducing prices and we 
are making all possible efforts to stabi­
lise or reduce prices in those centres.

Shri T. N. Singh: Could the hon.
Minister give an idea of the extent to 
which wages have lagged behind prices 
in principal towns like Bombay, 
Kanpur and Calcutta?

Sbri Jagjivan Ram: In most cases
it is obvious. When there is a race 
between wages and prices, wages gene­
rally lagged behind. This has happened 
in  most of the Centres.

R e pr e se n t a t io n  f r o m  C ey l o n  
I nd ians

*918. Shri Sivan Plllay: (a) Will
the Prime Minister be pleased to state 
whether the Indian High Commis­
sioner in Ceylon has received any 
T c p re s e n ta t io n  * from “The Ceylon 
Temporary Residents* Association** 
regarding the hardships and difllculttes

to which they are subjected due to 
discriminating laws against them by 
the Ceylon Government?

<b) If so, has any action been taken 
in that matter?
* The Prime Minister (Shri Jawaharlal 
Nehru): (a) and (b). The hon. Mem­
ber’s attention is drawn to the reply 
given by me on 23rd November. 1950, 
to Starred Question No. 297 asked by 
Shri lyyunni on the same subject.

Shri Sivan Pillay: May I know. Sir, 
whether, recently there was a talk 
between representaives of the Ceylon 
Indian Congress and a Minister of the 
Ceylon Government regarding the pro­
blems of Indians in Ceylon and whether 
the same has resulted in  a n y  under­
standing?

Shri Jawaharial Nehni: I suppose
there have been talks from time to time.
I do not know what particular talk the 
hon. Member refers to. But there has 
been no understanding, so far as I am 
aware of on the general question. Indi­
vidual cases are. of course, taken up 
and some understanding might be 
arrived at in regard to individual cases.

Shri Sivan Pillay: Has the Prime
Minister seen a news-il^m in today’s 
papers that a Ceylon Indian M.P. has 
been suspended from the House of 
Representatives for his repeated insis­
tence for priority discussion on certain 
problems connected with Indians in 
Ceylon?

Shri Jawaharlal Nehru: No. Sir. I 
have not seen it. I am. however, inte­
rested in the hon. Member’s informa­
tion.

T rade M a r k s  R e g is t r a t io n  O f f ic e s

*919. Shri Sivan Pillay: WiU the 
Minister of Commerce be pleased to 
state:

(a) the total number of Trade
Marks Registration Offices in India;

(b) the cities where they are
located: and

(c) the total number of Trade
Marks registered in the Trades Marks 
Registration Office at Bangalore in the 
year 1949-50?

The M inister of Commerce (Shri Sri 
Prakasa): (a) Three,

(b) Bombay, Calcutta a n d  Bangalore.
(c) 124.
Shri Sivan PiUay: Is there a proposal 

to close the Trade Marks Registration 
Office in Bangalore?

Shri Sri Prakasa: No, Sir. We had 
these Trade Marks Registration Offices
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formerly in Hyderabad, Mysore, Tra- 
vancore and Cochin. It was certainly 
originally proposed to close down all 
these registries atid to arrange that all 
trade marks work should be done at 
the Trade Mark Registry at Bombay 
and the branch registry a t Calcutta. In 
view, however, of the very strong 
representations received from the 
Mysore Government, Chambers of Com­
merce and others, it has since been 
decided to continue the Trade Marks 
Registry at Bangalore as a branch 
registry with a r^ u c ed  staff.

B urma Evacuees

*920. Prof. Ransa: (a) Will the 
Prime Minister be pleased to state 
whether it is a fact that several re­
presentations were made to Govern­
ment by the Burma Evacuees Associa­
tion in regard to the rehabilitation of 
the Burma evacuees?

(b) If so. what steps have Govern­
ment taken in this matter?

The Prime Minister (Shri Jawaharlal 
Nehrui: (a) Government has received
some representations from certain 
Associations regarding rehabilitation of 
BurniL evacuees.

(b) The Central Government has not 
initiated any schemes for rehabilitation 
of evacuees from Burma and the res­
ponsibility in this matter rests with 
the State Governments. The Govern­
ment of Madras, where a large number 
of these evacuees are living, are under­
stood to have offered certain employ­
ment and other facilities to them.

Prof. Ran^a: Is it not a fact that the 
recovery of some of the advances made 
to these people during and soon after 
the war are being insisted upon today, 
on top of their unemployment?

Shri Jawaharlal Nehru: Yes, Sir. It 
has; continually been insisted upon 
without the slightest result.

Prof. Ranga: Is it also a fact, Sir,
that even ration cards are not being 
issued to these people and that the 
Madras Government has not made any 
progress in providing any emplo3Tnent 
to these people?

Shri Jaw f^arlal Nehru: I could not 
give any answer about how far the 
Madras Government have succeeded in 
finding employment for these people. 
This problem was not approactfe# from 
the point of view, let us say. of the 
refugees from Pakistan. I?d organised 
scheme for offering them employment 
was ever undertaken. They were 
afforded facilities to reach their villages 
and some odd help was given in such 
cases. I understand that the Madras

Government has given help to a num­
ber of them, but I am quite sure that 
the hon. Member is right when he says 
that most of them have not been pro­
vided for by the Government.

Prof. Ranga: Do the Government of 
India propose to do something in the 
matter m order to rehabilitate these 
tens of thousands of people who have 
been suffering for want of employment 
for several months? ‘

Shri Jawaharlal Nehru: I do hot
thmk the Government of India can da 
an;^hing in the matter, apart from the 
fact that the Government of India can. 
hardly convert itself into an organisa­
tion for giving employment to a very 
large section of the Indian population 
It just cannot'be done.

T e x t il e s  f o r  G o v e r n m e n t  u s e

*921. Shri Lakshmanan: Will the 
Minister of Industry and Supply be
pleased to state:

(a) the quantity of textiles purchas­
ed for Government use during the 
current year bet^^een the 1st April 
and the 30th Septeml^r;

(b) what is the percentage of hand- 
loom cloth in the total purchase; and

(c) from what States have hand- 
loom goods been purchased during 
the period and for what price?

The Minister of Industry and Supply 
(Shri Mahtab): (a) and (c), A state­
ment is placed on the Table. [See 
Appendix VIL anneocure No. 19.]

(b) 3-63 per cent
Shri Ls^shmanan: Arising out of

answer to part (b) of the question, mav 
I enquire why Government did not 
implement the policy of purchasing 
handloom cloth to the extent of one- 
third of their total requirements of 
textiles?

Shri Mahtab; At present, the hon. 
Member knows, the problem is not that 
the handloom cloth is not sold. The 
difficulty is that the handloom people 
do not get sufficient yam  to manufac­
ture cloth.

Shri Lakshmanan: May I know why 
no purchase has been made in the 
Travancore-Cochin State?

Shri Mahtab: I cannot say off-hand. 
But I will look into it.

V/RITTEN ANSWERS TO QUESTIONS
P r o d u c t io n  T a r g e t s

*897. Shri Kesiira Rao: (a) Will the 
Minister of M u s try  and Supply be 
pleased to state whether the targets of 
production fixed by Government for 
various industries have been achieved?



(b )  I f  n o t, w h a t  a r e  th e  r e a s o a s  f o r  
t h e  sa m e ?

(c> W h a t  s te p s  a r e  b e in g  
se e  t h a t  th e  t a r g e t  f ig u re s  a r e  r e a c h e d .

The Mtafeter of *“ ^“**7 <Shrl Mahtab): (a) to (c). On me
i>asis of production figures received for 

.^ T first^ iim e months of 
targets fixed in respect of 
riinm Diesel engines, automobile and 
CycTe ty r e fa n d  tubes,, refractories 
glass and paper industries are likely 
to be achieved.

“ iJ’
w h ic h  is  la id  o n  th e  T a b le  o f
[See A ppen d ix  VII, annexure No. 20.]

Al)MINISTRAT10N OF SiKKIM

p o p u la r  g o v e rn m e n t  m  th e  S ta t e  o i 
S ik k im ?  .

(b )  W h a t  a c tio n  h a s  b e e n  ta k e n  m  
t h e  m a t te r ?

(c )  W h a t  im p ro v e m e n ts  h a v e  b ^ n
e ffe c te d  in  th e  S ta te  s in c e  l ^ d ia  to o ^  
o v S  c e r t a in  a s p e c ts  o f a d m m is t r a t io n  
o f th e  S ta te ?  '

T h e  P r im e  M in is te r  (S h r i  J a w a h a r la l
N e h r u ) :  ( a )  No fo rm al r e p r e s e n t a ^ n
o n  th e  s u b je c t  h a s  b e e n  m a d e  ^ i r e r t l y  

aovernm ent, b u t  so m e  o rg a n is a t io n s  
in  th e  S ta te  h a v e  e x p r e ^ e d  th e m s e lv e s  
i n  f a v o u r  o f a  p o p u la r  G o v e rn m e n t .

(b )  A  c o n fe re n c e  o f
n f  H is  H ig h n e s s  th e  M a h a r a j a  o i 
S ik k im  a n d  o f th e  P o lit ic a l  p ^ i e s  
r a i le d  in  D e lh i in  M a rc h  1950, T^ne 
d e c is io n s  a r r i v e d  a t  
in  a  p re s s  n o te  is s u e d  a t  ^  ^  
th e  c o n fe re n c e , a  c o p y  ^  r o i e
la id  o n  th e  T a b le  o f  th e  H o u se  [S e e  
Appendix VII, annexure No. 2 1 .]

(c )  T h e  a d m in is t r a t io n  o f  th e  ^ t e  
h a s  n o t  b e e n  ta k e n  o v e r  b y  th e  G ov­
e r n m e n t  o f I n d ia  b u t  f o r  th e  r e a s o ^  
S i v e n i n t h e  P r e s s  N o te  a  c o p y  o f  w h ic h  

t ' I s  la id  o n  th e  T ^ l e  o f th e  H o u se  in
r e p ly  to  S ta r r e d  Q u e s tio n  N o. 198 on  
t h e  1 st December, 1949, th e  G o w r n -  
m e n t  o f  I n d ia  le n t  th e  S ta t e  a n  o fficer 
to  c a r r y  o n  th e  a d m in is t r a t io n  a s  D e w a n . 
S in c e  th e n  p e a c e  a n d  o r d e r  h a v e  
-been  m a in ta in e d  in  th e  S ta te ;  a w e ^ s  
o f la n d  r e v e n u e  h a v e  b e e n  c o lle c te d  
a n d  th e  d e f ic it in  th e  S ta t e ’s  f in a n c e s  
re m o v e d ; a n  a d m in is t r a t iv e  m a c h in e ry  
h a s  b e e n  s e t  u p  a n d  r e f l a t i o n s  f r a m e d  
i o r  i t s  fu n c tio n in g .; a n d  a  la n d  r e v e n u e  
s e t t le m e n t  a n d  f o r e s t  s u rv e y  a r e  b e in g  
u n d e r t a k e n  w ith  th e  a id  o f a  f in a n c ia l

contribution from the Government of 
India and of officers lent from India. 
Certain functions formerly performed 
by thekadars or leaseholders, such as 
criminal, revenue and forest admin^- 
traticm, have been taken over by the 
State; and, pending the completion ol 
the revenue settlement, interim re l^ l 
has been afforded to the peasants by 
the remission of some of their dues and 
the abolition of the howse-tax.

Steps are being taken to expedite the 
formation of Panchajcats and thereafter 
an elected Council.

I n d ian  C oastal T rade

'902. Shri Kesava Rao: (a) Will the 
Minister of Commerce be p lea s^  to 
state what percentage of In ^an  
Coastal trade is carried 0 7  Indian 
shippers?

(b) What steps have been taken to 
see that Indian shippers are not 
squeezed out of business by rate 
cutting by foreign concerns?

The Minister of Commerce (Shri ^  
Prakasa): (a) I presume that toe
hon. Member refers to IndiM  
shipping companies engaged m the 
Indian coastal trade, During ihe period 
Irom January to July 1950, Indian Ship­
ping Companies carried 77 per cent. 01 

 ̂ our coastal trade.
(b) Government have already an­

nounced their policy of effecting com­
plete reservation of our coastal trade 
for Indian shipping within a period of 
one year. At present the freight rates 
on ‘ the coast are fixed by the Coast^ 
Conference consisting of the' British 
India, Asiatic and Scindia Steam Navi­
gation Companies. All the other Indian 
companies engaged in ttiis trade adhere 
to the rates so fixed and there is no 
rate-cutting by anyone. In cases where 
Government feel that the rates are not 
reasonable, they have power under 
Section 6 of the Control of Shipping 
Act, 1947, to get them fixed at a 
reasonable level. The question of sub­
stituting the present Coastal Conference 
by a more suitable machinery is now 
under consideration in consultation 
with the Indian shipping companies. 
There is thus no question of Indian 
shipping companies being squeezed out 
by foreign concerns.

F o r e ig n  T rade 
*910. Prof. K. T. Shah: (a) WiU

the Minister of Commerce be pleased 
to state how many countries still dis­
criminate. in their local legislation or 
administrative policy, against Indian 
citizens, in regard to trade with those 
countries? -

Cb) WhatV Steps have Government 
taken to s a l ^ a r d  the rights of Indian 
citizens In matters of trade with



foreign countries, esp^ially  with 
reference to provisions in Treaties 
with them regardiag trade?

(c) How far and in what instances 
has the Principle of Reciprocity been 
adopted in concluding such treaties?

The Minister of Commerce <Shri Sri 
PralLasa): (a) No country discrimi­
nates against Indian citizens as such in 
regard to trade with it.

<b) and (c). In so far as commercial 
treaties concluded since Partition are 
concerned, the rights of Indian citizens 
are safeguarded by suitable provisions 
on a mutual basis in the Indo-Swiss 
Treaty of Friendship and Establish­
ment. The only other Commercial 
treaty concluded during the period is 
one with Nepal which deals with goods 
in transit, duties etc.

General Agreement on T rade 
AND Tariffs

’̂ 911. Prof. K, T, Shah: (a) WiU
the Minister of Commerce be pleased 
to state how far Government have 
given effect to the General Agreement 
on Trade and Tariffs between several 
nations of which India is one?

(b) What has been the reaction of 
such agr^m ents on the fiscal policy 
and industrial development of India?

•Hie Deputy Minister of Commerce 
(Shri Karmarkar): (a) The tariff
concessions agreed to by India with 
countries which participated in the 
tariff negotiations held at Geneva, were 
brought into force by means of an 
enactment, the Indian Tariff (Amend­
ment) Act, 1949, and those at Annecy 
by means of a notification und^r Sec­
tion 23 of the Sea Customs Act, 1878.

(b) Presumably the hon. Member has 
in mind the effects of the agreement 
on India’s fiscal policy and industrial 
development. These have been influ­
enced by so many different factors in 
recent years, e.g., controls, restriction.^, 
bilateral trade agreements, balance of 
pa3TTients difficulties leading to quanti­
tative restrictions on imports and diver­
sion of exports, and the impact of 
Partition, that it is extremely difficult 
to isolate the effect of the G.A.T.T. In 
these circumstances it is not possible 
to attempt any accurate assessment of 
the effects * of the working of the 
G.A.T.T. on India’s trade and indus­
trial development. The Fiscal Commis­
sion which examined this subject at 
considerable length, also came to a 
similar conclusion. It will, however, be 
reasonable to claim that India may have 
partially succeeded by reason of her 
participation in the Agreement, to safe­
guard her trade against the hazards of 
unilateral tariff action by other 
twuntries.

Enactments held invalid by 
SiiPREME Court

*913, Prof. K. T. Shah: (a) Will the 
Minister of Law be pleased to inform 
the House as to how many enact­
ments of the Union Parliament have 
been declared by the Supreme Court 
to be ultra vires, since the coming 
into operation of the Constitution of 
India?

(b) What action have Government 
taken to remedy the situation?

The Afinister of Law (Dr, Ambed-
e enactment, namely.

Preventive Detention 
Act, 1950, has been declared by the 
Supreme Court to be ultra vires,

(h) Immediate steps were taken to 
repeal section 14 of the Preventive De­
tention Act, 1950, by an Ordinance, and
* T, replaced bv an Actof Parliament. ‘
Directorate of Cottage and Small- 

scale Industries

Shri folsbnaaand Rai: Will the 
t o i s t« r  of Indostry and Supply be 
pleased to state what the functions of 
tiie Directorate of the. Cottage and 
Small-^cale Industries are?

and Suppl:^
(Shn Mafatab): The functions of the
C o t^ e  Industries Directorate are to 
im p to e n t such recommendations of 
the Cottage Industries Board as are 
accepted by Government and to render 
n^essary  assistance to cottage and 
small-scale industries in resDect of raw 
niaterials, export of. goods, technical 
ad\yce. demonstration of machinery etc.

Cotton for Cottage Industries

t W s. Jata: Will the Minis-
Supply be pleased 

to stete whether Government have ear­
marked any quantity of cotton for the 
purpose of cottage industries?

(Shri

&WING Machine Spare Parts 
(Import)

*92f Shri Tyagf: (a) Will the k in is - 
ter of Commerce be pleased to state 
whether there is a brand of sewing 
machine in Japan, whose spare parts fit 
w ^  in the Singer Sewing machine of 
U.S.A.?

(b) Is it a fact that the parts of the 
Japanese sewing machines are cheaper 
than those of the American machine?

(c) Is it a fact that import of sewing 
machine parts is prohibited from 
Japan?
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(d) What is the total value of parts 
allowed to be imported from America 
annually?

The Deputy Miaister of Commerce 
(Shri Karmarkar): (a) Yes, Sir.

(b) Yes, Sir.
(c) No, Sir.
(d) Licences for the current period 

are being issued for parts of sewing 
machines from America at 100 per cent, 
of half of best years past imports of 
spare parts or 20 per cent, of half of 
best vears past imports of complete 
machines. The licensing policy is 
reviewed every six months. ‘

OTin fWT ^

firq'spiT ^  »PTT tr# ^3^

f t ?
Cement (Control)

['925. Shri Fannalal Baieilal; Wm the 
Minister of Indnstry Mid Supply be
pleased to state when the cratrol on 
the distribution and price of c ^ e n t  
was imposed and on what date it was 
gazetted?]

The Minister of Industry and Suj^ly 
(Shri Mahtab): Control over distribu­
tion and price of cement was first 
imposed under the Defence of India 
Rules on 30th September, 1944, publish­
ed in the Gazette of India of that date. 
With the lapse of the Defence of India 
Rules, control is exercised under State 
Legi-slation.

Steel Rolling Mills

*926. Shri Kannamwar: (a) Will the 
Minister of Industry and Suiiply be
pleased to state* how many Steel Rolling 
Mills there are in Madhya Pradesh?

(b) How many Steel Rolling Mills 
are there in other States?

(c) Are Government aware that the 
agriculturists of Madhya Pradesh have 
to pay high prices for articles of steel 
owing to the non-existence of Steel 
Rolling Mills in the State?

The Minister of Industry and Supply 
<Shri Mahtab): (a) There is no re­
rolling mill in Madhya Pradesh at 
present. It has already been decided 
by the Government of India to allot

two re-rolling mills to the State, and the 
matter is under correspondence with 
the State authorities.

(b) 92.
(c) No. Sir. since the price of steel 

materials is controlled and uniform 
throughout the country.

In d u s tr ia l  Poucy Statement of 
April, 1948

*927. Shri Kunhiraman; Will the 
Minister of Industry and Supply be
pleased to state the action taken on 
the Industrial Policy statement of April
1948 relating to the following:

(i) investigation of co-ordination and 
integration of cottage and small scale 
industries with large scale industries; 
and

(ii) investigation so as to find out 
how far existing centralised industries 
can be decentralised with advantage?

The Minister of Industry and Supply 
(Shri Mahtab): (i) This question was
examined at the first meeting of the  
Cottage Industries Board held at 
Cuttack in December 1948. and the 
Board recommended that steps should 
be taken to bring about Integration 
between large scale industries and 
cottage industries, particularly by way" 
of—

(a) reservation of specified fields of 
production for cottage industries;

(b) manufacture of components for 
large-scale mdustries by cottage indus­
try units, and vice versa; and

(c) supply of basic materials of 
standard quality, at reasonable price 
and in adequate quantity, from large^ 
scale industries to cottage industries.

This recommendation was communi­
cated to the State Governments, who 
are primarily concerned with the deve­
lopment of cottage industries, for their 
guidance. Besides this, the Government 
of India have prohibited all cotton 
textile mills and organised power-loom 
factories coming under the Factories 
Act from manufacturing certain varie­
ties. which have been exclusively 
reserv'ed for production by the hand- 
loom industry.

The Planning Commission’s Panel on 
cottage industries at its meeting held 
on the 26th and 27th October, 1950. 
recommended that a Technical Com­
mittee of the Cottage Industries Board 
should be set up to examine this ques­
tion along with others such as (gov­
ernment’s stores purchase policy, rail­
way rates etc. The constitution of a 
Technical Committee is under con­
sideration.
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(ii) It is hoped that the Cottag€ 
Industries Board and the newly formed 
Development Committee on Industries 
will soon suggest practical steps for 
achieving this.

R e l ie f  to A ss a m  E arthq uak e  
V ic t im s

*928. Shri J. N. Hazarika: Will the 
Minister of I n d u s ^  and Supply be 
pleased to state what quantities of the 
following goods/commodities have been 
allotted, if any, for the earthquake vic­
tims of Assam and the Tribal Areas for 
their relief and rehabilitation:

(i) Corrugated Iron Sheets; (ii) 
Cement; (iii) Clothes; (iv) Blankets; 
and (v) Other commodities?

The Minister of Industry and Supply 
(Shri Mahtab): The goods and com­
modities allotted by the Ministry of 
Industry and Supply are as under:

(i) 1̂ .000 tons of Corrugated Iron 
Sheets;

(ii) 1.500 tons of Cement;
(iii) 597 bales of cloth. 8,500 Nos. of 

ready made garments and 560 bales of 
yarn;

(iv) 22,200 maunds of Salt;
(v) 400 tons of Iron rods.
No allotment of blankets was made.

T o w n s h ip  fo r  D ispla ced  P e r s o n s  at 
F aridabad

*929. Shri Ramalingam Chettiar: (a) 
Will the Minister of RehabiUtation be 
pleased to state what progress has 
been made in the construction of the 
township for displaced persons at 
Faridabad?

(b) What part is being played by the 
displaced persons themselves in the con- 
straction of the township and what 
steps have been taken to provide them 
with means of livelihood at present and 
in the future?

(c) Is it a fact that a big power 
plant from German Reparations has 
been given to the Faridabad Board free 
of cost?

(d) If so, how soon will the Power 
Station go into production and how 
mu^^power will it be able to supply to

(e) What is the total investment on 
the Faridabad project?

(f) How does the Faridabad Board 
propo^ to repay the capital outlay and 
how does it propose to maintain all the 
lervices?

The Minister of State for Behabilita- 
on (Shri A. P. Jain): (a) 2,000 two-

roomed houses had been completed 
before the last rains. Another 1,500 
houses are under construction. Four 
school buildings, four recreation centres 
and one work centre for 300 unattached 
women have been completed. Founda­
tions of hospital, five health centres and 
five out-door dispensaries have been 
laid. Considerable progress has been 
made with the construction of a higher 
technical institute. 20 miles of road 
have been built out of which 6 have 
been metalled. Complete water supply 
system and half of the drainage have 
been set up. Temporary electricity 
station of 300 K.W. is supplying street 
lighting and power for tube wells and 
carpentry shops, etc.

(b) 3,950 displaced persons are gain­
fully employed in the construction 
work. These workers constitute co­
operatives for producing bricks, doors 
and windows, stone quarrying as well 
as groups engaged in house construc­
tion, road building and earth work etc. 
Simultaneously arrangements for sett­
ing up permanent industries such as 
Bata Shoe Factory are in progress.

(c) Yes.
(d) Half of the plant producing 3,000 

K.W. is expected to be ready by March
1951, when Fsiridabad will supply to 
Delhi approximately 2,500 K.W. of 
electricity. The second half is expected 
to be ready by September 1951.

(e) Rs. 240 lakhs.
(f) By recovering rent and hire- 

purchase instalments from houses and 
sites for houses and factories and 
profits of the power house.

P il g r im s  to B ir t h  P lace o f  G u r u  
N anak

•930. Shri SanjWayya; WiU _ the 
. Prime Minister be pleased to state:

(a) the number of pilgrims from 
India who have been permitted to visit 
t te  birth place of Guru Nanak after 
the Delhi Pact;

(b) whether it is a fact that this 
number is much less than that of last 
year; and

(c) if so, why?
The Prime Minister (Shri Jawaharlal 

^ h n i ) :  (a) to (c). The Punjab
(P) Government first intimated that 75 
pilgrims could visit Naukana Sahib on 
the birthday of Guru Nanak this year, 
falling on November 24, 1950. This 
number was later raised to 100 at the 
request of the Punjab (I) Government. 
Only 56 pilgrims were permitted last 
year.
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Compensation to Rajasthan on
ACCOUNT OF Salt Manufacture

♦931. Shri Jainarain Vyas: (a) Will 
the Minister of Industry and Supply
be pleased to state what amounts were 
paid to the States which are now in­
tegral parts of Rajasthan State, as 
compensation for ihe losses they in­
curred on account of the Government 
of India monopolising the manufacture 
of salt in their territories and also on 
account of keeping salt-producing areas 
in disuse?

(b) Are these amounts still paid to 
the State of Rajasthan and if not, why 
not?

The Minister of Industry and Supply 
(Shri Mafatab): (a) A statement is
laid on the Table of the House.

(b) From the 1st April 1950, that is 
the date of the federal financial integra­
tion of the States, payments relating to 
compensation for refraining from levy­
ing salt duty have been stopped as the 
Central Government itself is not levying 
any salt duty and the States also have 
been precluded from levying any duty 
on salt. Also payments for the supres- 
sion of salt manufacture in the States 
have been stopped as the States or 
Unions have been empowered to deve­
lop their own salt resources. Only 
payments of a commercial character 
like rent and royalties on the salt 
sources leased to Government are being 
continued. A schedule of such annual 
payments to the Rajasthan State is 
placed on the Table.

S C H E D U L E

Total amounts payable anmuzlly to the 
HajMthan Union afUr 1-4-1950

STATEMENT

Total amounts paid annually upto 
1-4-50 to the States now integrated into 

Rajastlian.

(1) F o r refrain ing  from  levying
duties, etc, . . V Rs. S,32350

2) F o r  supreaaing free sa lt m a n u ­
fac tu re . . . .  . R s . 4,29,558

(3) R en t for explo iting  sa lt
sources. . . . R s. 9.74,704

4) R o y a lty  for explo itiog  sa lt
sources. . . . R s. 8,73,000*

Total Rs. 31,10.112

(1) R en t . . R s. 9,74,704

(2) R o j'a lty . R s. ll.OO.OOO*

T ot^l R s. 20,74,704

♦E stim ate for 1951-62.

♦Average for 1947>50.

P owers of Chief Labour Commis­
sioner

♦932. Babu Gopinath Singh: (a) Will 
the Minister of Labour be pleased to 
state the powers and duties of (i) the 
Chief Labour Commissioner; (ii) the 
Regional Labour Commissioners; (iii) ) 
Conciliation Officers; and (iv) Labour 
Inspectors?

(b) Under what notifications or law, 
have these powers been conferred upon 
the respective Officers? ^

The Minister of. Labour (Shri 
Jagjivan Ram): (a) and (b). A
statement giving the required informa­
tion is placed on the Table of the 
House. [See Appendix VII, annexure 
No. 22.]

Indian kept as Security P risoner 
in P akistan

♦933. Shri S. M. Ghose: (a) WiU the 
Prime Minister be pleased to state 
whether Government are aware that 
Sri Hariganga Basak, an Indian citizen 
and resident of Agartala, Tripura Stac<' 
has b6en kept as Security Prisoner for 
more than two years at Dacca Central' 
Jail in East Pakistan?

(b) If so, have Government taken 
any step to secure his release and re­
turn to India and if so, with what 
effect?

The Prime Minister (Shri Jawaharlal 
Nehru): (a) Yes.

(b) Repeated representations were 
made to the Pakistan Government but 
they have refused to release him. We 
are pursuing the matter.

Sugar P roducts

♦934. Shri Dwivedi; (a) Will th* 
Minister of Industry and Supply be
pleased to state what is the number of 
industries manufacturing sugar pro» 
ducts such as sugar candies, biscuits, 
and the like which have come into 
e j^ tence since August 1947?

’(b) What quantity of sugar is allot­
ted to them annually?
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The Minister of Industry and Supply 
(Shri Afalitab): (a) Government is
only aware of forty-two such factories 
established since August 1947 to which 
a quota of sugar is being allocated by 
the Central Government. Sevent^n of 
these factories produce confectionery 
and 25 produce biscuits. In addition to 
these, there are a number of petty con­
fectionery and biscuit factories getting 
sugar from the State Governments 
information in regard to which is not 
readily available.

(b) About 2,098 tons of sugar is 
allotted annually to these forty-two 
factories.

Vocational  T r a in in g

*935. Shri Balmiki: Will the Minister 
of Labour be pleased to state how 
many displaced persons were sent for 
vocational training during the year
1949 and up to November 1950 and to 
which centres?

The Minister of Labour (Shri 
Jagjivan Ram): 7,786 displaced per­
sons were admitted for training into 
the Training Institutes/Centres of the 
Ministry of Labour during 1949. The 
number of displaced persons admitted 
during 1950, up to the end of Novem­
ber was 2,286. A list of Training Insti­
tutes/Centres at which displaced 
persons are now given training is 
enclosed. [See Appendix VII, annexure 
No. 23.] ■

F actory  L a b o u rers

*936. Shri Saajivayya: Will the Minis­
ter of Labour be pleased to state:

(a) the total number of factory 
labourers in India; and

(b) how many of them have been 
provided with quarters to live in?

The Minister of Labour (Shri 
Jagjivan Ram): (a) The latest figures 
available are in respect of the year 1948 
according to which the Factories in 
India employed on an average 2,360,201 
workers daily. This figure does not 
include the number of workers em­
ployed in Factories in areas previously 
known as Princely States.

(b) No reliable statistics are avail­
able. An analysis of the housing condi­
tions described in the various reports 
of the Labour Investigation Committee, 
however, indicates that about 13*4 per 
cent, of the workers have been provided 
with houses.

T echnica l  T r a in in g  C e n t r e s

*937. Thakur Krishna Sinsh: (a) Will 
the Minister of Labour be pleased to 
•ttte  whether there are centres in

Tehri-Garhwal, Garhwal and Himachal 
Pradesh under the Technical Training 
Scheme?

(b) If not, do Government propose to 
start such centres in these backward 
areas in the near future?

The Minister of Labour (Shri 
Jag^van Ram): (a) There is no
Traming Centre at present in Trfiri- 
Garhwal or Garhwal. There is, how­
ever, a Training Centre in Almora, 
where candidates from Garhwal are 
admitted for training.

As regards Himachal Pradesh, a 
Training Clentre is functioning at the 
Silver . Jubilee Technical Institute, 
Mandi.

(b) In view of the need for economy, 
it is not possible to open any new 
Training Centre at present.

H o u se s  pg r  D isp l a c e d  P e r s o k s

•938. Shri Dwivedi: (a) Will the
Minister of Rehabilitation be pleased to 
state what is the amount of expenditure
(i) actually incurred and (ii) likely to 
oe  incurred in housing displaced per­
sons in the O ntrally  Administened 
A re a s , particularly, those excluding 
Delhi?

(b) How many houses have been 
built in such areas and how many 
families have been rehabilitated?

The Minister of State to r  Rehabilita­
tion (Shri A. P. Jain): (a) (i) Rs. 90 .
lakhs. This is the amount drawn by 
the Sindhu Resettlement Corporation 
for constructing houses for displaced 
persons in Gandhi Dham, Kutch.

(ii) Rs. 139 lakhs, including expendi­
ture already incurred.

(b) 2,091 houses have been complet­
ed and 1,438 are under construction. 
Besides providing housing accommoda­
tion 2,265 persons have been employed 
on construction work in Gandhi Dham.

D r u g  I n d u st r y

4«. Shri S. C. SamanU: (a) Will the 
Minister of Industry and ^ p p iy  be
pleased to state how far have the 
Government of India helped the drug 
industry in India to stand foreign 
competition?

(b) How many well-organised and 
successful drug manufacturing con­
cerns are there in India?

(c) What are the obstacles that 
stend in the way of rapid progrett df 
the drug industry?
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The Minister of Industry and Supply 
(Shri Mahtab): (a) The drug indus­
try in In ^ a  is being helped to stand 
foreign competition in the following 
ways:

(i) The drugs manufactured indige­
nously in sufficient quantities are not 
allowed to be imported;

(ii) all possible help is given to 
import necessary equipment from 
abroad;

(iii) sufficient monetary ceiling is 
provided for the import of raw mate­
rials required by the drug industry;

(iv) Government requirements are 
purchased from indigenous sources as 
far as possible; and

(v) the Dnigs Act is enforced with a 
view to effecting an improvement in 
the quality of the products manufac­
tured in India.

(b) Forty-five.
(c) The major obstacles are:
(i) dependence on imported raw 

materials;
(ii) non-availability of proper equip­

ment in India; and
(iii) shortage of technical personnel.

T r a in in g  I n s t r u c t o r s

49. Shri S. C. Samanta: (a) WiU the
Minister of Labour be pleased to state 
how many instructors came out 
successful from the Central Institute 
for Training Instructors since its in­
ception (year by year)?

(b) How many of the successful 
candidates are displaced persons, and 
are engaged in (i) training work, (ii) 
productive business and (iii) other­
wise?

(c) What is the classitication of those 
successful candidates according to (i) 
the States they belong to; and (ii) ^ e  
trade, occupation etc., in which tram- 
ed?

The Minister of Labotir (Shri 
Jagjivan Ram): (a) The Central
Training Institute for Instructors start­
ed functioning in May, 1948. Normally 
there are two sessions in the year 
which commence on the 15th May 
and 15th November respectively.

429 Instructors have come out 
successful so far, as follows:

N o .  o f  
persona passedY ear.

1948-49
1949-50 
I96a-6l

Tot^

102
123
204

429

(b) Of the successful candidates, 11 
are displaced persons. All of them are 
employed as Instructors.

(c) Two statements relating to parts
(i) and (ii) are placed on the Table ol 
the House. [See Appendix VII, annex- 
ure No. 24.]
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PARLIAMENT OF INDIA 

Thursday, 14th December, 1950 

The House met at a Quarter to Eteven 
of the Clock. 

IMR. SPEAKER in the Cnair J 
QUESTIONS AND ANSWERS 

(See Part I) 

11.45 A.M. 
DELHI FIRE SERVICE 

·Mr. Speaker: During the course of 
Question Hour on the 22nd November 
the hon. Member Mr. Kamath put 
'certain supplementary questions re-
garding the fire that broke out 
in Sadar Bazar, Delhi, on the 9th 
October, 1950. In that respect, I said 
that I was doubtful as to how those 
'questions could be the responsibility 
-of Government and that it was a 
'lIlatter for the Municipal Administra-
tion. Later on, Mr. Kamath submitted 
"that the Delhi Fire Service was one of 
the subjects for which the Home 
'Ministry was responsible and he quoted 
the Parliament Secretariat circular in 
'Support of his statement. I stated 
thereupon, that I reserve judgment, and 
thereafter Mr. Kamath asked me 
whether he' would be allowed to bring 
-questions about the Delhi Fire Service, 
in case I was satisfied that, that was 
-a subject for which the Home Minis-
'try was responsible; and I said I would 
'l'onsider the matter; Thereafter I have 
made enquiries and 1 am informed by 
the Ministry of Home Affairs that the 
Delhi Fire Service being provincialised 
-on a permanent basis and the Uni~ 
Provinces Fire Service Act bemg 
-extended to Delhi, the Ministry of 
Home Affairs have recently taken over 
the wbject. The hon. the Home Minis-
-ter is therefore responsible to . answer 
all questions relating to the Delhi Fire 
Service. The position having thus 
""been clarified, it will be open to hon. 
Members to table questions on the 
"ubject, as has been set out in the 
-Question Circular of 16th October, 
1950. 

:240 p.s. 

1738 
REPRESENTATION OF THE PEOPLE 

(AMENDMENT) BIT..L-contd. 

Mr. Speaker: The House will DOW 
proceed with the further considera-. 
tion of the following motion moved 
yesterday by the hon. Dr. Ambedkar. 
namely: 

"That the Bill to amend the Re-
presentation of the People Act, 
1950, be taken into consideration." 

Dr. Deshmukh (Madhya Pradesh): 
This Bill for the amendment of the 
Representation of the People Act has 
been attacked by many Members of 
this House, and they have voiced their 
dissatisfaction over various matters. 
One of the principal complaints made 
was that Part C States have not been 
given any Legislature and as a result 
of that the people of those areas are 
being deprived of the right of electing 
members to the Council of States also. 
I for one sympathise with the difficul-
ties of Government in this regard and 
yet I believe it was not impossible to 
tackle the matter in a different w;ay. 

There has also been a demand that 
the Bill be referred to a Select Com-
mittee. After the discussion that has 
been held in the House and the points 
that have been made, I hope the hon. 
Minister would be prepared to accept 
that suggestion. This is not the first 
Bill which has. been placed before the 
House for consideration in this manner 
and it has happened more than once 
that on a Bill as suggested or' placed' 
before the House by an hon. Mini!;ter 
there were many points of view ex-
pressed in the House and It was n~ 
sary to amend and consider the Bill 
in a smaller Committee and give op-
portunity to different Members to 
see if the "arious provisions could not 
be modified. r believe, so far as this 
Bill, at any rate, is concerned, there 
will be every oppo:-tunity that we will 
come to better understanding and that 
we will be able to evolve a formula 
mor'! satisfactory not only to the re-
presentatives of those States' involved 
here but also to the residents of those 
areas. 
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I would also like to observe that in 
lI{Iy matters which are contentious 
and ~hich are so important as the 
quesbon of the representation of the 
people, there should be no hurry and 
such Bills ought not to be rushed 
throu~h. We had the same experience 
last time when this Bill was brought 
forward. The hon Minister was 
absolutely adamant not to refer it to 
a Select Committee, and the reason 
fo!, ~he insistence not only of this hon. 
MInister but also of other hon. Minis-
ters is that they and their advisers 
think tl?-at .they are absolutely infalll-
ble, theirs IS the last word in wisdom 
and nobody has brains enough or 
c~pacity enough to suggest anything 
different and that the solution that 
they have proposed is absolutely the 
last word in tackling any question or 
proposition. Fortunately or unfortu-
nately no huma!} being is perfect and 
it is therefore correct that in all im-
portant matters the Members of this 
Ho~s~ should be given a better oppor-
turuty not only of stating their views 
generally on a motion for consideration 
but also on the various amendments 
that they would like to suggest. There-
fore I would very humbly but very 
str<?ngly suggest that in all questions 
which are of such vital importance 
there should be no hurry in legislat-
ing, and as a rule such Bills ought to 
be referred to Select Committee. In 
fact, if the motion were one for refer-
ence to Select Committee I am certain 
that the amount of time spent would 
have been probably far less. 

In this Bill there are very many 
ohjectionable things. One of the objec-
tionable things which we have always 
held objection to almost with a singu-
lar unanimity of opinion is the process 
;)f nomination. Not that we have no 
confidence in the individual who is 
going to be empowered to do so. Not 
that we have no confidence in the 
Minister who will advise in the matter. 
We have the utmost confidence and 
we are prepared to say so. But yet 
there are questions in which It is 
possible to avoid this unsatisfactory 
mode of representation. and whenever 
it is . possible to do so that course 
ought to be adopted. 

In this Bill there~is another curious 
provision. I do not know how Dr. Am-
bedkar who had spoken very effec-
tively and correctly against the Resolu-
tion brought by my friend Prof. Shah. 
that there should be no restriction on 
candidature or on the voter's quali-
fication. should have now made up his 
mind to choose the so-called matrlcu-
late~ for enfranchisement. I am sure 
he has no correct information about 
this question. If he bas. I would re-
quest him to give It to the House as' 

(Amendment) Bill 
to how many people he thinks would 
get the vote- on the score of being 
matr~culates. As a matter of fact, the 
matriculate, in even the more advanc-
ed parts of this country, is a rare 
commodity. If we take into account 
the population of India. the matricu-
lates are infinitesimal. That was the 
reason why most Members of the 
House felt that the Resolution pro-
posed by my friend Prof. Shah was 
far from realistic. far from satisfactory 
and was one which will never be 
possible to operate. Because. whatever 
qualification we lay down we perforce 
limit the numbers unduly, and this is 
exactly what is going to happen in 
this. In all probability all those who 
have found a place in the municipali-
ties and the . various bodies which 
have been stated here as giving the 
franchise will exhaust all the matri-
culates that there are in those various 
areas and there would be very few 
people who are matriculates and yet 
not already enfranchised that would' 
be found in those areas. In this parti-
cular instance .also, it will be possible 
to evolve a better method and these 
amendments and suggestions cannot 
be expected to be made and considered 
with as much thoroughness as possible 
in the course of a debate in this House. 
It is much better that a group of 
Members of this Parliament sit together 
and then consider such matters. I. for 
one, have one definite suggestion to 
make: instead of trying to get hold of 
this qualification. it would have been 
much better if every village was given 
the authority to elect certain electors. 
If every village was made into a sort 
of college and if the people there were 
authorized to elect a certain number 
of people. say five or ten. 15 or 20, 
like the Panchayat Boards and GTama 
Panchayats, it would be something. 
The people on the one hand would 
have felt that they are 'having some 
share in the allocation of the represen-
tatives and on the other hand the 
enfranchisement. would not have been 
restrictive according to the proposal 
here. So, I do not wish to take much 
time of the House. but these are some 
of the considerations. which. I hope 
will go to persuade my hon. friend the 
Law Minister to refer the Bill to the 
Select Committee. where all these 
things could be thrashed out. In view 
of the fact that the feeling in the 
House is so keen and especially be-
~ause these people say that the measure 
IS more. o,r. less autocratical. there is 
no pOSSibilIty of their !letting in to 
the State legislatures. If we are not 
able to do that-that is the basis on 
which the Bill has been proposed-
then there should be some effort made 
that these representatives. at any rate. 
would be elected by a wider franchise 
than has been provided in the Bill.· 
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For these reasons, I hope the sugges-
tion made for reference of the Bill to 
the Select Committee would be 
accepted, and if that is done, I am 
sure, the various objectionable features 
of the Bill will disappear and we ·will 
have a more satisfactory legislation. 

Sbri Raj Babadur (Rajasthan): At 
the very outset I should like to say a 
few words about the constitutional 
position as it affects the present Bill. 
In my humble opinion the provisions of 
article 80(2) and (4) do not empower 
us to frame the Bill as it has been 
done. Clause (2) says: 

"The allocation of seats in the 
Council of States to be filled by 
representatives of the States shall 
be in accordance with the provi-
sions in that behalf contained in 
the Fourth Schedule." 

So whatever the number of seats 
for the representatives, it has been 
given in the Fourth Schedule. This is 
a constitutional matter and we can-
not change it unless the Constitution 
Is amended. There are three sets of 
States, Himachal Pradesh and Bilas-
pur, Ajmer and Coorg, and Manipur 
and Tripura, and all these sets of 
States have been given one seat each 
in the Council of States. We can 
neither diminish nor add to the num-
ber of seats given to these particular 
States. It might be said ·that under 
clause (5) the manner in which these 
representatives shall be chosen can be 
devised by this Parliament. But if we 
read the clause fully we will see that 
it does not empower us to reduce or 
add to the number of representatives. 
The Clause says: The representatives 
of the States specified in Part C of 
the First Schedule in the Council of 
States shall be chosen in such manner 
as Parliament may by law prescribe. 
What Parliament can do at best is 
simply to devise the manner in which 
these representatives can be chosen. 
We can give to Ajmer one seat when 
it has been given one to both the 
States of Ajmer and Coorg, we can 
givlO' one seat to Bilaspur or Himachal 
J!radesh or for that matter to Manipur 
or Tripura but to keep the other States 
unrepresented is a point which I think 
will be ult,.a vi,.es of the Constitution. 
So the entire scheme upon which Bill 
has been based is in my humble 
opinion not in accordance with the 
provisions of the Constitution. This 
House has not got any authority to 
deprive either Ajmer for one year or 
two years or Coorg for one year or 
two years. or likewise Manipur or Tri-
pura of this right of representation. 
As such both these clauses do not fit 
in with the scheme of the Bill. 

12 NOON 
Secondly, as has been pointed out 

by my hon. friend, Mr. Kamath, the 
President at best is empowered only 
to nominate 12 persons and it is im-
possible under the Constitution to give 
him powers to nominate more than 12 
persons. All the rest of the 238 Mem-
bers of the Council of States shall have 
to be chosen from those persons who 
fall under the category of clause (3) 
and hence under both these items the 
scheme of the Bill is definitely not in 
accordance with our Constitution. 

Coming to the specific point of 
Ajmer. my hon. friend, Pandit M. B. 
Bhargava yesterday very rightly said 
that it was the heart of Rajasthan. It 
is really a pity that in spite of the 
repeated demands of the people this 
anomaly in the distribution of the 
boundaries of various States still 
exists. We expected that what t'1e 
people think should be reflected in the 
decisions of Parliament and parti-
cularly decisions of particular political 
organizations. It is a well-known fact 
that the people of Ajmer and the 
people of Rajasthan wanted that Ajmer 
should be included in Rajasthan, that 
it should be a part and parcel of Rajas-
than. As such it is obvious that these 
difficulties in our Constitution have 
arisen only because the demands of 

,the people in this behalf have not 
been met. It is opportune that in view 
of this constitutional difficulty and in 
view of the fact that we cannot have 
the scheme of the Bill as it at present 
exists, the matter shall have to be 
referred to a Select Committee. There 
is no other alternative. Apart from 
that if it involves and if it necessitates 
making certain changes iq, the Consti-
tution, we have yet time enough to go 
through that and in case our Consti-
tution does not allow one particular 
State. either Ajmer or Coorg one seat 
and having the other States unrepre-
sented, there is no reason why a fresh 
Bill should not be brought to meet 
this difficulty, and which would also 
redress a sort of grievance which exists 
in both these matters. 

The next point to which I would like 
to refer is about this Ordinance which 
is going to be repla~ed by this Act It 
is well known that in the electoral 
lists as they have been prepared in 
the various States the names of c·ur 
women-folk who are about 5Q per cent. 
of the popUlation are to be eliminated 
because they have been described as 
sisters, mothers, wives, etc. of the 
person concerned. If that happens 
then at least 50 per cent. of the voters 
would be eliminated and the number 
of voters under the scheme by which 
the delimitation' of constituencies have 
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[Shri Raj Bahadur] 
been done will be greatly diminished. 
There will have to be redistribution of 
the constituencies, because the present 
basis on which these constituencies 
have. been delimited, will not be there 
and there can be no other way out of 
this difficulty except to revise all 
these constituencies, and there shall 
be consequently delay. Further, I have 
not been able to comprehend the 
desirability or exoediency or the wis-
dom of enacting this piece-meal legis-
la tion. First of all we got the Re-
presentation of the People Act and now 
there is an amendment and perhaps 
after some time we shall get some 
dectoral Bill. All these are piece-meal 
legislations and this House is handi-
capped and in this way we do not have 
a co-ordinated consideration at one 
time of all the provisions relating to 
conduct of elections. I have had an 
()pportunity of going through the 
corresponding Act in the U.K. There 
we find that all these things have been 
nealt with in one particular Act, from 
franchise to legislation, freon legisla-
tion to conduct of elections. from con-
duct of elections to manner of voting, 
voting also for local bodies and provi-
sions relating to offences in elections. 
All these are incorporated in one single 
Act of the British Parliament. As 
~uch, it is only proper that instead of 
resorting to piece-meal legislation, 
which, to say the least is a clumsy way 
ilf legislation, there should have been 
one comprehensive Act covering all 
these points, which would have en-
abled us to devote our attention at 
ilne stretch. I only hope that when the 
hon. Law Minister comes forward with 
his next Bill. it would be a comprehen-
sive Bill. 

The next point that I wowd like to 
make is with regard to the few amend-
ments that I have proposed. Instead 
of moving the amendments at that 
time, I would simply invite the atten-
tion of the hon. Law Minister to the 
various points that struck me when I 
drafted these amendments. I WOUld, 
first of all invite his attention to 
clause 4 of the Bill. In the proposed 
section .. 

Mr. Speaker: Does he propose to go 
clause by clause? 

Shri Raj Bahadur: No. no. I am not 
going clause by clau.e. I would simp17 
point out the anomalies and valiueness 
in the provisions to which I would 
like to invite the attention of the hOD. 
Minister. 

Mr. Speaker: I may point out that 
the better and more proper course 
would be to raise his objections to the 
''IlI'ious clauses when each clause Ia 
pu\ before the House for !'Onsideration. 

That would enable him to invite the 
pointed attention of the House to the 
elaw;e. If he has any general remarlra 
to make, then, it is quite a different 
thing. 

Shri Raj Bahadur: I will confiDe 
myself to general remarks. 

Shri R. K. Chaudlluri (Assam): May 
I point out that there is a motion for 
reference to the Select Committee, and 
if that motion is accepted by the 
House, it would be very useful if hoD. 
Members make suggestions. 

Mr. Speaker: That would be a good 
point. I am anticipating the fate of 
the motion and therefore I am telling 
as to what the proper stage will be. 

Shri Raj Bahadur: I do not want to 
leave it to a mere chance of the 
acceptance of the motion. The hon. 
Law Minister has not opened his lips 
with regard to that point, and unless 
he has given his word, I am not sure 
whether the motion for reference to 
the Select Committee will be carried 
by the House or not. It is ther~ore 
proper for me that I should just make 
a few general observations· with re-
gard to certain points that I would 
like to be made clear. 

In the proposed section 6A, the 
wording here is, "nominated by the 
President every second year to re-
present the State ...... ". The point is 
tRis. Of course, I cannot think. that 
the President or the Exe;cutive will go 
out of Its way to nominate anyb0d7 
who is not a resident of the state, 
whether it is Manipur, or Himachal 
Pradesh or Ajmer or Coorg. I per-
fectly realise that that would not 
happen. But, when we are legislating, 
it should be perfect and we should 
say specifically that the nomination 
shall be out of bona fide residents c-f 
the particular State and from nowhere 
else. It is entirely left vague here. It 
is obvioas that when the President 
chooses the nominee, he will act on 
the advice of his Ministers, and if the 
Executive so chooses, it can nominate 
a person who does not belong to Mani-
pur or Tripura or Ajrner or Coorg. I 
may say. in the particular case of the 
constituency which I represent, before 
I came to the Constituent Assembly, 
• gentleman was nominated who did 
not belong to my constituency at an. 
who did not come from Rajasthan at 
all. This thing could happen even in 
the case of Manipur, Tripura, etc. It 
should be specifically stated here that 
the person elected or nominated shall 
be out of the bona fide residents of 
t.hat state. 

Then, regarding $:laue 7 of the Bill. 
there are three dlsquall1lcations whicla 
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render one liable to be eliminated from 
the electoral roll. Section 16 of the 
Representation of the People Act runs 
as follows: 

"( 1) A person shall be disquali-
fied for registration in an elec-
toral roUit he-

(a) is not a citizen of India; or 
(b) is of unsound mind and 

stands so declared by a competent 
court; or 

(c) is for the time being dis-
qualified from voting under the 
provisions' of any law relating to 
corrupt practices and other 
offences in connection with elec-
tions." 
It is obvious that one who may not 

be a citizen just a few days before 
the qualifying date might become a 
citizen by that time, or he may acquire 
that right of citizenship on or about 
the same time. In that case, if that 
disqualification goes away, why should 
we confine the provisions of clause 7 
as we have done here: 

"Provided that the name of any 
person struck off the electoral 
roll of a constituency by reason 
of a disqualification under clause 
(c) of sub-section (1) ........ . 
Similarly, if one is of unsound mind, 

and has been so declared, later on, 
before the qualifying date, happens 
to be cured of his insanity, 1his 
declaration should not stand in the 
way of his name being reinstated in 
the electoral roll. To confine it merely 
to cases of corrupt and illegal 
practices, and leave out the other 
categories of people who are dis-
qualified under section 16 of the Re-
presentation of the People Act, would 
be too hard for such people who may 
be free from the disqualifications on 
or about the qualifying date. 

Then, I would come to clause 8, 
Which runs as follows: 

"22A. Special pTOVtSlOns witJ\ 
,.egatd to electoral rolls first pTe-
pared under the Act.-(l) Not-
withstanding anything contained 
in the foregoing provisions of this 
Part, the first electoral rolls under 
this Act shall be prepared in re-
lation to such areas (referred to 
In this Act as 'electoral units') in 
each State as the Election Com-
mission may, in consultation with 
the Government of that State, 
direct." 

That means that the electoral roll 
would be prepared in relation to such 

(Amendment) Bill 
areas. It leaves room for interpreta-
tion that for some areas, electoral rolls 
may be prepared and for others it 
may not be prepared. . The wording 
ei13uld be such as would leave no room 
for doubt. We should' make it absolu-
tely clear that the State shall first be 
divided into such areas known as 
'electoral units' and then electoral 
rolls shall be prepared for those units. 
Otherwise. vagueness and lack of 
clarity will be there. 

I would like to add a word or two 
about the question of matriculates. 
because I come from a constituency 
where the number of matriculates is 
alarmingly small. To confine the fran-
chise to matriculates will reduce the 
representative character of the Coun-
cil ofll6tates to a mere nullity. On the 
one side you have. a few hundred or 
thousand people electing one represen-
tative, and on the other side, you have 
7,50,000 peo;>le electing a representa-
tive to the House of the People. It 
will be open to question and doubt 
whether you can call such a person a 
real representative of the people. There 
should be some qualification which i.; 
not so restricted like this. Let it be 
literate people. Let there be some 
standard of literacy. Matriculation is 
not the standard. The point is that 
the majority of people ... 

Shri Tyagi (Uttar Pradesh): Why 
even literate? 

Mr. Speaker: Let him proceed. 
Shri Raj Bahadur: There should be 

some qualifjcation by which you should 
constitute the House of. Elders. Of 
course, the CouncH of States is not· 
going to wield the same powers and 
authority as the House of the People. 
It can simply delay a legislation; It 
cannot defeat a legislation. We should 
have a method of bringing in thought-
ful people; I do not mean to say that 
the people in the House of the People 
will not be thoughtful. 

Shri Tyagi: Illiterate people can 
elect their wives, elect their friends, 
purchase bullocks and houses; cannot 
they elect a Member? 

Mr. Speaker: Order. order. The hon. 
Member need not advance arguments. 
An occasional interruption is all right; 
but to carryon arguments and try to 
refute them off and on is really not 
contributing to the debate. We are 
conducting a serious debate with 
earnestness and we are here to hear 
th.. arguments of every Member who 
wishes to address his arguments to 
the House. 

Shri Tyagi: I would .... 
Mr. Speaker: Let there be no inter-

ruptions. 
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. Shri Raj Bahadur: I. may point out 
that the purchasing of bullocks. or the 
keeping of a caw is not the same thing 
as passing an Act of Parliament. 
Therefore Mr. Tyagi may bear this in 
mind and see that there is no analogy 
in what he said. 

Mr. Speaker: The han. Member is 
addressing the House and he need 
not make much of that point. 

Shri Raj Bahadur: I would conclude 
by saying that the fixing of the quali-
fication as matriculates would be 
unduly diminishing the number of 
voters in the case of the Council of 
States to a very objectionable mini-
mum. That by itself is a grounq why 
this Bill should be revised in that 
respect. I support the motion moved 
by Mr. Kamath. 

Shrimati Renuta Ray (West Bengal): 
The han. the Law Minister has ex-
plained the important provisions that 
are sought to be incorporated in this 
amendment of the Representation of 
the People Act. In regard to the pro-
visions relating to Part C States, many 
of the han. Members who have spoken 
and who are much better informed in 
the matter than myself have explained 
the position. I have only one point to 
make and I shan do so as briefly as 
possible. 

My point relates to the second part 
of the amending Bill. incorporating in 
it the Ordinance that was promul-
gated. We find that in sub-section (3) 
of the proposed section 22A. there is 
specific reference to certain sections 
of the original Act. including section 
22. I am quite satisfied with the ex-
planation which the han. Law Minis-
ter gave that it was necessary to 
reverse the procedure and to have a 
preliminary publication of the electo-
ral rolls by reference to the electoral 
units instead of the constituencies. 
first. because of the fact that the 
elections were to be held in April-
May. and there was therefore. not 
much time. But. now. the position has 
vastly changed and when the provi-
sions of this Ordinance are being in-" 
corpora ted into this Bill. I do not see 
any reason why, when references are 
made to section 20 also, there is no 
amendment of SUb-section (7) of this 
section 20. The House will remember 
that in the last session many of us 
made a suggestion that this sub-
section was not fair. as the qualifying 
date allowed for displaced persons 
who come from Pakistan was the 
25th July 11149. and we pointed out 
that a very large number of people 
bad come after that date. And we also 
plea~ed with the han. Law Minister 
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that this date should be extended to 
January. 1951 or at least to July 
1950. The Law Minister. though he was 
sympathetic, pointed out to the House 
that in view· of the impending elec-
tions in April 1951. it was impracticable 
to have this date extended. But now 
the position is changed. since the time 
even when the Ordinance was pro-
mulgated. Now that the elections are 
postponed. when we incorporate this 
Ordinance into this Bill. there is no 
reason whatsoever for leaving out this 
question of amending the qualifying 
date. This date should have been post-
poned. the time should have been 
extended. I have no doubt that all 
the han. Members of this House will 
agree with me that the displaced 
persons who have come over from 
Pakistan have had to undergo lot of 
hardships and the least we can do for 
them is to facilitate the conditions 
under which they can become and 
fully utilise their rights as citizens of 
India. I do not want to enter into the 
details of the various kinds of hard-
ships and miseries that these unfortu-
nate people have qndergone as they 
are well known but I do think that 
here is something that we can do for 
them .. The elections. are pow put oft' 
to the winter of 1951. Therefore the 
reason given before being practicable 
no longer holds good and I would 
certainly suggest that before the Bill 
is passed, whether it goes to the Select 
Committee or not, the Law Minister 
should change the date in sub-section 
(7) of Section 20 of the Act and 
extend the date to at least the 25th July 
1950, if it is not possible to extend it 
to January, 1951. I am convinced that 
that is somethinl! which the House 
owes to them. The partition of the 
country was _ inevitable. but we gave 
the assurance to those who had to 
remain behind-many thousands came 
over. but many willingly made a 
greater sacriflce--we gave themthe 
assurance that if circumstances com-
pelled them to come over. we would 
welcome them and treat them as equal 
citizens. With the best will in the 
world we are only too conscious Df 
the fact that we have not been able 
to do all that we should. for them. Of 
course. it is a very difficult task to 
rehabilitate such large numbers of 
people. But. it shauld be possible for 
this House to do at least this much 
for them to extend this qualifying 
date and give them full rights of 
citizenship so that they can exercise 
this right to vote as citizens in the 
coming elections which are to come 
off only by the end of next year. I 
would plead with the hon. Law Minis-
ter and also with the House that the 
date should now be extended. I have 
nothing more· to say. but I do hope 
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that Gov~rnment and this House will 
Dot at any cost deter this very just 
and reasonable claim. 

Shri S. N. Shukla (Vindhya Pra-
desh): This amending Bill which is 
before the House has disappointed 
not only me, but most of the hon. 
Members of this august House. I 
know, when the Representation of the 
People Bill came before the House 
previously, in the Budget session, we 
expected that at least something will 
be done for C class States, if not in 
that Bill, at least afterwards when 
the ...... 

An Hon. Member: Not "c class 
States" but" "Part C States". 

Shri S. N. Shukla: I thank the hon. 
Member for the suggestion, but I re-
gard them as "c class States". Well, 
I thought that something will be done 
at least in the amending Bill. But 
now I find that nothing has been done 
here either. I was also expecting that 
the Bill would be referred to a Select 
Committee. But that hope is also gone 
and it is possible that the Bill might 
be taken in the House for considera-
tion. 

This amending Bill is before the 
House only to give a sort of machi-
nery for representing Part C States 
in the Upper House. We know that 
the representation in the Upper House 
for A class States and B class 
States is provided in the Consti-
tution and that is the demo-
cratic method. In these States the 
legislatures will elect their representa-
tives and send them to the Upper 
House. But this democratic way has 
been denied to Part C States. I do 
not know why it has been done. The 
Constitution has provided a way in 
articles 239 and 240. If that way had 
been adopted by Government we would 
have had no comDlaint to make about 
the amending Bill and this Bill may 
not have even been brought before the 
House. That provision has not been 
followed. The power was given to 
Parliament. If private Members were 
to take an opportunity to pilot some 
Bill in the House implementing those 
articles of the Constitution I think 
they would have no hope of succeed-
ing. because we have seen the fate of 
private Members' Bills in the House. 
As regards Government. they do not 
budge an inch on behalf of these un-
fortunate States. 

If we remember our fight for free-
dom we will know that the people of 
the whole country, whether they be-
longed to Part A, Part B or Part C 
States took equal share in the fight 

with the hope that if treedom came 
it will come to all, irrespective of 
caste, creed or territorial differentia-
tion. Even that hope has been belied. 
In the British days Government, whicb 
we called an alien Government used 
to say that Indians were not fit far 
democratic institutions but does it be-
come our Government, which we call a 
National Government or a Congress 
Government to say that some people 
of India, I would say about ten millions 
who inhabit Part C States are unfit 
for these democratic institutions? If 
Government were to make that claim 
it is not correct. Take for instance 
the case of some Part C States such 
as Ajmer, Coorg, Vindhya Pradesh, 
Bhopal and HimachaL Pradesh. They 
are quite advanced States. They are 
not backward in the sense in which 
we think that a backward people 
should not have democratic institu-
tions. 

[MR. DEPUTY-SPEAKER in the ChaiT] 
Backwardness is a relative term and 
it can be applied to all States, whether 
they belong to Part A, B or C with some 
degree of difference. No Statt, ... an be 
called up to the mark so that we can 
say that it is fit for democratic insti-
tutions. Democracy is on trial and if 
so, it should be on trial everywhere in 
India and not only in sorqe par~ of 
India. -

So the people of Part C States really 
feel very disappointed and they urge 
that they deserve the establishment 
of democratic institutions. In this Bill 
there is neither nomination nor elec-
tion. If there had been nomination it 
ought to have been nomination every-
where but this electoral college and 
the qualifications of voters which have 
been suggested in the Bill are quite 
disappointing. 

I would cite the case of my State, 
Vindhya Pradesh. In the proposed 
section 25A (Qualifications for regis-
tration) part (a) says: 

"if he is on the qualifying date 
an elected member of any canton-
ment board .... " 

There is no cantonment board in 
Vindhya Pradesh. Then it says "dis-
trict board". There is no district board 
in Vindhya Pradesh. Then "municipal 
committee". Most of them are nomi-
nated: they are not elected in Vindhya 
Pradesh. Then comes "notified areas". 
There is no notified area there. Lastly 
the sub-clause mentions "small town 
committees or village panchayat8". An 
Act has been passed there but there 
are no village panchaya ts. There are 
Congress village panchayats but I do 
not know in what sense the word bas 
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[Shri S. N. Shukla] 
been used. but in the strict sense 
there are no village panchatlat:r. 

Part· (b) lays dawn that the quali-
fication of a voter should be rna tricula-
tion passed. According to the 1941 
Census the population of Vindhya 
Pradesh was 33 lakhs and on the 1st 
March 1950 it is reckoned to be about 
39 lakhs. If you care to. know how 
many matric-passed there are in 
Vindhya Pradesh it may be 1.000 or 
2.000 ...... 

Shri Tya.gi: Only adults will vote: 
A matric may also be a minor. 

Shri S. N. Shukla: I accept that. If 
we take out the minor matrics there 
will be very few matric-passed. Is 
this the democracy that you are giving 
to us through this Bill? It means that 
a handful of persons will come forward 
and vote for the representative of the 
Upper House. In Part A and B States 
only the legislative bodies will elect 
the representatives for the Upper 
House. Our legislative body is the 
House of the People. In Part C States 
there is no other representative body. 
Then why not authorise the House of 
the People to elect representatives for 
the Upper House from Part C States? 
They will send about 15 representa-
tives and this House should elect 
those 15 representatives. That would 
have been the best method but even 
that has root been adopted. Only a 
haphazard method has been adopted. 
Even during the British days such a 
clumsy method or unpopular method 
was never devised and it is now being 
devised when we say that we are inde-
pendent and our country is free and 
Is enjoying democratic institutions. 
You say that this electoral machinery 
that has been devised is the best. I 
say that it is not the best. The best 
machinery would have been to estab-
llsh legislative bodies in all Part C 
States. What is the hitch? The electo-
ral rolls are already there. And on the 
basis of that electoral list, members 
in the House of People will be elected. 
Now. that electoral list is ther~. . So 
we can just elect our own leg1slative 
bodies and those legislative bodies 
will eleet representatives for the. 
Upper House. But Government are .not 
thinking in that way. We were thmk-
ing that some interim arrangement 
would be made so that some legisla-
tive bodies will be established in Part 
C States. and those legislative bodies 
will elect representatives to the Upper 
House. but during the interim per:iod 
there is no idea of doing that thmg. 
But even during the general elections 
that thing is not being promised. Up 
to this time it has not been done. Who 
knows. it may be done or may not be 
done during the Budget Session or 
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further on. But if it has not been: 
done up to this time. well. :r think it 
will not be done even in future. And 
this was the. opportune time when we 
could have done it. . 

As regards Vindhya Pradesh, I don't 
want to narrate the various diffieulties 
and the woeful tale of Vindhya Pra-
desh-it was done at length by my 
friend Capt. A. P. Singh yesterday-
but I want to remove certain doubts 
which I don't know how, have crept 
into the minds of some of my friends. 
Vindhya Pradesh was formerly a Part a State. and then it was turned into 
a Part C State. In that matter the 
people were not at fault. The rulers 
signed the merger deed and then the 
State was converted into a Part C 
State. but the people ~ere never con-
sulted. There is a Vmdhya Pradesh 
Provincial Congress Committee. That 
Provincial Congress Committee has 
from time to time passed resolutio!ls 
requesting the Goverpment of Ind1a, 
requesting the Congress High Com-
mand. to see that Vindhya Pradesh 
was not converted from Part B to 
Part C State. They also said that they 
would not like their State to be merg~ 
in the adjoining States. But there 15 
some belief in the minds of some of 
our friends that the representatives of 
Vindhya Pradesh in Parliament have 
been rather instrumental in bringing 
the State to this deplorable condition. 
I would beg of my friends not to be 
so hard upon us. Really. we never 

- want it and no person in the House or 
in any State would ever like that his 
State should be parcelled out or should 
be merged. That is so in the case of 
any State. whether small or big. ~. 
Vindhya Pradesh had hoped that 1ts 
condition would change very soon ~d 
at least change at the passage of th1S 
People's Representation Bill when they 
thought that they would be gi~en ~he 
right to elect their own leg1slative 
bodies through which they will send 
their representatives to the Upper 
House. In short. they had hop~d for 
their own popular Government m the 
State But I think that aspiration is 
not going to be realised very soon un-
less Government, our Governme""t 
which claim to confer democratic 
rights and citizenship rights up~m the 
people. think it proper to move m this 
direction. 

I would therefore. plead with the 
hon. Dr. Ambedkar to reconsi.der .th!s 
Bill if it is possible-and I thmk 1t. 15 
possible to do so because everythmg 
should be possible at least when the 
question is about giving democratic 
rights and citizenship rights. to the 
people. I would plead with him to re-
'consider the Bill and incorporate such 
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provisions therein as would give us, 
the people of Part C States, an oppor-
tunity to enjoy democratic rights &nd. 
to march shoulder to shoulder with 
the rest of the country towards the 
cher.ished goal of independence and 
maintaining that independence for all. 

Mr. Deputy-Speaker: Shri Poonacha. 
I propose giving preference to Mem-
bers from Part C States. and then call 
upon other Members. 

Shri Munavalli (Bombay): But what 
about those who have had no occa-
sion to speak so far? 

Mr. Deputy-Speaker: I shall try to 
give an opportunity to Part C State 
Members in preference to others. 

Shri J. R. Kapoor (Uttar Pradesh): 
May I submit that an opportunity may 
also be given to express the other 
point of view, that is regarding the 
overwhelming representation that Part 
C States have already got? . 

Mr. Deputy-Speake": I am only say-
ing "preference" and not "exclusion". 

Shri J. R. Kapoor: But may I, with 
your permission, suggest that if the 
other point of view also is placed be-
fore the House, then the remaining 
Part C States Members who have yet 
to speak will have an opportunity to 
controvert that point of view. 

Shri R. K. Chaudhuri: May I res-
pectfully point out that I practically 
belong to a Part C State? Manipur, for 
all practical purposes, is in the State 
of Assam. So, I submit that as one 
with k'nowledge of things obtaining in 
Manipur I should be given an oppor-
tunity to speak. 

Mr. Deputy-Speaker: Certainly.' 

Shri Poonacha (Coorg): I would try 
to be very brief. I am more concerned 
with the implication of this measure 
rather than the main merits of the 
Bill. The question to me appears to 
be as to how a scheme providing for 
popular representation in the Council 
of States is going to yield the desired 
result under a set-up of official rule. 
That is an important question which 
we have to consider.' As a matter of 
fact. I think that this measure should 
have been preceded by some other 
measure to alter the set-up in Part C 
States so as to make it possible for 
the popular representatives of Part C 
States to come and take their place in 
the Council of Stat~s. But without such 
a measure which should have preceded 
this Bill. I am inclined to feel that the 
purpose. or the main objects. that have 
been sought to be achieved through. this 
Bill are not going to be achie~ed at" all. 

(Amendment) Bill 
That is my genuine fear. And I am. 
supported in that fear. Because, on 
looking into the details I find that 
various kinds of schemes have been 
prescribed for different areas-some-
parts to be represented here by nomina-
tion, some parts to have their own . 
representatives by rotation, and all 
othel manner of things. This is sure 
to create more complications and will 
not, I am sure, meet with the wishes 
and aspirations of the people oC' 
Part C States. The crux of the 
matter is that the conditions, the 
atmosphere and the circumstances. 
that obtain in Part C States are not 
congenial to produce the results desired' 
by this Bill. The conditions in Coorg are· 
not very happy. The .official rule is ra-· 
ther intense and the atmosphere is not: 
too happy. In reply to a question of' 
mine a few days ago, the Minister With-
out Portfolio answering for the Home 
Minister said that there could be· no 
question of transferring the gazetted 
officers from these Part C- States to 
other places and that they will have ta.· 
'be there for their life-time. 

I crave the indulgence..Qf the House· 
to place before it what is. actually 
happening in Coorg. Any graduate gets 
himself enlisted as a clerk or as a 

. probationary Revenue Inspector: Next 
he gets into the Police. Next he be-. 
comes a Circle Inspector of Police. 
After ten or twelve years, he becomes 
the District Superintendent of Police. 
He has five or ten years more left, and': 
then he becomes the Assistant Com-· 
missioner and District Magistrate, and" 
finally the Chief Commissioner, if that. 
is possible. In this way, the whole 
circle goes on. If you look into this; 
for the last twenty-five years' or so,. 
you will see that these officers are· 
more or less permanent fixtures. They' 
are there for their life-time. The kind" 
of rule that could be expected in a 
single-district Province where no· 
transfers are possible can well be· 
imagined. At every step there is inter-
ference and these are the people .who· 
report to the Central Government that 
there are factions and responsible gov-· 
ernment cannot be introduced. I was' 
s1.\rprised to hear the reply of the 
Minister Without Portfolio that there-
are factions in Coo~g and it would not 
be possible to introduce self-govern-
ment in Coorg for the time being. I 
was very sorry that such a reply should' 
have come from !he. Treasury Benches. 
I want to ask them: what are the 
Police reports? Have there been any 
threats to public peace at any time? 
Was the Police called in at any timet" 
Have you got one single instance?, 
Was 'there even a minor untoward inci-
dent due to thesE! so-called factions-
in Coorg all these years? There has 
been difference of opinion, no doubt.. 
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Difference of opinion is not a deprec-
able thing under a system of demo-
cratic administration. It is a well 

:accepted theory that the whip-slash 
'Of public opinion is the only corrective 
<m Government and it is always seen 
in a democratic set-up and for this 
purpose public opinion will be divided 
and it should be always so. Difference 
-of opinion cannot make matters worse 
and in spite of it, it is my opinion that 
it is the pure personal factor that 

· makes these officers send reports to 
the Central Government stating that 

. there are serious factions in these areas 
'4lnd they could do no better. There is 
. nobody else to aqvise Government and 

our Government is simply guided by 
these reports. written by officers who 
are there for their life-time and have 
their own likes and dislikes. They 
gen~ral.ly ma~e much of these things, 

· to Justify their own commissions and 
·-omissions. They always send all sorts 
of black reports which are always 
ta~en for certain by this Government. 
It IS a very unfortunate affair and the 
at~osphere in which you want to try 

· thiS scheme of representation is also 
unfortunate. Let me tell you: it is not 
.going to work. It can never work 
unless this set-up is changed in some 
manner. This Bill has very little cheer 
to the people of Part C States. 

Under the Government of India Act, 
1935. there existed a provision relat-
!ng to CC!org which sjiid that the King-
m-Council by an order could introduce 
elements of reform in Coorg whenever 
h~ . deemed necessary. Under the pro-
ViSions of the 1935 Act. it was not 
possible for us in Coorg to influence 
the authority of the King-in-Council 
six thousand miles away. After 1947 
this provision was changed and th~ 
place of the King-in-Counci l wa. tnkpn 
by the Governor-General of India. We 
felt then tha..t the iuthority to be 
moved now was only 1"200 miles away 
and thus v.:as near at hand. But today, 
our experience has shown that the 
authority which sat six thousand miles 
away and the authority which now 
sits only 1200 miles away are both the 
same. The same' kind of attitude 
-continues. It is rather deo\orable that 
the same thing should continue any 
more. 

Coming to the other aspects of the 
Bill. I would like to touch in brief the 
clause relating to qualifications. It has 
been rightly said that the qualification 
standard is rather too high. So far as. 
Coorg is concerned. we have a District 
Board. two Municipalities. and a num-
ber of Notified Areas, Panchayat 
~oards etc. But I was very much sur-
prised that the Coorg Legislative Coun-

.ell is not in the picture at all. The 

(Amendment) Bill 
900rg Legislative Council was set up 
~ 1924. It discusses the Budget and it 
IS actually the legislative body for this 
small State. It has passed various 
enactments from time to time. While 
e,:,en a member of the Panchayat in a 
village has been mentioned in this 
scheme of representation, members of 
the Legislative Council of Coorg who 
would perhaps, under the new set-up 
represent about 90,000 voters, have 
been shown a place which is lower 
than that of an ordinary village Pan-
chayat. I wonder how this fact was 
not taken notice of by the Law Minis-
ter. This makes me doubt the intentions 
of Government and feel that they are 
not sympathetic towards this area, be-
cause they do not want even the Coorg 
Legislative Council to be recognised as 
the legislature of that Province. That 
shows that the intention or the pur-
port of article 240 of the Constitution 
is buried fathoms deep arid is· not 
going to see the light of day and it 
is only article 239 that is going to 
continue and the same set-up and 
status quo, will continue for ever. The 
misgiving which some of us had is 
now confirmed and the policy of drift 
is being pursued. 

The very idea of seeking to give 
representation by nomination, as has 
already been pointed out by several 
hon. Members, is rather very confus-
ing. As an eminent constitutionalist 
said our Constitution is full of 'nots'-
knots as well as nots. Here I see a 
typical example of that. You deny 
everything and your schemes contain 
not only knots but also nots, because 
you have not got the mind to do. In-
stead of solving problems. instead of 
faci"g problems. you seem to shelve 
them. Here is a measure which 
actuallv purports to shelve the ques-
tion of the solution of the constitu-
tional set-up of Part C States. 

Coming to the proposal of giving 
representation alternately to Coorg 
?nrl Ajmer. I fully support the point 
that was made out by my hon. friend 
Paodit Mukut Biharilal Bhargava. He 
said that the Fourth Schedule will 
have to be so amended as to give ex-
clusive representation to each of these 
areas seoarately. My hon. friend 
Pandit Thakur Das Bhargava also 
quoted the constitutional provision of 
other countries. particularly America, 
where every constituency or unit has 
exclusive representation in the Upper 
Chamber. That has to be done here as 
well. 

We may perhaps be asked why this 
point was not pressed when the Con-
stitution was being framed. I am quite 
aware 9f that. But at that time we 
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in good faith believed that the pur-
pose for which article 240 was inserted 
in the Constitution at a later stage 
was going to be followed up. As a 
matter of fact, if that was going to 
be followed up and if the Constitu-
tional set-up of these areas was going 
to be democratically changed, then, of 
course, we said we need not lay much 
stress about this fact of getting exclu-
sive seats in the Council of States for 
,each of these areas. It was in that 
spirit that we accepted the whole 
scheme of things. Now what actually 
happens is that article 240 is not at 
all to come into force and some of 
these States are going to have no re-
presentation for some period. Accord-
ing to constitutional and democratle 
procedure I think this is not fair. For 
this reason it is absolutely necessary 
that the Fourth Schedule of the Con-
stitution will have to be so amended 
now in order to make it possible that 
all the constituencies or units irrespec-
tive of the fact that they are in Part 
A. B or C States will have due re-
presentation and that should not be 
taken away. 

With these words, I support the 
motion for referring this Bill to a 
Select Committee. 

The House then adjourned for Lunch 
til! Half Past Two of the Clock. 

The Rouse re-assembled after Lunch 
at Half Past Two of the Clock. 

[MR. SPEAKER in the Chair] 

Sbri J. R. Kapoor: So far as the 
provisions of this Bill are concerned, 
they are short and simple and no n(>t 
',ali for much comments. The hon. the 
Law Minister has, however, given us 
the benefit of a long and detail!!:! ex-
planation on every clause, sub-clause. 
part or sub-part of this Bill, and the 
lead given by him has been foHowed 
by many other hon. Members of this 
House who have treated us witn long 
and exhaustive speeches. not ';0 much 
on the provisions of thi& Bill but on 
the subject of the administration in 
the vari0us Part C States. They have 
described the sort of administration 
that exists in Part C States by v:triou> 
pxpessions-bureaucratic, autocratic. 
undemocratic and what not. It 
appears from what they have sain 
that the efficiency in these States is at 
its lowest. The story that has been 
narrated with regard to the adminis-
tration of some of these States. uarti-
('ularly the story that has b" .. r. narra-
ted with regard to the situation that 
exists in Vindhya Pr'loesh, i~ a very 
unfortunate story ano it presents be-
fore us a very sorrowful tale. U aU 

that has been ~ald, particularly what 
has been said with regard to the state 
of affairs in Vindhya Pradesh. is co1'-
rect-'-and there is no reas:>n Lr us 
to think that it is not correct, because 
the story has been narrated by no less 
responsible a person than my h,)D. 
friend Capt. Avadesh Pratap Singh who 
was occupying the position of Chief 
Minister in that State until the Central 
Government took it over, so there is 
no reason to think that whl!'.e\'er he 
has stated is anything but absolutely 
true and correct-so. if that story is 
true, that points to a very sorrowful 
state of affairs there. The position of 
law and order- that ne has pointed 
out to us as it exists there has a ,5um-
ed alarming proportions and it is time 
that the Central Government should 
take serious note of it and make ear-
nest efforts to set things right. It is 
necessary for the Central Govelnrnent 
to take immediate and effective ~t .. ps 
before it is too late. 

Now, with regard to the second mat-
ter that has been taken UP by Mem- ' 
bers coming from Part C States, nam~ 
ly, that they should have a democra-
tic set-up in their States, there can-
not be. there should not be at least. 
two opinions with regard to that mat-
ter. I am sure the overwb~lminll 
majority of the Members of this House 
-I am almost inclined to think that 
the House virtually unanimously-is 
of the view that there should be a 
democratic set-up in those States also, 
because, I do not think that even the 
Treasury Benches are of the view t}:1at 
at no stage t1'ere should be a demo-
crati<> set-up in those States ..... 

An Hon, Member: Go on, don't be 
afraid. 

Sbri J. R. Kapoor: I am not afraid-
I thought the Prirr!e !vlinist~r wanted 
to say something. 

I submit that so far a~ that view-
point is concerned there cannot be 
two opinions on the sub';ect and the-
whole House ...... 

Mr. Speaker: Is thc hon Member 
likely to take l~ng in his speech? 

Sbri .T. R. Kapoor: Yes, Sir. I would 
take some time: but not very long. 

M.r. Speaker: Then I would like to 
make a suggestion if it is acceptable 
to Governrr.ent and to hon. Members. 
Looking to the wide divergence .:>1 
views exore~sed and the complexity 
of having the best means of repre-
sentation on a popular basis, rether 
than qisctlssillg and talking the su~ 
ject here in the House, I think it 
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[Mr. Speaker] 
WOuld be befter if there is an infor-
mal conference as was done last time. 
We may better put off this matter 
and take liP the next ieem now, and 
there could be an jnformal conference. 
in which particularly oersons frem 
l>art C States might be ~ven an op-
portunity of speaking what they feel. 
Let us try to come by infol"IDal discus-
sion-very frank discussion-t:l some 

. agreed solutio'l. Otherwise thi. dis-
cussion will go on for a very long 
time and will ultimately leaj us to 
nothing. If that is acceptable ... . 
Several Hon. Members: Yes. yes: 

The Minister of State for Parlla-
mentaI7 aIIairs (Shrl Satya Narayan 
8IDha): Yes, Sir. 

Shri Abul Hasan (Hyde1"abad): May 
I make one request? Even the Mem-
bers from Part B States where there 
are no Legislatures or loc'll bodies may 
be allowed to join in this. 

Mr. Speaker: r was refzrring to all 
the Members. from Part A. Part Band 

'Part C States. because all are inter-
ested in a proper democratic set-up. I 
mentioned particularly those from Part 
C States because it is only those that 
are most affected by this Bill. That 
Is why I suggested that they should be 
given a fuller chance. That was the 
point. But all should meet. So, if 
that is acceptable I think I may put 
off this matter and go to the next item 
of business. Is that agreeable? 

The Minister of Law (Dr. Ambed-
kar): I am prepared to accept that sug-
gestion. 

Shri J .. R. Kapoor: May I completlO! 
what I wanted to say? 

Mr. Speaker: Order. order. He will 
now have ample opportunity of talk-
ing. and more fully. in the informal 
conference. The hon ... he Law Minis-
ter will hear him more fully than what 
he can do now. So we might adjourn 
this matter. But when shall we take 
it up? It is an important matter. 

An Bon. Member: Day after tomor-
row. 

Mr. Speaker: The hon. the Law Minis-
ter might say when we shall take it 
up. Hon. Members will see that we 
Intend to finish the session by the 20th. 

An HOD. Member: By the 21st. 
Mr. Speaker: Well. the 21st. But 

unless you have the i>rake fnm the 
20th. it won't be possible. 

Shri Sondhi 
standby. 

(Punjab): 21st 

Mr. Speaker: Yes. 

is So 

Dr. Ambedkar: I suggest Saturday 
either morning or evening-after thE> 
House rises or before it meets. 

Mr. Speaker: I am not talking of the-
time for the conference. They can 
meet at any time. I was asking as-
to when we are to take up this business 
again. 

Dr. Ambedkar: On Monday. 

Mr. Speaker: I have no objection_ 
Then let us put it off to Monday the-
18th by which time we expect some-
thing agreed will come up. I am 
really sorry for interrupting Mr. 
Kapoor's speech. but then the HOUSE> 
will be thankful to him fQr having 
agreed to stop his speech. I 

HINDU CODE 
Mr. Speaker: That brings us to the 

next item on the agenda, the motion of 
Dr. Ambedkar: further consideration of 
the Bill to amend and codify certain 
branches of the Hindu Law. as report-
ed by the Select Committee. 

Now. with reference to this there are 
a number of amendments. I will just 
call upon Members one by one. 

Shri Tyagi (Uttar Pradesh): The 
House has been taken quite unaware 
on this matter. I feel that some time 
should be given to the Members. 

Mr. Speaker: Order. order. One at 
a time. Has the hon. Law Minister 
anything to say? 

The ~ter of Law (Dr. Ambed-
karl: It might be taken. 

Mr. Speaker: There was some sugges-
tion that Members are being taken by 
surprise. 

Dr. Ambedkar: It cannot be said be-
cause the Bill has been on the agenda 
for the last fortnight. 

Shri J. R. Kapoor (Uttar Pradesh): 
But those who .are most interested in 
taking up the Bill may have a griev-
ance. Mrs. Renuka Ray is not here 
and many others who are particularly 
anxious to take it up. 

Mr. Speaker: What I was thinking 
about was, whatever the fate of the 
various amendments or adjournment 
motions. the Members who have tabled 
them are not in their seats. I was 
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just considering as to whether it will 
be proper or fair on our part just to 
-call them out when this business is be-
ing taken up in an unexpected manner. 
That is the only point which rea~~ 
worries me. I· find that Mr. RohlW 
Kumar Chaudhuri is present. I also 
.notice that Mr. Naziruddin Ahmad is 
here. 

Shri R. K. Chaudhuri (Assam): I 
would ask you to give us half an hour 
so that other Members may also be 
present. 

Mr. Speaker: Let us proceed. I will 
call upon Mr. Naziruddin Ahmad. 

Pandit Kunzru (Uttar Pradesh): May 
~ suggest that the discussion should 
begin with a statement from the hon. 
the Law Minister who held a confer-
ence with various interests. He has 
-circulated a short report of the discus-
:sions that took place in the Conference, 
but I think all sides of the House will 
'be glad to hear a fuller account of the 
.conference from him and the resume 
<If the amendments that he has propos-
-ed. I think that would be a more pro-
per course and this in a sense will 
.,give Members some time. 

di1ferent texts of the Hindu Code, oue 
in a serial order giving the original 
section and also the new amendments 
that I propose to incorporate, so that 
they may have a complete view. I 
have also prepared a second text book, 
so to say, which contains the original 
text of the Select Committee's sections 
on the right-hand side and the new 
Code with the amendments on the left.. 
hand side, so that whenever any 
amendment is moved not only the 
Members will be able to find how the 
old clause reads but what the new 
clause also says. I think, I have done 
my level best to help the House to a 
proper understanding of the provisiOD$ 
of the Hindu Code as modified by the 
results of the informal committee. H 
any hon. Member has any question to 
ask. I shall certainly be very glad to 
add or supplement whatever informa-
tion I have given in that statement. 

Sliri Juani Ram (Bihar): The bon. 
Law Minister has stated that this Bill 
will be discussed for a day or two and 
that it will be postponed. ' 

Mr. Speaker: We are not concerned-
with what happened at the party meet-
ing. 

Shri R. K. Chaudhuri: The hem.. 
Minister may be pleased to make a 
statement in connection with 'what was 
stated in the Party meeting itself. 

Mr. Speaker: Order, order. The 
Party proceedings are not open here . 

Shri Sivan PiIlay (Travancore-
Cochin): . May I know if the clause by 
clause discussion is to take place now 
and that the general discussion on the 
principles of the Bill is over? 

Dr. Ambedkar: I do not know that I 
have anything more to add. I took 
.particular care to submit a statement 
'to you with a view to its being circu-
lated to Members at the very com-
.rnencement of this session, so that 
.Members may have a full account of 
what happened. I am rather sorry 
;that we were not able to take a verba-
:tim record of the proceedings of the 
'Conference on account of the fact that 
:several Members spoke in several 
dil!erent languages. Some spoke in 
Hindi, . some spoke in English, some 
spoke in Marathi, some spoke in Mr. Speaker: The hon. Member has 
'Gujerati and some spoke even in perhaps lost sight of the progress of 
Sanskrit. It was quite impossible to the Bill. The consideration motion 
take down a verbatim record. and I was adopted and now what remains to 

"think, some also sPOke in Tamil langu- be done is to take the Bill clause by 
'8ge. It was, therefore, quite impossi- clause. I would put clause 2 to the 
ble to have any person as a stenogra- House, but· before that, there are cer-
IPher to take down the verbatim record. tain amendments or certain motioD$ 
-Otherwise, I should have been very urging the adjournment of the dehate. 
,glad to do so. ConsequentlYJ I myself, These being adjournment motions must 
'.8ccording to my memory summarised have precedence and, therefore, I am 
·the points that were put before the calling upon Mr. Naziruddin Ahmad if 
'Conference for discussion, the points he wishes, of course, to move his 
'which I found had emerged in the motion. 
-course of the discussion that had taken ~ 
'place in this House from different / / The Prime Minister and Miaister of 
:stands of the House: they were placed /' External Affairs (Shri JawaharlaJ 
'before them ll{ld they were invited to Nehru):. One of the hon. Members put 
address the Conference and I subse- a certam question to me and I think 
'quentIy found out what was 'the largest it is fair to the House that I shall 
measure of agreement' among the answer it. althol.!gh y,?u, Sir, we!e good 
,speakers who took part and in accord- enough to conSider It as bemg not 
:ance with that, I have suggested cer- nec.essa~. This Bill is obviously one 
'tain amendments to the original Bill which Will normally take a long time 

. of this House, if we go through it 
You will also recall, Sir, that in order clause by clause. It is a contentious 

<to help the House, I have prepared two matter in which opinions di1fer. 
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[Shri Jawaharlal Nehru] 
Nevertheless Government attach great 
Importance to it and we do wish it to 
be taken up now, but we realize that 
it is, in the nature of things, not possi-
ble to go through it during this session 
even if we take it from day to day. 
Therefore, Government propose, sub-
ject to your approval, Sir, that we 
might deal with the intitial stage-
there are certain objections and if all 
those objections can be disposed of 
this way br that-ilo that the way may 
be clear and not otherwise take up the 
time of the House during the session. 

Mr. Speaker: Do I understand the 
position correctly that the amend-
ments or motions by way of postpone-
ment should be disposed of first and 
that clause by clause consideration may 
be taken up later? 
The Minister of State for Parliamen-
tary Alfalrs (Sbri Satya Narayan 
SlDha): Yes. That is so. 

Mr. Speaker: In light' of this, is it 
necessary to move any adjournment? 

Sbri Naziruddin Ahmad: (West 
Bengal): No. 

Mr. Speaker: He may formally 
move without any speech, so that we 
may proceed with the other business. 

Sui Naziruddin Ahmad: I beg to 
move: 

"That the debate on the Hindu 
Code Bill be adjourned to a spe-
cial session of Parliament to be 
called for the purpose to enable 
Members to fully consider the Bill 
and the numerous Government 
amendments to the same." 
I do not wish to move the other 

alternatives. 
Mr. Speaker: Is he particular for a 

special session? 
Sbri Naziruddin Ahmad: I want to 

place certain views and leave the 
matter entirely to Government. It is 
not by way of opposition or obstruc-
tion. 

Mr. Speaker: The point is what 
should be the form of the motion. 
He wants postponement to the next 
session. That Is the long and short 
of it. 

Shri Nazlruddin Ahmad: In. t~at 
case, I shall, with your permlSSlon, 
move the alternatives also. I beg to 
move: 

"That the debate on the Hindu 
Code Bill be adjourned till a date 
during the next Budget session." 

And 
"That the debllte on the Hindu 

Code Bill be adjourned to a date 
after the Budget session is over." 

I am entirely in the hands of 
Government as to what form the 
motion should take. The hon. Prime 
Minister has clarified the situation 
that we consider certain objections 
and later on at a suitable time we 
take up the clause by clause considera-
tion. That entirely satisfies my point 
of view. It would be for the Govern-
ment to consider and fix a suitable 
date or time. 

We no doubt technically _ accepted 
the principles of the Bill, but subject 
to a certain understanding Though 
not incorporated in the proceedings, 
,the hon. Law Minister gave an under-
taking that he will seek representa-
tive public opinion conversant with 
the Hindu Law. and suggest amend-
ments to the Bill. As I have already 
submitted, though the first rearing 
was passed. it was substantially sub-· 
ject to Government being able to find 
suitable amending formulae to be· 
placed before the House, and Which 
would be acceptable to both sides. 
I find, however, that a _large number 
of amendments of a very important 
character have been tabled by the hon. 
the Law Minister, I also find that 
a very large number of amendments 
have been tabled bv the Members. 
There are 17 lists already before us 
and from the newspaper reports, I' 
find that Government have decided 
to hold another final session for clause 
by clause consideration. There is e,'ery 
reason to suppose that if it were not 
so, many more amendments would' 
have come and that is a matter for' 
serious consideration. 

My point is this. These are very 
important matters. In clause by clause· 
consideration, we must not lose sight 
of the fact that the House is very 
seriously divided in matters of detail. 
In these circumstances. it would be 
better. I submit, for Government to 
give the House sufficient time to COI'.-
sider the amendments. and find out 
the points of agreement. The hon. 
Law Minister said that he consulted 
a number of people; but he did not, 
so far as I am aware. consult the differ-
ent sections of the House which were 
opposed to the principles of the Bill. 
A number of Members opposed the first 
Reading who kave not been consulted. 

Shri Tyagi: All of them were not 
Hindus. 

Shri Naziruddin Ahmad: At least 
there was one who was not a Hindu. 
that is myself. The Doint is this. All 
these matters could not properly-
be discussed and decided upon on 
the floor of the House. They go t(lc 
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the fundamentals of the Bill. Each 
clause is practically a new and impor-
tant oubJect. Each clause calls for a de-
tailed consideration. Therefore. my 
submission is that the Government 
should give us time and should be 
willing to sit at a Round Table Confer-
ence to straighten out all these differ-
ences so that a Bill more acceptable 
to the House in general may be evolved. 
These things should not be allowed 
to be decided on the spur of the mo-
ment and on the floor of the House. 

Great things have happened mean-
while. The Indian States have been 
integrated. Their opinions were never 
taken. I believe agricultural land is 
now within the purview of the Bill. 
This creates another new situation. 
Therefore. in the light of important 
amendments coming from Govern-
ment. and in view of the extension of 
the area geographically as well as to 
subjects, I think enough time should 
be given so that full consideration 
may be given to the Bill by members. 
There should be good machinery to 
settlEo these differences so that some 
agreed or some largely agreed 
formulae may be evolved. On a 
controversial legislation like this, we 
should be given sufficient time. I 
submit that the point of view I 
submitted during the first reading 
stage was fully justified in view of 
the fact that at that time. the Hindu 
commlinity's attention was not suffi-
ciently drawn to it. My objection has 
agaiil been justified by the fact that. 
Government itself has come forward 
with a large number of substantial 
amendments. My task is done. I 
supposed at that time that I was doing 
a public duty in· drawing attention to 
certain defects which would have 
otherwise escaped attention. What kind 
of law would suit this House. and the 
Hindu community is really primarily 
a matter for the Hindus. I am not pri-
marily interested in the exact foml 
and shape in. which the Hindu Code is 
to be passed. My position is merely to 
indicate certain practical considera-
tions and suggest amendments. From 
these points of view, I think Govern-
ment should consider the matter and 
let us know what they want to do, and 
I am ready to offer constructive help 
to the passage of the Bill. The exact 
shape which the. disputed clauses will 
take is not a matter of much personal 
interest to me, though not a matter 
in which I have no concern at all. I 
submit that". these are matters which 
would induce Government to give us 
sufficient time and devise a machin-
ery to solve the differences of opinion 
and adopt a code which would he 
more or less acceptable generally to 
the House. That is all I have to 
submit. 

Sllri Sidhva (Madhya Pradesh): On. 
a point of information, Sir, The hon. 
Member had two amendments. :lne·. 
for adjournment sine die and 

Mr. Speaker: I am not permitting 
that. 

I was just considering as to what 
would be the best form of the mo:ion. 
One is for a speeial session, and the 
other is still a date during the Budget 
Session; the third is, sometime after 
the Budget Session is over. Shall we 
postpone till the next session? 

Shri Naziruddin Ahmed: I am entire-
ly in the hands of Government. 

Mr. Speaker: The usual amendment 
is of course till the next Session. 
Shall I say: "That the debate on the 
Hindu Code Bill be adjourned to 3 
date during or after the next Bud2et 
Session"? 
3 P.M. 

Dr. Ambedkar: So far as the objec-
tive is concerned, there is, of" course,. 
no dispute between Members of 
Government and others who are in 
perfect harmony with Government's 
view on this subject, namely, that more 
time may be given to Members to 
study the Bill and to give their consi-
dered opinions. As the PrIme Minis-
ter just now said, it is not the intention 
of Government to proceeo seriatnn Wlto 
the consideration of the Bill, clause by 
clause. Therefore. my submission is 
this, that it should be left to Govern-
ment to take up the Hindu Code Bill 
next se.sion whenever thev wa,t 
to take it. They may bave a special 
session, they may have a larger Bud-
get session. so that part of it may be 
devoted to the Hindu Code Bill and part 
to the usual Budget discussion, or it 
may call for some other session after 
the Budget session. I do not want Gov-
ernment's hands to be tied down bv 
&IlY particular motion. As I said, 'f 
do not propose to carry through this 
Bill during this session. It is ~uite 
imoossible. And it might probably be 
Quite unfair. All the same, I want to 
oppose the motion, because I do not 
want to postpone the consideration ot! 
the Bill as a result of the motion moved' 
by Mr. Naziruddin Ahmad. Govern-
ment have given an assurance and 
Governn'lent will abide by it. 

Sbri Naziruddin Abmad: :[ do not 
know why I sliould become the target 
of these oblique remarks. 

Mr. Speaker: ThF'refore I nepn not 
seriously consider the form of the 
motion. 

Dr. Ambedkar: He mav move all the 
motions and we shall negative them. 
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Sbrl Tayagi: Or we may move the 
;previous question and this question 
.may be postponed. 

Mr. Speaker: I do no~ think that is 
::necessary. Well, supposmg I say that 
;the matter is adjourned and we take 
;.the next business? 

Dr Ambedkar: May I suggest that 
.it w~uld be very good, in my judg-
ment if you, after disposing of the 
motj~n by Mr. Naziruddin Ahmad ...... 

Sbri Naziruddin Ahmad: Dispose of 
:mel 

Dr. Ambedkar: If after disposing of 
.it, you merely say that clause 2 stand 
part of the Bill. And then I myself 
will move that the further conSIdera-
tion of the Bill be now postponed. I 

· am prepared to put the Hindu Code 
Bill at the bottom of Goverwnent's 

· agenda. 

Sbri R. K. Caudhuri: I had tabled 
'.an amAndment, though I cannot say 
· ~xactly what it is, because I have not 
~ot the papers with me now. I was 
.not prepared for this subject. But if 
I remember aright, my motion was that 
.we may have a special session for the 
·purpose of dealing with the Hindu Code 
Bill. lvly gr,eVall"e against brhginl! 
this sort of discussion in the midst of 

, a very busy session is that we cannot 
-get proper opportunity to study the 
tSubject. Therefore, I want to haye 
this question considered in a specIal 

·!lewon. 
Sbrl M. A. Ayyangar (Madras): 

After all, Mr. Naziruddin Ahmad's 
motion only asks that sufficient time 
should be allowed to Members. And 

· the Prime Minister has also agreed to 
this. Therefore, I would request Mr. 
N a7.iruddin Ahmad not to press his 
motion, and now, in view of the Prime 
.Minister's statement, this may be 
·.adjourne,d to some day next SP'S;"~, 
And it Is for Goverwnent to fix the 
,date during the next session, or call for 
. a special session immediately there-
after. Now that we agree that we 

· should not take up the clause by clause 
.. consideration of the Bill, I think both 
,sides are satisfied. Therefore, let the 
,prime Minister's statement be accepted 
1m'! Mr. NaziruddinAhmad need not 
pr('s~ his amendment. Therefore. this 
may be adjourned to some day next 
session and it will mean that the 
Pl-ime Minister or Goverwnent will fix 
the date that is suitable and con-

"venlent. 
Dr. Ambedkar: May I again inter-

'vene? I do not want a repetition of 
what has been taking place in this 
~House. Every time this Bill comes in, 

some hon. Member takes it into his 
head to move a dilatory motion. Now 
this thing must stop. We have reach-
ed a stage when it is proper that the 
Bill should be taken up clause b7. 
clause, and therefore, in token of the 
fact that the House has consented to 
the consideration of the Bill, clause b,. 
clause, I would request you, that ~~ 
should put clause 2 to the House; i&W& 

thereafter we may adjourn the discus-
siun. 

Shri Naziruddin Ahlnad~ I think the 
object of these oblique remarks is ID7 
bumble self. I can give even a fulleI: 
undertakmg that I will not bring in 
any dilatory motion. 

Mr. Speaker: But there are not only 
the positions stated by the Law Mlnis-
ter and Mr. Naziruddin Ahmad, but 
there is also the difficulty of Mr. 
Chaudhuri. Therefore, I think what l 
should do is this. I shall place the 
motions before the House and it can 
vote upon them. 

Shri R. K. Chaudhuri: But I have to 
explain my motion, Sir. 

Mr. Sneaker: 'rhe hrm, Member has 
already explained it. I don't think any 
further time need be taken over this. 

Shri M. A. Ayyangar: May 'I tell 
Mr. Chaudhuri that as the object ciII 
his motion is that this question should 
be adjourned to a special session, we 
will assume that it is defeated. It is 
impossible to have a special session. 
Anyway, let us leave the entire matter: 
in the hands of Goverwnent. They 
may tag it on to the Budget session or 
fix some convenient time. Why 
should we commit to have a special 
session? If Government finds it neces-
sary to have one, they may have one. 
It does not serve any purpose commit-
ting them to have a special session. 

Dr. Pattabhi (Madras): The atti-
tude of Government has more or less 
t::ken a change favourable to a more 
leimrely consideration of this subject. 
I 00 not' want to dilate upon the sub-
ject at any great length. But I shall 
certainly object to the hon. the La~ 
Mmister saying in a pedagOgIC 
IT'~nner that this kind of asking for ad-
journment will not be allowed. It 
must be allowed. It is the right of 
every Member of this House to use all 
legitimate methods of oPl?Osition wh~le 
there is an honest and SIncere conVIC-
tion on the side of opposition. I do not 
go the length of Balfour who said 
that it is the duty of the opposition ~o 
oppose the Government by all faIr 
means if possible. and by all foul 
lIlE'ans. if necessary. But I will only 
sny thi. much that if the Prime Minis-
t(!r in the abundance of his wisdom 
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admitted that there are two schools of 
thought, and he has conced.~ th~ ad-
journment of the proposition very 
generously and very fairly, in view of 
that, for the Law Minister to assume 
thi~ professorial, pedagogic and ponti-
ncal attitude, is not desirable. It will 
<only alienate attitudes that have al-
most been reconciled. 

Shri Naziruddin Ahmad: And per-
lll:ps call up an opposition where there 
is none now! 

Shri Jawaharlal Nehru: I want to 
make it perfectly clear that I stand by 
~v€ry word that the Law Minister has 
:suid. The position is this. Everyone 
feels that there should be fuller time 
for the consideration of this question, 
.an': therefore we decided to suggest 
to the House that the clause by c]quse 
-consideration might take place later. 
We should decide clearly the nature 
<of the motion. If it is a dilatory 
'motIon and if the hon. Member wants 
the motion to be considered, let us 
-consider it here and now. We are I.ot 
gomg to postpone that motion. I do 
not want to prevent any motion. If 
we have a dilatory motion, it must be 
-decided here and now. 

Pandit Malaviya: (Uttar Pradesh): 
We know that there are very 
-emphatic differences of opinion on 
this point; that acute differences of 
opmion exist between different sec-
tions of this House. Our Prime Minis-
ter has taken the practical view. and 
<1.; we have the right to expect always, 
he has" given UF a lead in this matter 
and has said that this is a controversial 
i~sne on which a great deal of tim~ 
has, in the very nature of things, to 
be given. May I appeal that since the 
"mut~er is to be postponed, since no 
llractical purpose is going to be ser'/-
-ed by our continuing this debate to-
-day on any motion or on any section; 
since there is a very keen and definite 
difference of opinion on this issue; and 
since the question of the enactment of 
the Hindu Code itself will not in any 
way be advanced by its ceing taken 
up now. may I resoectfully submit that 
no section, no viewpoint, will lose 
anything if we leave the matter 
where it stands, as the item is 
going to be postponed. If the inten-
tion were to take the Bill into 
consideration and make any real pro-
gress I would have nothing to say. 
because, then, every Member would 
have the opportunity of expressing his' 
Views, and then whatever the House 
d.,"i<led in its collective wisdom, would 
<:cme on the Statute Book. But, since, 
according to the course su~gested, no 
real progress is going to be made, I 
suggest that the very great opposition, 
'240 P.S. 

the very great anxiety which prevaila 
in the country should not be worsened. 
shCluld not be deepened. I know that 
one view unfortunately is that it does 
n~t matter what the country thinks OD 
this matter. But there is the other 
view that every side of the questioD 
should be carefully considered and res-
pected. I do not wish to go into th"t 
matter in detail "now. But I most 
earnestly appeal to Government not to 
do an unnecessary thing which will 
serve no. useful purpose, but which 
will, on the other hand, create still 
greater resentment and dissatisfaction 
in the country. I submit that if we 
are going to postpone this matter-
and I fully approve the proposal-we 
should do so wholeheartedly instead 
of saying that we are postponing and 
yet we are nat postponing, we are not 
~aking it up now and yet we are taking 
It up, we are not going on with it and 
yet we are going on with it. There-
fore, if the matter is to be postponed 
it should be postponed immediately as 
it is till such future date as Govern-
ment may fix for it. 

Pandit M. B. Bhargava (Ajmer): I 
have not been able to follow the hoD. 
Law Minister's proposal. Dres he 
want the Chair to rule for all time to 
ceme that in this House no adjourn-
ment motion shall be brought forward? 
It is a constitutional issue that is 
sought to be raised and it is for the 
Chair to rule. As I understand it. 
it is an absolute right of every Mem-
ber of the House to bring forward an 
adjournment motion at any time. Of 
course it will be for the Chair to admit 
it or not. If the Chair thinks that 
it is a dilatory motion it will not grant 
permission. Even if the Chair rules 
that such a motion is admissible then 
it will be for the House to disc~ss it 
and then accept it or reject it. But 
so ,far as the right of a Member is 
concerned it is an absolute right and 
he can move an adjournment motion 
at any stage. If you put clause 2 to 
the House and say that any time dur-
ing the progress of the Bill there can 
be no postponement whatsoever it is 
a constitutional issue. . 

Shri Naziruddin _\.hmad: That is 
subiect to the Speaker's consent. 

Mr. Speaker: I do not think I will 
express any opinion just at present as 
to whether in future any motion for 
adiournment can or would be allowed. 
That will depenj upon the circum-
stances "xisting at the time such a 
motion is brought before the House. 
The hon. Law Minister's point s~ 
to be that the House is-not COnstitu-
tionally or legally but-morally com-
mitted to the position that no dilatory 
motions just with a view to obtain the 
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[Mr. Spe~kerl 
postponement of the Bill should be 
brought forward ....... : ... . 

Dr. Ambedkar: That is all. 

Mr. Speaker: That seems to be his 
only point. I do not think that he 
meant to fetter the constitutional 
rights of Members. I would. there-
fore sugge.~t that instead of putting 
clause 2 to the House and tben post-
poning the matter, let us adjourn 
straightaway without putting the 
motion on clause 2 of the Bill, with a 
declaration about our moral commit-
ment that such a motion will not be 
brought forward just for the purpose 
of securing postponement and no other 
object. 

Some HOD. Members: No, no. 
Mr. Speaker: The point is very im-

portant one. While the Law Minister 
was making a statement to that effect, 
though I could see his point and the 
force of it, I myself am not express-
ing a final opinion. I am open to 
conviction. No one need think that it 
will be possible to bar each and every 
Member of this House from bringing 
an adjournment motion, if one is in-
clined to do so. The Chair may re-
fuse to put it on the ground that it is 
a dilatory motion but that will depend 
upon the circumstances then existing 
when such a motion is brought for-
ward. From my point of view it real-
ly makes no difference whether clause 
2 is put and then the matter is ad-
Journed. Therefore, as I said; I 
would make a declaration about this 
moral binding on the part of the 
Members of this House not to have 
any dilatory motion so far as this Bill 
Is concerned and then adjourn the 
matter. I would therefore not like 
to have that constitutional issue raised 
again nor keep it alive for a second 
time as to whether such a motion could 
or could not be brought forward. I 
will proceed to adjourn the business 
and Government ........... . 

Dr. Ambeclkar: Do these motions 
then stand out? 

Mr. Speaker. These motions will fall 
through. 

Dr. Ambec1kar: What is the fate of 
these motions? 

Mr. Speaker: The Members do not 
press the motions. If they had pressed 
their motions, then I was bound to put 
them to the House. 

Some HoD. Members: They have not 
said so. 

Mr. Speaker: I have asked them. 
Shri R. K. ChalidJIari: Because a 

,1DNal Question has been raised I 

would rather like to have my motion. 
put to the House and the House will 
decide whether it is dilatory or not. 

Mr. Speaker: Then the position is; 
quite clear. I wi\l straightaway put. 
it to the House and then we may pro-
ceed further. I am putting Mr. R. K_ 
Chaudhuri's motion to the House now. 

Shri R. K. Chaudhuri: Sir, on III 
maturer and second consideration L 
do not propose to press my motion. 

. Mr. Speaker: So, since the consider-· 
ation of the matter is now mature, let. 
us proceed to postpone this and Gov-
ernment may fix a date ........ . 

Some Hon. Members: He should: 
withdraw by leave of the House. 

Mr. Speaker: Our rule is when no. 
motion is moved no leave is neces-
sary. 

Shrimati Durgabal (Madras): I want-
to know whether this adjournment 
motion is under consideration. 

Mr; Speaker: The whole thing fails; 
through. The adjournment motions; 
that they have tabled fall through_ 
Nothing remains now. They have-
been asked and they do not press. 
them. As regarpg the others that. 
have tabled similar motions they were 
not present when they were called: 
upon to move. That is the position. 
Now the debate is being adjourned .. 
It is not possible to bind all people for-
all time. If the circumstances arise-
we shall then meet them. 

Shri Tyagi: Only such persons wh~ 
have moved ........ . 

Mr. Speaker: Unfortunately the hon_ 
Member does not seem to have foll()w-
ed the discussion. No motion has beeD 
placed before the House by me. Un-
less I place a motion before the House 
there is no occasion for putting it t~ 
the vote of the House or even to with-
draw it. 

Shri Tyagt: There is no moral obl1-
gation then? 

Mr. Speaker: The moral obligation. 
Is there. 

Shri Tyagi: I would rather prefer to-
be immoral. 

Shrimati Durgabai: These motions· 
were moved but not pressed. 

Mr. Speaker: These motions are not 
moved at all. I have not placed. 
them before the House. 

Shrimati Durgabai: The hon. Mem-
ber moved and then did not press hIs. 
motion. 
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Mr. Speaker: What difference does 
it make? If he moves the motion am! 
it is voted against, does it mean that 
no such motion can ever be brought 
again? 

Shri Tyag:i: Today only we are 
morally bound. 

Mr. Speaker: It is a moral binding 
for all time. Let there be no further 
discussion. We shall proceed to the 
next item of business. 

Shrimati Renuka Ray(West Bengal) 
7"ose-

Mr. Speaker: The matter is closed 
and there can be no further discussion. 

ESSENTIAL SUPPLIES (TEMPORA-
RY POWERS) AMENDMENT BILL. 

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): I 
beg to move: 

"That the Bill further to amend 
the Essential Supplies (Temporary 
Powers) Act, 1946, be taken into 
consideration." 
This is a simple Bill which need 

not take much time of the House nor 
need there be any elaborate discussion 
about it. Power to make orders under 
section 3 of the Essential Supplies 
(Temporary Powers) Act, 1946, in res-
pect of procurement of foodgrains etc. 
has been delegated to the District 
Magistrates and Sub-divisional Officers. 
Every time they go about into the rural 
parts and effect procurement and carry 
on other lillied activities in connec-
tion with procurement, they have to 
make a Gazette notification. Now, the 
inordinate delays that are inherent in 
the process have been a handicap in 
effectively working the procurement 
system, and it has been brought to the 
notice of Qovernment that before all 
these fonnalities were gone through the 
real purpose for which the notifications 
have to be issued were being defeated 
by evasion or by sending the goods 
underground. Therefore, it was found 
essential that the strict formality of 
publicising every little, minor detail in 
the Gazette had to be done away with 
and in order to meet an emergency, 
when the House was not in session, an 
Orginance was issued that such a for-
ma.J,jty need not be gone through. 

The matter is now brought before 
the House for its approval. The main 
operative portion of this Bill lies in 
clause 2 (a) of the Bill, that for the 
words "notified order" the word "order" 
shall be substituted. That is the main 
purpose of this ""Bill, and I request the 
House ........... . 
. An HOD. Member: We are not able 
to follow you clearly. 

Shri Thirumala Baa: I will explain 
it again. Here is the Essential Supplies 
(Temporary Powers) Act of 1946. In 
it, powers to control production. 
supply, distribution, etc. of essential 
commodities are given. Section 3 of 
that Act says: 

"The Central Government, so far 
as it appears to it to be necessary 
or expedient for maintaining or 
increasing supplies of any essential 
commodity, or for securing their 
equitable distribution and avail-
ability at fair prices, may be noti-
fied order provide for regulating 
or prohibiting the production, 
supply and distribution thereof 
and trade and commerce therein." 

The amendment now ~roposed is to 
delete the word "notified '. Under this 
Bill power is sought to be taken on the 
lines that it is enough if a notification 
is issued to the person affected direct-
ly. It may be given to him in person, 
it may be delivered to him by post or. 
if he is absent from home, it may be 
pasted to his house, but it need not 
go through the formality of publica-
tion in a Gazette. This is sought to 
be done in order to avoid all the natu-
ral and inherent- delays and the ever 
so many minor details that are in-
volved in publication in the Gazette. 
In the case of an order affecting an 
individual person, power is sought now 
to serve the order on that person by 
delivering or tendering it to him or 
by affixing it on the outer door or 
some other conspicuous part of the 
premises in which that person lives. 

This is the amendment which I ask 
the House to accept, which is incorpo-
rated in this Bill placed before you. 
There is no need for any strong differ-
ence of opinion about the powers 
taken by Government because they re-
late essentially to the conduct of in-
dividuals by whom these activities of 
procurement and other allied things 
have to be carried on. 

I commend the Bill for the accept-
ance of the House. 

Mr. Speaker: Motion moved: 
"That the Bill further to amend 

the Essential Supplies (Temporary 
Powers) Act. 1946, be taken into-
consideration." 

Shri J. R. Kapoor (Uttar Pradesh): 
While I appreciate the necessity and 
the difficulty which have given rise to-
this Bill, I think that the proposed 
amendment in its present fonn is 
likely to bring a good deal of hardship-
in some cases. Hitherto. it was obli-
gatory on the part of Government to-
notify every order which it was neces-
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[Shri J. R. Kapoor] 
Mry to make directing an,. person to 
~upply goods ill his possession to any 
particular person or persons. I ap-
preciate the dimculty of Government 
every time having to stick to this· 
particular procedure. As the State-
ment of Objects and Reasons says, 
thousands of orders may sometimes be 
necessary to be passed by District 
Magistrates and Subordinate Magistra-
tes directing people to tender the goods 
.in their possession to certain persons 
nominated by Government, and it is 
too cumbrous, expensive and dilatory 
a process. Therefore, I agree that it 
is necessary that an alternative 
method should be permitted to be ado-
pted, and hence the necessity for 
amending the old provision is clear. 

The amending Bill seeks to do three 
things. Firstly, it asks that the word 
"notified" may be deleted. That of 
course is necessary. The second 
thing is that such orders may be serv-
ed, in the case of individual persons, 
cn the particular individual concern-
ed. This is I)art (b) (I) of the propos!;d 
SUb-section (lA). This, I think is 
necessary not only from the point of 
view of Government but it is also 
desirable from the point of view of 
the individual concerned. Because, 
an individual living somewhere in a 
village, not literate perhaps, if he is 
directed by an order to deliver the 
goods in his possession and that order 
is published in the Government 
Gazette which he never cares to read 
and which he can possibly never read, 
then he will virtually be in the dark 
about the order passed in respect of 
him. It is. therefore. desirable from 
the point of view of the particular in-
dividual affected also that the order 
should be served on him personally. 

But part (b) (Ii) of this new sub-3ec-
tion (lA) seeks to vest Government 
with the power of delivering the otder 
merely by affixing it on the premises 
in which the person affected lives. 
This means that there need not be a 
notification. that the order need not 
be served on the person affected. but 
that it may simply be affixed on the 
premises. This. I think. is likely to 
lead to some abuses. and in some 
cases. may be in pretty many cases. it 
may lead to creating difficulties for 
the person affected. He may not 
know that the order has been passed. 
And knowing the conditions. as we do, 
in some of the villages where there are 
factions and local enemities, it may be 
so manoeuvred that the order may 
either be not affixed on the premises 
!it all or if it is affixed it may be im-
mediately removed. The process 
server may be in league with the 
enemy of the person affected who may arease his palm and induce hIm not to .m'lt the order at all on the premises. 

What will be the result thereafter! 
That. person, not knowing anything 
about the order, will have no opportu-
nity to comply with it. How can he 
act according to it, how can he obey 
it when he is absolutely ignorant of 
it? He will be hauled up before a 
court of law and a heavy penality 
imposed upon him. Therefore, while 
not serving the purpose of Govern-
ment 'this provision is likely to lead 
to considerable hardship to the person 
affected. I WOUld, therefore, submit 
that the hon. Deputy Minister in 
charge of this Bill should be pleased 
to amend his proposed amendment so 
as to eliminate the possibility of this 
hardship falling on the person affected. 

[MR. DEPUTy-SPEAKER in the ChaiT.I 
With this object in view, I have 

tabled two amendments. I think I may 
read them out straightaway and say 
a few word~ rather than take a sf'('ond 
opportunity of speakin!!. when I move 
them. It is possible that the Deputy 
Mini~ter may be pleased to accept one 
of them. The first amendment is: 

In part (b) of clause 2, in clau~e 
(b) of the proposed sub-section (lA, 
of section 3 of the Essential Supplies 
(TempDrary Powers) Act, 1946, at the 
end, add a comma and: 

"and publishing the same in at 
least one issue of any vernacular 
newspaper circulating in the loca-
lity." 
If this amendment is accepted, the 

only little thing that Government will 
have to do hereafter is that if the order 
is served on the person physically 
nothing more need be done; if it is 
notified. even then nothing further net'd 
be done; but if neither of these things 
are possible and supposing a person 
is deliberately avoiding tne service of 
the order. the order may be affixed cn 
the premises. but in addition to that 
something more also may be done. 
The order may be published in a;, 
least one issue of a paper circulated 
in the locality, so that if the process-
server is in collusion with the enelT'Y 
of a person. at least the newspaPf'r 
wiil be there and everybody will read 
it in that locality and know it and so 
also the person affected. 

Should this amendment not be ac-
ceptable, then I have an alternath'e 
ameI)dment, which is: 

In part (b) of clause 2, in sub-clause 
(Ii) of clause (b) of the proposed sub-
section (IA) of section 3 of the Essen-
tial Supplies (Temporary Powers) Act. 
1946. at the end, add: 

"the written report whereof 
should be witnessed by two persons 
living in the neighbourhood." 
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This is the minhnurn that must be 
conceded by Government. After affL't-
ing the order on the premises of the 
person affected, it should be necessary 
for the process-server to obtain the 
signatures of at least two respectable 
witnesses living in the neighbourhood 
so that it may not be possible for the 
process-server to sit at home and nake 
a service report to the Sub-Divisional 
Magistrate or Divisional Magistrate as 
the case may be. 

This is a very small suggestion and 
will cause no expense to Governmcnt 
nor any inconvenience. I would v~ry 
much prefer that my first suggestion 
may be accepted, or if Government 
are so generous they may accept both 
the amendments. I hope my su~!!E's­
tions will be acceptable to Govecr.-
ment, and if this is donE'. the sting of 
the proposed amending Bill will dis-
appear. 

Shri Krishnanand Rai (Uttar Pra-
desh): When it was possible in war-
time to notify orders under this Act. 
will the hon. Minister be pleased to 
statt: what special difficulties have 
arisen now which make Government 
to say that these orders are not going 
to be notified and the word 'notify' 

• is going to be removed from the Act. 
Shri ThirumaJa Rao: During war-

time. neither the control nor the pro-
curement system was so widespread 
and effective as it i, today, During 
tho last two or three years. rural 
rationing and procurement have 
gone to the remotest villages and 
Ioca! officials have to deal with the 
situation as it arises. During war-
time, there was not food control to 
such an extent as to demand t.he 
treatment which it requires today. 
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if¥T 'lITU • ~ ~ im fu'o;f~ ~ ~ 
ajrq' ~ i~ am: ~T~ rn q~ ~ 
mrr.rr ~ ~ fIF anq w fcrtiR ~ 
'{IF f~'fC ~ (Dibtrict 
MagiEtrate) 'til ~ 'lITU orfurm 
~ "m:a ~ fit; 3TlT~ 3fT'"f ~ 'if~ crT 
'{IF .nmr ( Notice ) 'i{fqf 'H ij; , 
fi!;ffi ij; ~:~ Ifii'i!T ~~, <J'll ij; 
rn~, ~ ij; rn ~'til~ 
~ ~ I ~~<r.G~;;no{ If>'t~ 

~ ~ ID'!ffi1IT arroft 'til IFTlIiT ~ 
aji~ q~~ rro ~;;rf1J I if anq 

~ ~ 'L~ ~ffi ~ f.t; ~~ ~cr 
~ 'flIT am OI"To'fT ornrEl1~ ~ 

if~m ~ I i<r aj~ 1FT ~ 
1J'~ ~ ~",fu'cr "'~<rT, ~'1~6(expand) 

~ "'~ aIF ilf'.~ ~iJT ~~ ,!If~~ 
~, ll.~ ~;ftor ~ ~ am ~ ~ 
If '{ ~'qn If,~ crr ~ll<:: 3IT1f ~ 
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[ ~ i\'o ~ifo ~ ] 

~ II': ~ T 1i' 3Jlq" iIi't 3fcR ~ 
.~<tit ~~mr~,~~, 

uliT mit f.t;m;ft, ~r ~ ~ 

,:fi lli\:a- ~ ~ ~ ij; ~nT"r iJ 
~ ~ ~ l1<IT om: ~ ~ f~ 
~ iIi't. qtw.r 'Ii'{ (iT ~ ~ 
fu$ ~ ~ ~ iii\: ij; ~ amrTif 

qT lit> ~ij" ij; ~ II': <tilt ~ 
'lfWT~~1 ~ iJ~en 
~'4T~~fiI;~~w~ 

pr ~ I ~ fiI~ ~ ~ '4T ~ r.rlilT 
t fit; ~ ;;it ;wn ~, ~ aiRT 
if~, ~ ~ ~Prr lfT ~ 'ltTlfT 

if ~Prr I ~ <tit ~ ~ ~ if arrffi 
~1: ~ ~IT ;;nffi om: ~ 'H, 
~ II': ~ ~"m~) ~ I ~ 
~.~ iIi't ~ 1Ii\:~1Ii\: ~~ 
f~ iT'f1'IT. I irtt ~ ~ ~ ~ 
'lfro ~ om: II>1f ~ ~ t fiI; w 
<mf ~ ~ ~ ~a:rrq ~ij" ~ 

~~ tronlf ... 'Ii'{ I ~ ~ if l{' 
~qT fiI;~ ~~ ~ ~ ... 
~~~~~~ ~ 
~~ R;n' W ""'" ~~ ij; 
~ Ifili ~ ~ iii\: m I ~ 
f{ffa- 1i' if '4T ifgtf mlfT f'fi ~T 
~ {, ~ m: mrfil; ~ 
t'I~~{I~~~ ~ 

m ~~tam: m ~ij; 

~~lf~~~~~ 

~~IW~ ~ ~ 
~ IIi't I en;;r;rlif ~ arq;:f ~ 

~iJ " d 'fiW ~ ~ fiI; 
~~II': m:iJ~am:m 

~ (f"tlfPr iii\: <i Iflflfil; ~ 
~~ ;¢t ~ ~lf ifif1'fT ~ I 

~lti!:ij;~~~w 

~ iJ ~~f'fi~~ awl 
om: 'ilfm ~~ ~ift (Control 
economy) Ifi~r ~, ~m~ ;;it 
'4T ~~ ~~'Ii'{ ~ 
~~1: ~ am:.m ~ij" ;¢t q"ij"~ ~ 
~ iJ !!if{ >ilfro <fun;:r ... ~, ~ij" <tT 
~;;lim~"'~1 

arm W 'ifi;;r ~ ~ ~ iii\: 
a:rrq$ij;~ ~;;iT~~ 

~ I ~;;iT ~ ~1lT I '1ITffi" ~ 
q<: ~ f.rlllf iI'fT ~ iJ om: fuqi ~~ 

ij; l!iT1,ift ~ ""'" ~ iIi't ~q,'f 
~ iii\: f.t; ~~ ~ ~ ~ 
~, ~ an<r I!iT¥ ~lT ;;iT ~ij" iJ 
am- 'fiT ~ ~ aIT1: ~ ~ '4T 
~~l'" ~Prr I w ~ 1{' ~ 
~ ~ fiI; am- i(m ... 'Ii'{ I 

~ ~ I!iT¥ iIi't ~ ij; ij"JlJ 

( With human understanding) • 
~ I II': ~ ~ ~ ~ ~ am: WT 
ctmtll~~ fiI;~ ~ lI>'T 
~ (Scheme) ;¢t f;re;fi ~ 
~.~ift~~ ~r ~I 
~ 1i' anqiJ crn~ 'Ii@T ~ f'fi 
;;ft.am- if ~. ~ ~ ~ 
~ ~<: ~~'~if ~I 

~ift..lfiift ~ iJ am- ~ ~Fr ~ I 
~ liR amrr t ~ ~ ifT1: ~ 
~ ~~ ~ (&sista.n.t 
Regional Controller) if ~ ~ 
~ m-r fiI; ~ ~ iJ ~ ~;;n;rr 
~ am: IT~ ~ ;;n;rr "Uifi ~ 
~ ~ I5T amT iI'fT pr IITT I 
~~~~e;r amT~ ~ 

iJ m. ~ I ~ ~ pr f'fi t .... , 
~o m- ~ ~ Q'fi f'fi ~ ~ 
(Order) it> ~ ~ <tT ;;rT"If 

f'fi w ~ ~ ~T" pr;;rr ~ t 



18)1 Essential Supplies 14 DECEMBER 1950 (Temporary Powers) 1802 
Bill Amendment 

'<IiI' ij'<ti ~ ~ arro arm ~ ~ 
~ I a:T~ ifT€f an'T ~ ~ ~ 
<Ifffir 1ft ~ ~r t am ~ 1ft 
~~~llIRarrq~ 

~ro 'fiT (Element of errors) 
~ ~ ~ am: 3IRf1flft 'I>"r ~ 
~ 'fiT ~ IR: ~ f;r;r ~ arm;) 
~ ~r ~ ~ "'T¥ 'liT il<ri ~~ 
,man'l''IiT ~ ~I ~ 6't 
'<fiT{ ~Rf'~ ~ I W~ 1l ~ 

~f'li~~() 

[Section 1 (A)] ~ ~ arrqit 
~ m-r ~ flt; ~ mt't ~ 
~~~ ~T;;mJ~~~ 

~I ~,:r~~~;r~ ~ ~ 
.'IiT ~ ~ <ftf~ ffifot; an'T 'liT ~'" 

fOr ~ ~ t I afln: an'T ~ I'I@ 
.rn 6't 'Ii~~ ~ ~ ittrr I 

~ 'iI~ ~ ~ mtf 

"Iiwrr:!{r~~~ I 

(English translation of the above 
speech.) 

Shri T. N. Singh (uttar Pradesh): 
Sir, I had no wish to speak much on 
this Bill. I hold that in order to be 
able to live during these days we have 
to and we should rightly exercise suffi-
cient control over the necessary goods 
coming within the purview of Es~ential 
Supplies; still I want that the rules 
made in this behalf should command 
utmost "(j-operation of the public and 
~hould be the result of their willing 
consent. Hpnce the necessity to .peak. 
1 want to request the Government to 
take note of the fact that much discon-
tent prevails amongst the people as a 
result of thP hardships and harassment 
which they have to undergo on account 
of these controls and that the present 
measur" may aggravate the situation. 
Whatever is done these days, should 
be the result of the most careful 
thought for if the Government were to 
-go on increasing the scope of controls, 
a time may come when the Govern-
ment may begin to think it quite 
necessary that they should go on 

extending their scope and thus ultimate-

ly make our lives miserable and diID-
cult. It is prudent that the Govern-
ment may fix a limit in respect of con-
trols, otherwise if all limits are exceed-
ed then it would prove much danger-
ous not only for the Government bllt 
for us all as well. That is why I like 
to draw partkular attention to this 
issue. In this Bill the Government pr.>-
pose to vest such vast power in the 
District Magistrates that they by past-
ing a mere notice can take away an 
means of livelihood from the inmates 
and thus land any man with ordinary 
mt ans in all sorts of embarrassments 
and difficulties. In such circumstances 
I want to know whether it will be 
desirable to go on vesting such extra-
ordinary powers in them or whether a 
limitless expansion of such powers win , 
be a right course to follow. If the 
Government were to consider this 
issue from this point of view then pro-
bhbly they will arrive at a conclusioD 
quite different. I may tell a thing or 
two from my own experience. I ar.l 
also a bit concerned with agriculture 
and I know how easy it is to embarrass 
any neighbour of mine with whom I 
may have been on unfriendly terms. 
All that I am to do is to spend only twc. 
rupees and get a notice pasted outside 
his house. Many people even cannot. 
read the contents and there is no men-
tion in this Bill of the language viz., 
English or Hindi in which the -notice 
has to be written. They will be able 
to understand nothing but the notice 
shall be there and the police will 
simply raid the house or the shop 
and will take over the same. The Gov-
ernment should take into consideration 
all the.e things before they proceed 
to frame such rules. To my mind the 
danger is real and great and there is 
no reason why the Government should 
.,ot take notice of it and amend 'he 
Bill accordingly. I had intended ~!) 
give notice of an amendment to that 
effect but the movin~ of such amend-
ments is always difficult because this 
is not nossible to do so without the 
consent of Government. The very 
moving of any such amendment would 
have been a mistake under these con-
ditions and it would have been a 
double mistake to have been forced to 
withdraw it. Nobody wishes to com-
mit such errors. I, therefore, thought 
It safer to request the Government 
through the hon. Deputy Speaker to 
reconsider the issue and incorporate 
necessary amendments in this Bill. 
After all we have to make the controls 
popular. The Government should look 
at this is.ue from this point of view 
because it is probable that the Gov-
earnment may have to take more and 
more to the controlled economy in 
future. It is. therefore, necessary that 
all contr,)ls should be popular with the 
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[Shri T. N. Singh] 
people. Nobody should be put to llli-
due harassment and his difficulties 
should not be unneressarily increased. 
The controls can be successful only 
when the Government proceed with 
these consideration~ while framing 
rules. otherwise they will result in a 
mere failure. Making of legislations 
on mere paper and taking into account 
only the official adviser's difficulty in 
following a different course will resu It 
in harm Ilot only to the Government 
but also to the country. I, therefore, 
will like to request the Government to 
refrain from doing so. Any legislation 
pertaining to ('ontrols should necessari-
ly be based on a human understanding 
of t.he matter. This is the very thing 
that is not happening, and to my mimi 
this is the reason why our scheme of 
controls is not proving so successful as 
it deserved to be. I, therefore, make 
a request not to vest so vast powers if) 
the District Magistrates. At times the 
Government may have to sut!er i~ they 
were to do so. Once it so happened 
that an Assistant Regional Controller 
all of a sudden came to the conclusion 
that mo\'ements of fnorlgrains from one 
place t.o another shoulc!' not ':>e allowE'd 
and A('('ordillgly he stopped these move-
ments. ApproximAtely two lac tOilS 
of the foodgrains involved were alrenrl.v 
grounded into flour. The result was 
that in the ncxt 15 or 21) days, by 
which time any attempt to hAVE' that 
order cancelled on grounds of that the 
flour may result in a total loss could 
bs\'e been mAljE'. almo~t half 01 that 
quantity hAn 3.lre~dy deteriorated in 
quality. If this course is followed mpnv 
su('h awkward situations will have to 
be fa~ed. 'rhe Gm'ernment >Ire likelv 
to ~ommit m;stakes and so are the 'lffi-
cer~. They will achieve success in 
their measures only if they take care 
to keep thi~ Bill on the right lines tly 
taking into ('onsideratif'n the element 
of error amI the human psychology 
whose rn-cneration you have to s~k 
In the matter. Otherwise nothing will 
be. achieved. I. therefore. plead that 
it I~ wr,1ng to vest them with powers 
as have h~E'J1 done under section 1 (A) 
enablin"l thE' authorities to put up a 
notil'e outside any house. For God's 
sake refrain from doing so and c'h 
away with that pro('edure. The Gov-
ernment should keep in view that they 
have to take the peonle into confidence. 
Failing that the controls can never 
prove a success. 

Shrt R. K. SIdhv8 (Madhya Pradesh): 
This is a very simnle Bill and it has 
hE-en brought for the pumose of sim-
plifying the present cumbersome pro-
cedure of procurement and distribution 
system that has been prevailing. Tn 
my opinion it is really a very welcome 

measure that Government have brought 
forward. 

It was stated by the previous speaker 
that Government should bring forward 
measures which should be popular. 
Among whom should It be popular? To-
day the question of food-sJ,lpplies is so. 
intense that it should be really popu-
lar among the consumers. I can assure-
you that the consumers will certainly 
welcome this measure which seeks t() 
quicken the pace of procurement and 
distribution of food-s1;uffs. I, there-
fore, feel that there could be no obje~­
tion whatsoever to the procedure that 
Government now desire to formulate· 
by means of this Bill. 

What is the proposal in this Bill? It 
says that instead nf a notification in 
the Gazette an order may be served: 
that is to say, there need not be any 
publication of the order in the official 
Gazette. The reasons are given in the 
Statement of Objects and Reasons. 
Objection has been raised to the pro-
vision for the affixing of the order on 
the outer door of the person affected. 
It is not nossible that every time the 
Individuai will not be found. If he 
Is not found, then it means that he Is 
Intentionally avoiding the notice. .'\ 
practice already obtains in the courts 
by which if the process-server ree~s 
that the summons is ~yste'llaticanv 
avoided, or not accepted. he may affix 
it on the outer door of the individual 
on whom it is meant to be served. I 
do not know whether signatures of any 
witnesses are taken. If that i~ done. 
then there should be no objection ta-
follow that procedure. But my infor-
mation is that no witnesses are taken. 
The pro('ess-server simplv makes a 
statement that he went .so many times' 
and could not find the person there; 
threfore he had affixed the summons. 
If. however. it is considered that it 
should be witnessed. by all means have 
it. 

But if we in,ist on the pub1i('ation of 
the order in the official Gazette and 
wait for objections. then all such for-
malities would defeat the very purnose 
of this measure. If you do not have 
some precaution of the kind mentioned 
in the Bill everybody would like to 
avoid receipt of the notices and 'he-
very object for which this Bill is de-
signed will be frustrated. I, therefore. 
do not see any objection to the proce-
dure laid down in the Bill. If. how-
ever, my hon. friends want to provide 
some "afeguards in order to prevent 
fraudulent' nractices on the part of the 
pr.,cess-serVers, I see no harm in doing 
it. But in the interests of the consu-
mers, when the food procurement drive 
suffers from many defects, we should 
provide all facilities to Government t() 
make it effective. Viewed from thi$ 
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angle the Bill which Goverrunent have 
brought forward is to be welcomed. 

Publication of the notification in the 
Gazette, in my opinion, is absolutely 
superfluous. How many people, I ask. 
read the official Gazette? Service of 
the order on the individual concern~d 
is a better method of informing him, 
instead of expecting him to read the 
notification in the Gazette. I, there-
fore. oppose publication in the Bill. 

With these words, I support this Bill. 
Pandit Munishwar Datt Upadhyay 

(Uttar Pradesh): Sir ...... 

Mr. Deputy-Speaker: There is no 
principle involved in the Bill. Han. 
Members may therefore be brief and 
short. 

Shri Tyagi (Uttar Pradesh): Is the 
han. Minister prepared to accept this 
amendment; if so, there is no need lor 
much discussion. 

Pandit Muni~hwar Datt Upadhyay: 
This amendin!{ Bill, as Mr. Sidhva ha~ 
described, is a welcome measure. I do 
nnt think that publicatinn in the 
Gazette is the proper, course. Serving 
of the nutke on the individual is more 
effective and is probably in the interest 
of the individual himself. It is very 

'likely that a person may not s~e t~e 
notification in the Gazette: but m thIS 
case he has a chance of getting the 
notice and know what is happening. 
Therefore he is likely to try to comply 
with the 'notice served on him. 

Objection has been raised to the sub-
stituted service as it is called. When 
the person is not found i!, his house 
the notice is oasted at hIS door and 
two witnesses sign it as is the practice 
in the case of the summons that are 
sent by the courts. In this case also 
I am sure if the process-server goes, 
his duty would be to have two witnes-
ses to prove that he had gone to t.he 
spot and that he at least pasted those 
papers at the door of the person. that. 
he tried to find him first and he was 
absent and therefore he pasted the 
paper at the door of the a~sent perso~. 
In these circumstances I thmk that thIS 
change is a change for the better. and 
is in the interest of the person notlfie1. 
I do not agree with my friend Mr. T .. N. 
Singh who says that this sort of serVIce 
is fu II of fraud, that it is likely !h at 
the process-server might go or mIght 
try to oaste some paper but- the man 
concerned may not know it at all. ~" 
might take the signatures of certam 
persons and still the man may: not. be 
aware that a certain process IS. lw!ng 
on against him. I think the publIcatIOn 

in the Gazette was more to his disad-
vantage than the service of notice OR 
the person. That the process-server 
may be dishonest ,and may not perform 
his duties properly is altogether a 
different matter. And if he thinks of 
fraud the chances of fraud are so 
many in any way that you might 
adopt for serving'such notices on the, 
people. 

Of coursp. I agree with him on ~he 
other pomt that he emphasized, that is. 
as regards the working of this Depart-
ment-the procurement and other-
orders that are passed and given effect 
to. They really are very unpopular and· 
they ar!! bound to be unpQPular, be-
cause when you try to procure grain 
from the producers and you procure· 
the grain at a rate lower than .. 

Mr. Deputy-Speaker: Are you going 
into the merits of the original Act? The· 
scope of the Bill before the Hous~ is' 
very limited. The only question here 
is whetr.et any order ought to be noti-
fied in the official Gazette or not. In 
this Bill it has been divided into two 
portions. Wherever the order affe('t~ 
the public at large it has to be notified 
in the official Gazette. Where It 
aITeets only an individual and an order-
is issued to him. t.he Bill conceives that 
it is better to serve the notice on hIm 
directly, and it says instead of notify-
ing in the Gazette it is delivered to· 
him or affixed on his door. What i~ 
the use of going into the details of the-
original Act? It is not a SUbject-matter 
of amendment. 

Pandit Munishwar Datt Upadhyay: r 
will try to confine myself to the amend-
ment that has been moved. -

Mr. Deputy-Speaker: What more is 
there? Everything has been said. 

Pandit Munishwar Datt Upadhya.y: 
There is one more point. The last 
point I want to submit is regarding the 
proposal which has been made by rn~' 
han. friend Mr. Jaspat Roy Kapoo.r. p,,, 
says that there shou!d be publication 
~n some local papers and also that 
there should be two witnesses when 
the notice is oasted at the door of the 
person who is found absent. I think 
the general practiee that we have ill 
processes of the courts is that the pub-
lication in the local papers is not genl"-
rally resorted to. But in this case. if 
that is done I think that would be 
more fair and helpfuL I therefore sup-
port that amendment of Mr. Jaspat 
Roy Kapoor. If that is accepted I think 
It would be more beneficial to the per-
son in favour vf whom this amendment. 
has been brought by the han. Minister. 
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Shri Thlmmala Rao: I wish to 
~xplain the purpose of this Bill in the 
light of the remarks made by my 
friends. It is a very simple one. This 

. affects individual cultivators. I ha:ve 
followed the remarks made by my 
friend Mr. Tribhuvan Narayan Singh 
"The popularity of this Government is 
as much our lookout as his and we are 

. trying to see that with the minimum 
·dislocation of the aim to be achieved 
we take powers from this House. 

State Governments have complained 
that by the time they pass through 311 
thes£' !/lrmalities of notifying in the 
Gazette single individuals having sur-
plus and by the time the officers go 
to him this surplus has disappeared. 
Therefore we cannot allow much time 
to elapse before we assess a surplus 
and notify tv him that hE' has to deli-
VE'r so much quantity 'If his surplus. 
This cioes not really affect the large 
number of minor producers. The sur-
plus with the minor producers are 
alltomatically calculated in the village 
by the village headman wh<1 calculates 
the actual production, his requirements 
Qccording to the rules, 'and assesses 
what he has to deliver to the authori-

. ties. This trouble comes with regard 
to the big people. And I can tell you 
the recent experience in Rajasthan 
when we wanted to freeze gram. It 
was so difficult to get at bill people 
who had hoarded thousands of maunds 
of gram. So also there was great diffi-
('ult)' in Bihar when the Bihar Govern-
ment wanted to freeze stocks with peo-
ple owning flftv and hundred acres of 
1and and people who had large Quan-
tities of paddy brought from Nepal and 
stored on either side of the Nenal bor-
der. It was so difficult for the Bihar 
Government to go through all the pro-
<:'E'SS of law. notify in the official Gazette 
and then get at the man. Therefore 

·this is intended as a measure of speedy 
and effe('tive artion to meet the situ-
ation. I therefore think that the 
"House will agree with the views 
'expressed by my hon. friend Mr. 
'Sidhva that it is necessary for Govern-
ment to have this power in order to 
cooe with the situation which is now 
'somewhat extraordinary. 

With regard to the amendment of 
my hon. friend Mr. Jaspat Roy Kapoor, 
we are not acting as a law court. The 
law court has got process-servers and 
there is the other party in a law court. 
There will be always two parties in a 
law suit. When you give a process to 
be served on the party concerned it is 
also the interest of the party to evade 
the nrocess-server, and if the notice or 
summons of the party is to be effec-
-tiveiy served the 8<'tual complainant 
-also has to pay to the process-server 

something before it is served. Here 
this is an executive act which has to 
be worked out by our own officials-
the village headman, tb.e Tahsildar, the 
Deputy Collector. Whim you know that 
there is such and such a man with 
foodgrains under his control you must 
notify that he has got it. How can you 
do so? You can serve him with a 
notice. You go to his house and serve 
it on him or send it by post. I have 
no objection to issue instructions to 
officers to see that wherever there is a 
post office available the notice should 
be sent by registerE'd post. It will be 
generally done, I tell you. But in way-
side villages it is not possible. In cer-
tain villages post is delivered once in 
a week or twice in a week. Government 
officials have to see that a notice is 
served on the individual persons. Jf 
he wants to evade it and if he is an 
influential person he will sit inside the 
house and tell the Government official 
that he is not inside. Therefore, un-
der such a contingency we have to 
allow it to be pasted at his door. 
Taking signatures from witnesses will 
be a difficult matter. You know the 
practical situation. Which villager 
will come forward and be a witness to 
the serving of notice with regard to 
hoarded grain? If they are smaller 
people they won't come forward for 
fear of estranging the big man. If thev 
are big people they have a common 
interest of not helping the man that 
serves the notice. There is no use 
incorporating that provision in thi'S 
Bill that we should have witnesses also 
This is not a court summons. Nobody will he coming forward to sign as wit-
ness for the fear that he might be vic-
timized afterwards. You understand 
the practical difficulties. that Govern-
ment are in an extraordinarily difficult 
situation. I can at once tell my friend 
Mr. Tribhuvan Narayan Singh that we 
are not out to oppress people. An 
Ordinance had to be issued in the in-
terval because we had to meet an emer-
gency. As long as It continueR in the 
country, Government must have some 
powers to deal efTectlvely with this 
matter. Even in surnlus areas llke 
Orissa. they exoerienced some difficulty 
in monpine out the extra produce and 
large land-holders were involved. The 
Orissa Government have asked for some 
such powers from the Central Govern-
ment with reeard to this Act in order 
to facilitate the matter. 

4 P_lI!. 

With regard to the publication in • 
newspaper. I may say that this in not 
like a list of income-tax assessees he-
ing nublished in newspapers. In out 
of the way places peonle do not read 
the newspapers and it will not 
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reach them or nobody will ten 
-<:hem about it. If it is publish-
ed in a newspaper, it will take a long 
time. Then nobody knows whether 
it has reac~d the person concerned. 
A more effective method is the .me 
when a personal notice is served on 
bim. I am of opinion that it is no use 
asking this to be published ill news-
papers in order to reach people in out 
·'Of the way places. 

With regard to the language of the 
<Jrder. my hon. friend, Mr. T. N. Singh 
says that the language of the order 
:and the execution all rests with the 
l'rovincial Governments. With regard 
to Uttar Pradesh, the state language is 
Hindustani and as far as his con&titu-
'ency and his province are concerned, 
there is no difficulty about the notice 
and all the correspondence that goes 
from Government is in the language of 
the State. All these Acts and mea-
sures are implemented by the State 
Governments and they can do It in 

-the usual manner in which they carry 
out the other administration. There is 
another amendment by my hon. friend. 
Mr. Chandrika Ram. He wants that 
the notice. if it is not delivered to the 
"person, may be delivered to the 
muk.hiya of the village. How will it 
be possible? The village head-man is 
a part and parcel of the Administration 
wha will be entrusted with the task 
of 8erving the notice on the party llt 
times. Therefore. that amendment is 
net a('('eDt~ ble. I therefore request 
bon. Members not to press their amend-
ments but accept this simple Bill and 
expedite the business of this House. 

Mr. Deputy-Speaker: I will allow 
hon. Members an opportunity to speak 
on the clauses. I will put the consider-
ation motion before the House. 

Shri Alagesan (Madras): I would 
like to hear the view-point of the hon. 
Minister on a point. 

Mr. Deputy-Speaker: I uunk the hon. 
Minister has already replied. 

Shri Alagesan: We understood that 
the hon. Minister· did not give the 
final reply but intervened in the de-
bate and explained certain. matters. We 
need not take that as his final reply. 

Mr. Deputy-Speaker: After all, there 
is only one clause, namely, clause 2. 
When we take up the clause. I will 
give an opportunity to hon. Members 
to speak. Then they may take as much 
time as thev .like on the clause as well 
as on the Bill. r see that there are 
no other provisions in the Bill. 

The question is: 
"That the Bill further to amend-

the F.ssential Supplies (Temporary 
powers) Act, 1946, be taken into 
consideration." 
'{he motion was adopted. 

Clause 2.-(Amendment of section 3, 
Act XXIV of 1946). 

Shri J. R. Kapoor: I beg to move: 

(i) In part (b) of clause 2, in clause 
(b) of the proposed sub-s.ection (l~) 
of section 3 of the EssentIal Supplies 
(Temporary Powers) Act, 1946 at the 
end. add a Comma and: 

"and publishing the same in at 
least one issue of any vernacular 
newspaper circulating in the loca-
lity." 

and 

(ii) In part (b) of clause 2, in sub-
clause (ii) of clause (b) of fPe proposed 
sub-section (IA) of section 3 of the 
Essential Supplies (Temporary Powers) 
Act, 1946, at the end, add: 

"the written report whereof 
should be witnessed by two persons 
living in the neighbourhood." 

I need not say anything more than 
what I have already said with regard 
to the subject-matter of these arQend-
ments and I think I might leave the 
advocacy for these two amendments, or 
at least for the second amendment of 
mine in abler hands like Mr. Tyagi and 
so many other hon. Members, who, I 
am convinced, are anxious to support 
my second amendment at least, and 
I hope that ultimately their advocacy-
if mine has not prevailed upon th~ 
Deputy-Minister-will certainly prevail 
upon him to accept the second of my 
amendments. which is not only an In-
nocent one but a very necessary one..' 

Shri S. N. Das (Bihar): I beg to 
move: 

In part (b) of clause 2, to clause (b) 
of the proposed new sub-section(lA) 
of section 3 of the Essential Supplies 
(Temporary Powers) Act, 1946, add the 
proviso: 

"Provided that it shall be 
necessary f()l' the person perfonn-
ing the function prescribed in this 
clause to get the signatures of at 
least two residents of that village 
in testilpony of his action." 

,".~o i[.I"o ~: ~~. 
;;it fire ~ ~ ~. ~ lIiT 
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(English translation of the ab:>ve 

speech) . 
Shri S. N. Das (Bihar): Sir, the Bill 

before us seeks to make an amend-
ment in the Essential Supplies (Tem-
porary Powers) Act, 1946. I consider 
the Bill as a very important one. What 
is sought here has been done by issu-
ing an Ordinance. That too was neces-
sary. But our Deputy Minister in 
course of his answer to the Debate 
has held that it had become necessary 
for the Government to do so. The 
Essential Supplies (Temporary Powers) 
Act is going to become a Permanent 
Powers Act and, I believe that in the 
existing situation in the country it is 
indispensable. Therefore in the amend-
ment that I have moved, 1 have taken 
care to see that the person conce.rned 
may be informed about the matter 
related to him without its publication 
ill the Government Gazette. With th.ia 

it is also necessary to have some proof 
of the duty performed by the notice-
servers. They may, like any other 
citizen, abuse the law, for after aU 
they are not super-human but are hu-
man beings like others. Therefore, while 
framing the law, we must be very cau-
tious that the notice should reach the 
person for whom it is issued. No one 
can have any objection if he is certain 
that the person concerned woulg get 
the notice issued .for him by the Dis-
trict Magistrate or by the Sub-Divi-
sional Magistrate. But as the Deputy 
Minister pointed out, this notice is not 
that of a law court. Fortunately or 
unfortunately for the country, the 
SD.O. as well as the District Magis-
trate are both Court and Executive 
officer-they possess both the powers. 
Whether the notice is served from the 
Civil Court or the Criminal Court, 
there is much irregularity in both the 
cases. The persons who go to serve 
notices are not so honest and faithful 
as we expect every Government ser-
vant to !le. Therefore, I thought it 
proper that while the Bill provides for 
affixing the notice on the house of the 
person concerned, there must also be 
some proof that the notice was actually 
thus affixed. If the idea is that the 
notice server would work honesty, that . 
he would not be untruthful, it can also 
be expected from every citizen that he 
too would not deny receipt of the 
notice. I would not like to take much 
time of the House. I think it necessarY 
for the person who goes with the notice 
to take evidence of two residents of 
the village that he has actually pasted 
the notice. The village people will 
also become aware of it and would 
inform the person concerned if he is 
out. It would be in the fitness of 
things if my amendment is accepted 
in principle. 

I would like to submit one or two 
things more in this connection. In 
Bihar there happened an incident. A 
notification was issued that no person 
could store more than 25 or 30 maunds 
of paddy. It was also published in the 
Ga7ette. But the people did not know 
about it. The polke reached the 
villages and arrests were made. Hence 
my amendment is t!ssential. But to-
I!ether with this the evidence of the 
fact that the notice has actually been 
served is also absolutely essential. 

With these words I move the amend-
ment. 

Shri AJagesan: I am sorry that in 
spite of the double explanation offered 
by the hon. Deputy Minister, I am not 
convinced and I am not able to __ 
the viewpoint that he so ably placed 
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[Shri Alagesan] 
before the" House. I wish he had 
brought forward such a Bill as I would 
be able to accord my full and hel;lrty 
support. I am sorry I have to differ 
trom him. 

The entire Bill betrays the police 
apporach of Government towards this 
problem. There is already. a lot of 
discontent in the countrysIde about 
the way in which the pr:ocure~ent 
officials are going about theIr busmess 
harassing our people. The system of 
procurement. at least as far. as my 
State is concerned, is very efficIent and 
thorough going. It is as efficient. as 
the system of land revenue collecb~n 
in the Brit~h days. It does not dlS-
dose a sympathetic under.standing of 
the position obtaining in the country 
and the feelings of the producers of 
food grains. The officials, not all of 
them but at least some of them. ~re 
abushtg their position and are dOl~g 
everything to bring discredit to thIS 
Government. It is very well to say 
that the popularity of this Government 
is as much the concern of the Treasury 
Benches as of the other Members here. 
It is: we do not deny that .. At the 
same time, there is a dut..v w~Ich falls 
on the other Members 01 t~l.l~ Ho,!se 
to point out where our admlOlstratIon 
is wooden, and is no\ show~~g a proP4!r 
understanding of the .pos~tIon: It IS 
not showing any imag1OatIOn 10 tack-
ling this prob1em. I should like to 
place before the House that even now 
the procurement officials enjoy a lot 
of powers. They have the p,?wer to 
seal the place where foodgrams . are 
stocked. After sealing. they can Issue 
notice see that it is properly served on 
the ~rson concerned and then take 
action. 

Shri Thirumala BaG: May I just 
draw the hon. Member's atte~tion. 
This is only with regard to a notifica-
tion. No power is taken away from 
the officials by this amendment. If 
be contends that power should be take.n 
away that is another matter. That 15 
not ~levant to the Bill. 

Shri AlaIeS&D: 1 do not contend that 
the powers that the officials enjoy 
should be taken away. I only say that 
they are quite sufficient and no addi-
tional power need be given to them. 
That was the point. 

The hon. Deputy Minister was 
slightly clouding the issue when he 
brought forward the question of 
small producers veTSUS big pro-
ducers. In fact, the complaint 
in the country today is that 
the burden of procurement and 
the harassment portion of it falls more 
on the small producers than on the 

big producers. Even if this Bill be-
comes law, it would be the small pro-
ducers that would be affected more 
and it will be they that would be" 
harassed more than the I;>ig producers 
If the big producers can escape unde~ 
the present rules and regulations, they 
c~n very well do so even after this 
~ill b~ome law. There is no meaning 
10 saymg that we are bringing forward" 
this Bill to help the smaller producers: 
as against the bigger producers. 

The provision here is, "by delivering 
or tendering to that person". That 
means that two signatures should be-
tak~n if it is not personally delivered. 
ThIS is a practice which everybody 
knows leads to abuse. Two signa-
tures of persons may be obtained in II" 
place even ten miles from where the 
noti~e is Intended to be served. 
Agam, the provl!!ion is. affixing it on" 
the outer door or some other conspicu-
ous part. All these practices lead to' 
abuse and they take away the right 
o~ the person concerned to represent 
hIS case properly and have it examined. 

I would respectfully submit that the 
hon. Deputy Minister may accept eveIl' 
th~ amendment moved by my hon. 
frIend Mr. Jaspat Roy Kapoor because 
that .w0!-lld give more publicity to this, 
and mCIdentally of course more money 
to the newspaper man as my hon. friend 
Goenka pu~s. it. Anyhow, it will give 
more publICIty and the person will 
~ave an opportunity to know that he 
IS called upon to give his stock to-
s,!ch and such a person and it will not 
gIve a handle to the smaller officialS" !O abuse their powers. Therefore. even 
If the hon. Deputy Minister is not will-
ing to delete this sub-clause (b) (i) of 
the proposed sub-section (lA) I would 
request him to accept the a~endment 
moved by my hon. friend Mr. Jaspat 
Roy Kapoor. .. 

Mr. Deputy-Speaker: May I suggest 
this to hon. r.'iembers. As the hon. 
Minister himself has brought it to my 
notice. the order may be served on the-
individual by delivering or tendering 
it to that person or by affixing. The 
second alternative must come in only 
if the person is not found. The hon. 
Minister is willing to add the words 'if 
he is not found'. The second point is 
the hon. Minister is agreeable to hav~ 
this proviso moved by Mr. S. N. DaS" 
added. I think, this would cut short 
the controversy. Whenever "a notice is" 
to be served, it is always usual for 
the village munsiif and the tatayaTi to 
go along with them. Otherwise, it is" 
not possible to find out that man. 

The Mbdster 01 state lor Transport 
... BaIhrays (Shrl Santilaaam): It 
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may be 'if it is nDt PDssible sO' to' deli-
ver' and nDt 'if he is nDt to' be fDund'. 
He may be fDund in TimbuctDD. 

Shri AIagesan: My lawyer friend 
says that 'tendering' means taking Df 
twO' signatures, and that wDuld be ser-
vice Df the nDtice. That wDuld lead 
to abuse. 

Mr. Deputy-Speaker: There are penal 
prDvisiDns attached to' anydefa~lt 
cDmmitted by a persDn Dn whDm nDtice 
is served and special care has to' be 
taken to' see that nDtice is served Dn 
the prDper perSDn. A similar prD~i­
siDn in the Civil PrDdure CDde IS. 
where the defendant Dr his agent Dr 
such Dther perSDn as afDresaid refu-
ses to' sign the acknDwledgment Dr 
where the serving Dfficer after using 
all due reasDnable diligence cannot 
find the defendant. Therefore, 'can-
nDt be found' means, not in the whole 
world but in the usual place where 
he re~ides. So long as a person is 
alive, he can be fDund. The obliga-
tion is to' find him in his usual place 
of residence. In case he is not fDund 
or cannot be found: that is the langu· 
age used in a similar Act. 

Shri Tyagi: I have tried to' see eye 
to eye with the hon. Minister. on t~e 
other side and I really agree wIth hIm 
that in this matter, and especially in 
these days Df food crisis, the fDrmali-
ties Df publishing in the GDvernment 

. Gazette through the District Magis-
trate wDuld mean not only a waste of 
money but also of time and it might 
also rriake the policy fail. And so I 
agree that these powers now asked 
for are necessary. But I have one 
grievance and it is this. I tried to see 
eye to eye with Mr. Thirumala Rao, 
our Deputy Minister. He is a pet;sonal 
friend of mine, and I not only trIed to 
see eye to eye with him, I also stared. 
mixed my eyes with his and the result 
has been that mine got moist and his 
went dry. - In fact. what pains me Is 
not that this or that amendment ~as 
not been accepted. But what pa1Il:s 
me is this and I want to express It 
now as Shri Rajagopalachari onr 
great leader is also here. at;td I wa~t 
to appeal to him to look mto thIS 
point. It is the total mentality of 
Government which I object to. I 
said the Dther day that there is a 
feeling of frustration that even small 
amendments-hDwsDever small the 
changes that we may seek to make 
may be, those small amendments sup-
ported by any numher of. Memhers 
from this side--are not paId any heed 
to by the Government benches. For 
the protection of the urban people we 
are willing to give all the powers to' 
Our Ministers for the procurement of 

grain. But the only thing that we 
want to see is that the peasant in the 
villages does not suffer, that he is not 
harassed. We want to safeguard him 
and so it had been suggested that 
two signatures may be taken, to say 
that the order has been served. But 
if even this small thing is not going 
to be accepted then I wDuld respect-
fully ask, Df what use is it that we 
should come here and express our 
views? It is useless if a little case 
like this is to be treated as a vote 
Df no-eonfidence. If it is the view' 
that nDthing shall be accepted, then 
the position would come to this that 
we shall have nothing to propose. 
They can go on in any way they 
like and take any pDwers that they 
like. It is essential that they should 
take the powers for procuring the. 
grain. But at the same time. care 
should be taken to see that the villa-
ger is not harassed and that is the 
only care on this side of the House. 
If the officers in the countryside' 
were to know that even the motion 
to' take the signatures was rejecter! 
by the HDuse, then these officer~ , 
might misuse powers; paste the notice 
on the dDor and go away. Alld it 
is just possible that we may have 
things like the grain levies of Russia, 
and the villagers will be treated like 
the Kuluks of Russia. Are things go-
ing to such a pass? I dO' not know. 
The villager produces the wealth, he· 
produces the grain for Government 
to procure. They hand it Dver to 
Government. But nDW things will go 
further. Force will come to be used" 
and the villagers will be treated like 
chattels. At the Centre nobody cares 
for the villager. They say, that is a 
matter for the Provincial Govem-
mel1ts, as if the Centre is for the 
urban people Dnly and our children, 
the children of the villagers are mere 
chattels, are crlmlnal~ not to be tru~t'­
ed. This is a very unriesirable state 
Df thin'ls and I appeal to' Shri Raia-
gDpalachari kindly to look into thilf 
matter and see whether our request 
is so bad that it should he rejected on 
sight. 

The MInister Without PortfoUo-
(Shri Rajagopalachari): I am deeply 
moved by the very persDnal app~ar 
made by the hDn. Member whO' last 
spoke. My natural hesitatiDn not to 
intervene in a debate without know-
ina all the facts is the only thing that 
ha~ prevented l'.1e from interve~g­
('arlier when I saw such a long dIS-
cussion over a very small matter. Now 
that I have intervened. I wDuld 
appeal to hon. Members ~s well as to' 
the last speaker to conSIder one as-
pect of the matter. It is nDt an un-
willingness to accnmmodate hon: 
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.Members who move 8JDE'I!dm.,Js·· .It' 
is not a disinclination to accept WIS-

.dom from any quarter of the House. 
But there are practical difficulties 

. arising, if we introduce any factual 
issue in an emergency procedure o! 
this kind. As Mr. Tyagi said, it is .a 
matter of time that is important 10 
these matters. If we introduce a 
factual issue by saying that two wit-
nesses should be there. anyone who 
is interested in prolonging the procu-
rement and in delaying it and in 
having time for countering the pro-
cesses of Government, can go to a 
court to question every fact that we 
introduce in the procedure and get 

. an injunction also; and we know the 
very vigilant manner in w~ich. c;ourts 
are protecting the rights of 10dIvIduals 
now. If we say that two signatures, 
or "where it is not possible" or words 
like that it becomes a matter for 
issue and for evidence in court. If 
hon. friends will read these clauses. 
they will find that this is just the 
thing that is avoided. If hon. 
Members say that n,pthing shall go to 
court over this. that again will be 
contested as taking away the rights 
of the citizens. Therefore. it is an 
impractical view, if you want food to 
be procured. If you want food .to be 
procured. it is not wise. to p~t. 10 .all 
these and give parties lItIgat10g 
rights. As you pointed out, Sir. there 
is a provision that w~ere an~ .fraud 
is committed or anyth10g malicIously 
done. then the man is liable to 1?e 
punished. I think it is in the mam 
Act that such ..... . 

Mr. Deputy-Speaker: No, on- the 
'rthe.r hand there is an indemnity 
<:lause. It is the other way. 

Shri Tyagi: They can commit the 
fraud. 

Shri Rajagopalachari: That is why I 
pleaded that without being fully ac-
Quainted with the facts I did not 
want to intervene. But as I have 
pointed out. if we are to have procu-
rement, we will have to trust the 
officers. If control is abolished that 
Is another way of solving the whole 
thing. But if you want to have pro-
curement. then you have to give 
sufficient power and sufficiently quick 
powers to facilitate quick opemtion. 
But if court proceedings are to inter-
vene. there will be likely delay. 

Shri Sondhi (Punjab): How many 
will go to court? 

ShJ;l Rajagopalachari: I do not say 
that everybodY will go to court. As 
has been explained the smaller pea-
sants are not t<' be affected. But if 

the bigger landowners are affected 
and if there is nothing to prevent it 
they will go to court. Wherever the 
opportunity or facility is provided to 

. go to court, it is well known that our 
people do go to court. Personally I 
have no objection to any provision 
being introduced without encouraging 
delay tactics. 

Mr. Deputy-Speaker: I would ask 
the hon. Minister to consider this 
point. Clau~ (b) as it stands at pre-
sent leaves It open to the man either 
to tender the notice or to affix it to 
the door. It may be that the people 
have gone only to the neighbouring 
village and may be away for a week . 
In any case, the party can go to the 
court and say that no notice has been 
served on him. Therefore there is 
the possibility of the people being 
harassed and they should be protect-
ed from such harassment. Any legis-
lation made here must, as far as pos-
sible, avoid harassment of the public 
While safeguarding the interests of 
the community as a whole. The 
clause as it stands may mean that it 
is not necessary at all for him to go 
and serve the notice on the person. 
it is enough if he affixes it to the 
outer door. and this power appears 
to be a little more than what is neces-
sary. 

'Shri Hussain Imam (Bihar): May 
I suggest that we adjourn for a few 
minutes so that the hon. Mmisters 
may discuss it and come to a deci-
sion. 

Shri Thirumala Rao: If it meets the 
desire of the House I would suggest 
an amendment on the following lines. 
namely, that after the word "or" in 
sub-clause (b) (i) and before the 
words "by affixing" in (ii) the words 
"if it cannot be delivered, or tender-
ed" be inserted. 

When there are two alternatives 
open to officers they may take refuge 
under the second one by affix.ing. the 
order on the door and get away with 
it. They must try to get the persons 
and deliver it or tender it. In the' 
event of not getting the person they 
will affix it on the door. It will be 
an obligatory injunction on the part 
of the officials to find the person con 
cerned and serve it personally and in 
the event of failure to do so they will 
affix it on the door of the house. 

Shri Tyagi: What about attesting! 

Shri Ramaswamy Naldu (Madras); 
He may not be found at the time th~ 
person eoes there. 
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Mr. Deputy-Speaker: There is al-
ways scope for getting round any-
thing. When service is effected very 
great difficulty arises with regard to 
tile identity of the person. A man in 
the taluk office or headquarters may 
not know that he is serving the order 
on the proper person. He has to take 
always the village munsiff or some 
other village official with him to iden-
tify the person concerned. It is al-
ways usual for a person who does not 
belong to the village to take the ald 
of the village patel while the process 
is being served. If not two at least one 
individual can be always found. Ins-
tead of two I would suggest the middle 
course of one. The hon. Minister may 
accept that. The proviso suggested 
by Shri S. N. Das is: 

"Provided that it shall be neces-
sary for the person performing 
the function prescribed in this 

• clause to get the signatures of at 
least two residents of that village 
in testimoney of his action." 
Shri SODdhl: I do not know if Gov-

ernment is so popular that it cannot 
gpt two witnesses. 

Mr. 'Deputy-Speaker: The hon. 
Member himself is a part of Govern-
ment. It so happens that a promi-
nent or rich man in a village tries to 
evade the service and sometimes it 
will be difficult to get even a single 
man as witness in a village. To avoid 
this sort of trouble this may be 
accepted. 

The MiDis1er 01 state lor ParlfA.. 
_Dtary Mairs (Shrl Satya Narayan 
Sinha): Yes. Sir. 

Shri T. N. S1IIgh: Will the subse-
quent words remain or be deleted 
after the words "by affixlDg it on the 
outer door"? 

Mr. Deputy-Speaker: "or some other 
conspicuous part of the premises In 
which that person lives." will remain. 

Shrl T. N. Singh: Can there be any 
house which has not got an· outer 
door. Every house has got an outer 
door: if so, why the alternative? 

Shri T:ya.gi: They can affix it in the 
fteld. 

'\ 
Mr. Deputy-Speaker: It Is the langu-

age of the Civil Procedure Code with 
Which hon. Members are familiar. 

Shrl ThiramaJa Rao: I am prepared 
to accept the wording of Mr. Jaspat 
Roy Kapoor's amendment: 

"the written report whereof 
should be witnessed by two per-
sons living in the neighbourhood." 

240 P.S. 

Mr. Deputy-Speaker: The question 
fs: 

In part (b) of clause 2, in sub-clause 
(ll) of clause (b) of the proposed 
Buh-section (IA) of section 3 of the 
J!:ssential Supplies (Temporary 
Powers) Act, 1946, before "by affix-
mg", insert: 

"if it cannot be delivered or 
tendered". 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 

In part (b) of clause 2, in sub-
clause (li) of clause (b) of the pro-
posed suh-section (lA) of section 3 
of the Essential Supplies (Temporary 
Powers) Act. 1946. at the end, add: 

"the written report whereof 
should be witnessed by two per-
sons living in the neighbourhood." 

The motion was adopted. 
6D Boll. Member: What about the 

other amendments 
Mr. Deputy-Speaker: They have not 

even been placed before the House. 
The question is: 

"That clause 2, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 2, as amended. was added 
to the Bill. 

Clause 3 was added to the Bill. 
Clause 1 was added to the Bill. 

The Tille and the Enacting Formula 
were added to the BilL 

Shri ThiramaJa Rao: I beg to move' 
"That the Bill. as amended. be 

passed." 

Mr. Deputy-Speaker: The question 
lit· 

"That the Bill. as amended. be 
passed." 

The motion was adopted. 

INDIAN INCOME-TAX (AMEND-
MENT) BILL. 

. The MiDl.ster 01 Finance (Shri C. 
II. Deshlll1lkh): I be~ to move: 

"That the Bill further to amend 
the Indian Income-tax Act. 1922. 
be taken into consideration." 
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[Shri C. p. Deshmukh] 
Income from house property is 

~hargeable under section 9 of the In-
dian Income-tax' Act, 1922 and the in-
come has to be computed on the basis 
.of the bona fide annual letting value 
.of the property. subject to deductions 
for repairs; insurance premia, interest 
on mortage. ground rent. land reve-
nue, cost of collection of rent. rem!»-
sion for vacancies, etc. No deduction 
for municipal taxes is specifically pro-
vided for in the law and they have not 
been allowed ever since incometax 
was introduced in India. When tRe 
Act was amended in 1939. section 9 
was also amellrted so as to provide for 
a deduction,. from house property in-
come in respect of the following new 
items: where the property is subject 
to an annual charge, not being capi·· 
tal charge. the amount of such charge. 
TtUs amendment was intended to per-
mit the deduction of any compulsory 
annual payments which were charged 
on the property under a courts' decree 
or other binding settlement. But it 
was never the intention that the 
amendment should cover municipal 
taxes which though payable annually 
are not considered to be a charge on 
the property. In fact. a specific 
amendment which was moved in the 
Assembly at the time for the allow-
ance of municipal taxes was opposed 
by Government and was therefore 
withdrawn. Thus. even after the 
amendment of the Act in 1939. the 
municipal taxes and the urban im-
movable property tax levied by the 
Government of Bombay continued to 
be disallowed for the purpose of cal-
culating annual rental value. This 
disallowance' was upheld by. the Som-
bay and Madras High Courts. but 
a year late~this was in 1943-the 
Allahabad High Court decided against 
the Department. While Government 
bad appealed against the decision to 
the Privy Council. another Bombay 
assessee took the matter to the Bom-
bay High Court which refused to 
change its earlier decision. The Gov-
ernment's appeal against the AIlaha-
bad Hi~h Court judgment and the 
assessee s appeal against the Bombay 
High Court judgment were recently 
heard together by the Supreme Court 
who decided on 26th May. 1950. that 
municipal taxes are admissible as 
deduction as they come within the 
meaning of the expression "annual 
cbarge". not being a capital cbarge. 

As I bave already stated. it was 
never the intention that these words 
should be so construed so far as the 
tax collection is concerned. So. we 
took the view that although we have 
no say against. and indeed we are not 
competent to say an~-tbing against 
the verdict of the Supreme Court, 

since we feel, from the point of view 
of revenue collection, that that was 
never the intention, and since that 
was confirmed in the course of dis-
cussions in the House, the only remedy 
was to change the law and make II 
clear so that this allowance in res-
pect of municipal taxes will not be 
made. 

Then we considered whether we 
should wait before we came to the 
House with a Bill, or whether we 
should issue an Ordinance. 

[SHRI M. C. SHAH in the Chair.] 

Soon after the Supreme Court 
judgment was received. we started 
receiving representations frem vari-
ous bodies and individuals in which 
it was urged that Government should 
refund the tax recovered in the oast 
according to the old interpretation 
which the Supreme Court had pro-
nounced to be incorrect. Even if 
according to the practice followed bl' 
the Income-tax Department both in 
India and the U. K .• no relief had been 
given in cases in which the assess-
ment became final and conclusive on 
the date on which the new interpre-
tation was given. the cost to revenue 
in cases in which appeals or revision 
applications were pending or filed 
within the time-limit would have 
amounted to several crores, and in 
future. of course there would have 
been a continuous loss of revenue. 
Therefore. we thought that the best 
course to take was to issue an Ordi-
nance only leaving the two assessees 
who had won in the Court to their 
triumph and ensuring that the old 
practice whirh had been. in existence 
for nearly 64 years was followed. 

At the same time we took the occasion 
to consider the equities of this parti-
cular taxation. Now, as you Know. 
municipal taxes are of various kinds. 
Sometimes they are purely of the 
nature of property taxes although 
they include an element of se!'Vice, 
sometimes they are property taxes 
and service taxes. and some-
times service taxes alone. And we 
felt that so far as service taxes were 
concerned they were properly a bur-
den which should fall on the tenant 
and not on the landlord. It is im-
possible. in view of the lack of uni-
formity of the system of taxation in 
municipal bodies. to evolve a very 
exact formula. and we then·fore 
thought we would sort of cut the Gor-
dion knot by suggesting a percentage. 
that is. half of the consolidated Muni-
cipal or other local tax or 121 per cent. 
of the bona fide annual value of pro-
perty. whichever is less. The way 
in which that calculation is made is 
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·exemplified at the bottom of the note 
· on clause 5. 

-5iAce the Bill that I am moving is 
_.in accordance with the views that 

have consistently been taken by the 
House, and since it is an old practice 
which extends, as I said, over 64 

.. 7ears, and since we have taken into 
· account some of the equities of the 
· situation, I hope the House will agree 
·-to this motion. . 

Mr. Chairmaa: Motion moved: 
"That the Bill further to amend 

the ladian Income-tax Act, 1922 
be taken into consideration". 

lilhri R.K:. Chaulihuri (Assam): I 
.am very grateful to you for giving 
this opportunity of speaking on a 
legislative measure which is of some 

· great importance at least to those people 
who live beyond want. I don't hold 
_any brief for those persons who have 
-to pay income,tax, in this House at 
least, and I don't want to speak for 
·them unless 1 am convinced of the 
injustice to which they are going to 
be subjected. But what I would like to 
impress upon Government as wen as 
on this H.ouse is to warn Government 
against the very bad habit which tbey 
-have recently contracted, of carrying. 
on for a. pretty long time with a w reng 
or imperfect legislation, and when 
their attention is drawn to their mis-
takes. instead of thanking the Courts 
which properly expound the laws. they 
come forward to deter the justice 
which the Courts want to give, by 
bringing a legislation of this sort and 
carrying it through the House. just to 
stultify the jurisdiction of the Sup-
reme Court of the realm by inducing 
the Members of this House to pass a 
legislation in order to justify or in 

· order· to enable Government to carry 
on in their illegal ways. That is a very 
bad habit which fbey have recently 
contracted. We see that habit whe-
ther it is in the case of legislation like 
the Preventive Detention -Act or whe-
ther it is in the case of legislfltion 
like the Road Transport Corporations 

· Bill, or of any other legislation. -In-
stead of thanking the Supreme Court 
or the High Court for the pains which 

. they have taken in giving justice to 
the party aggrieved. instead of doing 

-that they corne forward with a small 
piece of legislation at fbe 1ag end of 
the day and try to pass it through so 
as to place the Courts in a very 

-, awkward position. 

That is a very bad habit which I 
should like to warn Government 
against .and -the House being a party 

-to. 

ihrl SoIUIa1 (f'lIIIJab): How aDe the 
courts put in the wrong? They only 
interpret the lKw. 

.j 8hri R. K. Chaudhuri: What the 
next step would be-and that would be 
a very rational step-I shall tell you.-
Do away with the court itseU. Why 
not bring forward a legislation abol-
ishing the Suprem~ Court from such 
and such a date? Abolish the High 
Courts which have passed judgments 
which go against the interests of 
Government. Or, take recourse to the 
new Constitution and transfer a Judge 
of one High Court to another Hi&h 
Court. Supposing the Bombay Hiah 
Court has passed a judgment against 
the Bombay Motor Transport C"}rpo-
ration, transfer that Judge to Assam. 
No punishment can be more effective 
than this. Next time, the High C(Jurt 
of Bombay will be very careful. 

Seriously, "r think that this ~hould 
not be allowed. At any rate. the 
judgment of the court should be given 
effect to. The judgment has been 
passed. because the law was 
defective. \You yourself admit 
that the law' was defectiw, and the 
Supreme Court has pointed out that 
the law was defective. In the crdi-
nary course of things, what should a 
civilised Government do? It should 
respect the judgment of the CJurt 
which it had set up and refund the 
money which it had taken illegally. 
That should be the first step hlten 
You are a civilised Government. You 
have set up a High Court. You have 
selected the Judges of the High Court. 
They have now pointed out to you 
that your law was defective. What 
is to be done? In my opinion, the 
money you had colle~t~d illegally 
should be refunded first.) If you are 
not agreeable to that course, then 
what you should do is to pass some 
sort of Ordinance abolishing the Sup-
reme Court with retrospective effect, 
so that you can go on as you arc going 
on. You cannot have it both ways. 
If you admit the illegality of the 
action vou had taken, then you m~st 
certainiy not take any more of 5uch 
exactions-because they are "urely 
exactions-and you should come to a 
compromise with the persons from 
whom you had taken this money and 
refund it to them. After that. you 
can come to the House with clean 
hands. At present. you cannot have 
tax in twc different ways-having 
taken one tax, you want to take an-
other tax. That, I submit, is illegal. 

This exemption went to the bene-
fit. not of the richer classes. but of 
middle-class people who owned small 
houses. That benefit ought not to be 
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[Shri R. K. Chaudhuri] 
taken away from their hands. If you 
like, you may have a legislatio:l for 
people who have palatial buildings and 
pay municipal tax of not less than a 
particular amQJ,lnt. But for anybody 
and everybody who has got 
a house and pays municipal tax, 
it should not be done. On 
merit!; and on principle, I object to 
this babit of bringing legislation to 
cover up a defect and an illegal action. 
That is wrong. At least, some time 
ought to be allowed to elapse before 
you come before the House. ~:'ou 
must respect the judgment of the 
Supreme Court. You m1c1st take action 
according to its judgment and go on 
with that decision for some time till 
conditions so alter that you have to 
come forward with a fresh Jegislation. 
You· should not do it in this hasty 
way. You did 50 in the case of the 
Road Transport Corporations. Bill, 
the Preventive Detention Bill, etc. Why 
should you do it in this case also? 

Secondly, when you do come for-
ward with such legislation, you should 
consider what should be the grada-
tion; what are the cases in which you 
should not allow exemptions to be 
made and cases in which you should 
allow them to be made. That is E. 
point which you must consider and 
the House would then consider the 
measure and give its decisioll on 
merits. You should not dl' it in 
this way, just to avoid the decision 
of the Supreme Court. which yeu 
yourself have set up. 

Shrl RussaID Imam (Bihar): I do 
not wish to detain the House for long, 
but I would just like to say a few 
words. as I am leaving tomorrow 
morning. My initial objection Lo this 
measure is that it' is not a proper 
thing to do. On its very merits, 
municipal tax should be a debitable 
expense. People know that Govern-
ment have frozen rents in most ports 
of the bigger cities. and while the in-
come of other property-owners have 
Increased enormously these house-
owners have been penalised in that 
they ~annot charge higher rent in keep-
ing with tho ('ost of living which has 
gone up by 400 per cent. 

Shrl Sldhva (Madhya Pradesh): 
That is quite justified. If the Rent 
Control Act were nof there, there 
would have been calpmity. 

Shrl Hussain Imam: That is why 
I say that if you punish them. pUl'ish 
them once: don't punish them t· .... ice. 

Shri Sldhva: There is no puni~h­
. ment. 

Shrl Russian Imam: I am surprised 
i.o hp.ar from a champion of the local 

bodies of the nature of Mr. Sidhva. 
who has been associated for such a .. 
long time with the B:arachi Munici-
palIty that he has no compassion for' 
the house-owners, who are· the very 
people who sent him to office with his 
honours. 

I endorse the remarks of Mr. P.ohini. 
Kumar Chaudhuri that once the Sup-· 
reme Court had come to a judgment. 
it was proper that that judgment 
should be honoured aud respected. 
Government would not be a great 
loser by foregoing this deduction on 
account of municipal taxes. 1'his is a, 
matter on which in this House people. 
have fought and fought for years and.. 
years together and the Congress 
Benches themselves were the' 
champions for the deduction of the 
municipal taxes. I wish to stress 
this point, namely, that it is not. 
so much the question of money as 
it is one of principle. What is the· 
difference between the old regime and 
the new Constitution and Swaraj? Is· 
the new regime going 1)0 be any differ-
ent? Of course, it is- not for us-it is for 
others to say-those who are not here 
to reply to you. l feel that we must 
see that the fundamental riahts are· 
not frustrated. It is, I claim, a right: 
and proper thing for us to see that. 
whatever judgment is passed by the· 
Supreme Court is respected. I must 
give one credit to the hon. the Finance 
Minister that. unlike his colleague in· 
charge of Transport and Railways. he· 
has shown respect for the judgment 
of the Supreme Court and he has not· 
brushed it aside. In the case of the' 
Motor Transport Bill the High Cvurt· 
judgment was set aside. I wish, 
nevertheless. to stress that the con-
cession which has been made is half-
hearted. Even the margin that he has: 

left us has been hedged in by the C'ln-· 
dition that It shan not be more than' 
one-eighth. Now there are municipar 
corporations which have imposed· 
taxes up to 32 per cent. In my own' 
province I know of at least QJle City· 
which has imposed a tax of ...... 
5 P.M. 

Shri Tyagi (Uttar Pradesh): It is. 
now five o'clock, Sir. 

Shri Hussain Imam: I am flni~hing,. 
as I am leaving tonight. 

What I was saying was that the'· 
least they can do is to leave them·· 
untou('hed by the second prt)vist). 

In conclusion, I would request the 
hon. the Finance Minister to "e ~··,ore 
generous and accept some amend-
ments . 

The H OtUle then adjourned tin II; 
Quarter to Eleven of tlte Clock one 
Fridal/, the 15th Uecember, J9oo. 




